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LOK SABHA DEBATES

LOK SABHA
saturday, December 13, 1969/Agrahayana
22, 1891 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. DEPUTY-SPEAKER in the Chair
WRITTEN ANSWERS TO QUESTIONS
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DEMONSTRATION BY ALL INDIA STUDENTS
FEDERATION AND ALL Inpia YouTm
FEDERATION

*543, SHRI B. K. DASCHOWDHURY:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether any/ demonstration was
held on the 17th November, 1969 by the
All India Students Federation and the
All-India Youth Federation near Patlia-
ment House;

(b) whether any memorandum demand-
ing unemployment compensation, a ban on
retrenchment and automation, voting rights
at 18 and distribution of arable fallow land
among landless peasants was submitted to
the Government; and

(c) if so, the reaction of Government
thereto 7
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V. K. E.
V. RAO): (a) to (c). A statement is
placed on the Table of the House. [Placed
in Library. See No. LT—2341/69.]

COMMITTEE TO DEAL WITH APPOINTMENTS/
COMPLAINTS IN LABORATORIES UNDER
CSIR.

*544. SHRI N. SHIVAPPA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether any Committee had been
set up to deal with UPSC's appointments
and complaints in Laboratories under the
supervision of the Council of Scientific
and Industrial Research;

(b) if so, the recommendations made
by the Committee; and

(c) the reaction of Government in this
regard 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO) : (a) UPS.C. does not deal
with appointments and complaints in the
Laboratories of the Council of Scientific
and Industrial Research. Therefore, no
committee has been set up to deal with
them. »

(b) and (c). Do not arise.
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Demanp For CEssiON OF KASHMIR PROM
Inpian Union By PLEBISCITE FronT

*546. SHRI YAINA DATT SHARMA :
SHRI BRIJ BHUSHAN LAL:
SHRI SURAJ BHAN :

SHRI JAGANNATH RAO
JOSHI :
SHRI SHARDA NAND :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Plebis-
cite Front has been working for the support
of such demands as cession of Kashmir
from the Indian Union;

(b) whether such acts are treated as
criminal offences under the provisions of
the Unlawful Activities (Prevention) Act,
1967; and

(c) if so, Government's reaction there-
to?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) to (c).
The Plebiscite Front has been demanding
the right of self-determination for the
people of Jammu and Kashmir State. No
action has been considered necessary so far
against the orgamisation.

PROMOTION OF INTERNAL TOURISM

*547. SHRI J. M. BISWAS:
SHRI INDRAJIT GUPTA :
SHRI VASUDEVAN NAIR :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that promotion
of internal tourism has not been given pro-
per attention by Government;
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(b) if so, the reasons therefor;

(c) whether Government have worked
out any plan to promote internal tourism
during the Fourth Plan; and

(d) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) and (b}. The importance

of promoting domestic tourism is fully
recognised by Government and within the
limits of available resources, efforts are
made to provide facilities for domestic
tourists. In addition, all the facilities
available for foreign tourists are available
for domestic tourists also.

(c) and (d). We are planning to cons-
truct a chain, of youth hostels for which a
sum of Rs. 25 lakhs is provided in the
Fourth Plan. Also, a proposal to extend
the benefit of the Hotel Development Loan
Fund Scheme to 1 and 2 star hotels at
key tourist centres is being processed.

CoMMrTTEE RE: WoRRING OF MUsSEUMS N
INDIA

*548. SHR1 SITARAM KESRI :
SHRI CHENGALRAYA NAIDU :
SHRI R. BARUA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have appoint-
ed a Committee to go into the working of
Museums in India;

(b) if so, the composition and the terms
of reference of the Committee; and

(c) the time by which it would be fina-
lising its report?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) Yes, Sir,
Government have appointed a Committee
to review the working of only the Central
Museums, namely, the National Museum,
New Delhi, the Salar Jung Museum,
Hyderabad and the Indian Museum,
Calcutta.

DECEMBER 13, 1969
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(b) The composition of the Committee
is as follows :—

Chairman

(i) Dr. M. S. Randhawa,
Members

(ii) Prof. Nurul Hasan, M.P.

(iii) Dr, H. D, Sankalia.
(iv) Dr, Moti Chandra.
(v) Dr. S, T. Satyamurti.

Member-Secretary
(vi) Shri B. B. Lal.

The terms of reference of the Committee
are 1—

(i) to review the working of the
three Central Museums and to
make recommendations for their
improved functioning and in par-
ticular to suggest measures for
improving the security arrange-
ments in the museums; and

(ii) to review the existing Security
arrangemeénts of the protected
archaeological monuments and
sites and to recommend measures
for strengthening them.

(c) Government have mnot prescribed
any time limit for the Committee to sub-
mit its report. The Committee, has, how-
ever, been asked to submit its report as
early as possible,

PROGRESS MADE IN SETTING UP oF NEmu
UwiversiTy, New Derm

*549. SHRI R. K. BIRLA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state ;

(a) the progress so far made in setting
up the Nehru University in New Delhi;

(b) the total amount so far spent on
the administrative wing of the University;

(c) by when the University will be set
up; and

(d) what will be the characteristic fea-
tures of the University ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R
V. RAO) : (a) and (c). The Executive
Council and the Academic Advisory Com-
mittee of the University have started func-
tioning. The University has taken over
the Institute of Russian Studies as a Uni-
versity-maintzined institution. The Uni-
versity was formally inaugurated on
November 14, 1969 and it had its first
Convocation on that day.

(b) Rs. 1,45352 (up to 30-11-1969).

(d) The special characteristics of the
Undversity are incorporated in the provi-
sions of the Jawaharial Nehru University
Act, 1966 and its First Schedule,
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DispLavivg ofF PorTrarts oF  Neraan
SupHAs CHANDRA Bose v NeHRU Museum,
New Derw

*551. SHR1 SAMAR GUHA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether it is a fact that although
photos and portraits of most of the national
leaders have been kept for display in the
Nehru Museum in New Delhi along with
the portraits of Shri Jawaharlal Nehru, the
photo or portrait of Netaji Subhas Chandra
Bose has been excluded;

(b} if so, the reasons therefor; and

(c) whether Netaji's photo, along with
that of Shri Mehru particularly, will be
displayed in the Nehru Museum ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) No, Sir.

(b) and (c). Do nop arise.
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Increase By UK. GovERNMENT N
Tummon Fees FOR OVERSEAS STUDENTS

*552. SHRI K. HALDER :
SHRI PADRUDDUIJA :
SHRI B. K. MODAK .
SHRI GANESH GHOSH :

Will the Minister of EDUCATION AND

YOUTH SERVICES be pleased to state :

(a) the steps taken by Government when
rh_e‘U.K. Government abnormally increased
tuition fees for the overseas students;

(b) whether this step of the UK. Gov-
ermment is considered by a section of the
population of glaring discrimination or
racial grounds; and

(c) if so, what action. if any, is bei
taken in the matter ? b

THE MINISTER OF STATE IN
MINISTRY OF EDUCATION An]';g
YOUTH  SERVICES (SHRI  BHAKT
DARSHAN) :  (a) The Government of
India considered the matter and came to
the conf;lusion that the increase in fees
was entirely a domestic problem of the
l?nush Government and British Universi-
Ues eod, therefore, no action was thought
necessary,

(b) UK. Government's acti
be regarded as being r[iscn‘nu‘naontmymT:
racial grounds, as all foreign students in
the UK, including those from Australia,
Canada. New Zealand, Germany, Greece,

DECEMBER 13, 1969

Written Answers 12

Norway, South Africa, US.A. etc. are
affected by it.

(¢) Does not arise,

INCREASE IN THE MANUFACTURE OF
EXPLOSIVES TN VARIOUS STATES

*553. SHRI GADILINGANA GOWD :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that large scale
manufacture of bombs and other explosives
has increased considerably in various States
like West Bengal, Kerala, Andhra Pradesh
etc;

(b) whether Government's measure to
check the increase in the manufacture of
such materials are ineffective and the law-
lessness in the country is growing in alarm-
ing strength; and

(c) if so, the reasons therefor and
whether Government would take new mea-
sures in this respect and the details of those
measures proposed, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
A statement giving the information recieved
from the Governments of Gujarat, Harayana,
Orissa, Punjab, Rajasthan and Nagaland is
laid on the Table of the House.

Information from the remaining States is
awaited and will be laid on the Table of
House, on receipt.

Statement

(a) whether

large scale (&) whether measlirés (¢) Reasons
manufacture of to curb this are ineffec-  therefor and
Name of State bombs has tive and lawlessnessis  details of new

incresed con-  growing medasures Pro-

siderably in posed

States
Gujarat . . No No. Does not arise.
Haryana . s No. No. . Does not 8rise,
Orissa No. Does not arise. Does not arise.
Punjab No. Does not arise, Does not &rise.
Rajasthan No. Does not arise. Does not arise.
Nagaland No. Does not arise. Does not arige.
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ATTEMPT TO INTIMDATE SArt HAwr
Krisean, M.P,

*554. SHRI HARDAYAL DEVGUN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(&) whether it is a fact that Shri Hari
Krishan, M.P. has complained to him that
there have heen persistent attempts to
intimidate him; and

(b) if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) The complaint is being inquired into.

CoMPULSORY MILITARY TRAINING TO
COLLEGE STUDENTS

*555. SHR] YASHWANT  SINGH
KUSHWAH : Will the Minister of EDU-
CAT'ON AND YOUTH SERVICES be
pleased to stoie :

(a) whether Government are considering
the proposal for providing compulsory
military training to every College student
in the country; if not, the reasons therefor;
and

(b) the details of the scheme for pro-
viding military training to the students at
present 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO) : (a) and (b). A statement is
laid on the Table of the house, [Placed in
Library. See No. LT-2342/69]

FARE-RAISE. BY LA.C. AND AmR-INDIA

*556. SHRI D. N, PATODIA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased 1o state :

(a) whether it is a fact that the Indian
Adirlines is considering fare-raise and have

sought Government’s sanction for the
internal flights;
(b) whether it is also a fact that Air

India flights from UK. to India will now
enjoy a bonug of 30 per cent; and

14

{c) if so, in what way the revenue posi-
tion of Indian Airlines Corporation and the
Air India will be affected by the fare-raise
and farecut respectively and how will it
affect the passenger flow ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Indian Airlines’ passemper
fares were increased with effect from Ist
November 1969, by 8% on the trunk
routes and 7% on all other routes excepting
those in Assam Region where the increase
was limited to 5%.

(b) The Government of India have
approved in principle a Travel Promotion
Scheme whereby persons of Indian ethnie
origin, resident in UK., will be able to
obtain from Government a bonus of
approximately 37% of the applicable fare
from Pakistan to Bombay, when they travel
on the services of Air India/BOAC,

(c) The increase in Indian Airlines’
passenger fares will yield about Rs, 110
lakhs during the current year (1969-70)
and about Ry. 250 lakhs during 1970-71.
It is not expected to affect the flow of

traffic adversely.

It is anticipated that the number of
passengers travelling by Air India on the
sector London-Bombay will substantially
increase. The additional revenue to Air
India is estimated at Rs. 1.29 crores during
the first year, gradually rising to Rs. 1.57
crores in the fifth year of the scheme's
operation.

DEVELOPMENT oF GovIND SAGAR A5 A
PLACE OF TOURIST INTEREST

“557. SHRI PREM CHAND VERMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether he visited the Bilaspur Dis.
trict of Himachal Pradesh and had discus-
sions with the local officials and took some
decisions on the development of Govind

Sagar;

(b) if so, what are the details of the
proposals and the decision as also the action
taken on them; and
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(¢) in case Government propose to
develop Govind Sagar area as a tourist
attraction, what are the details of such a
scheme and how much money is being set
aside for its implementation during the
year 1970-717

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir,

(b} and (c). It was decided to set up a
Transport Unit at Chandigarh, run the
Cafeteria at Bhakra Dam, provide motor
launches for use in the Govind Sagar and
to make a survey to find out what other
tourist facilities like fishing, water sports,
eic, could be provided in Govind Sagar.
Action to implement these decisions is
being taken. A sum of Rs. 10 lakhs has
been provided for the development of
Govind Sagar during the Fourth Five Year
Plaa period.

Pax Day CELEBRATED IN SRINAGAR OM
14-8-1969

*558. SHRI BAL RAJ MADHOK : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that Pakistan
Day was publicly celebrated in Srinagar
on l4th Auvgust, 1969, when Pakistan Flag
was ceremonially hoisted and Pakistan
Zindabad slogans were raised in the presence
of thousands of people including Police;
and

(b) if so, what action has been taken
against those responsible for this anti-
national activity and to prevent such
occurrences in future ?

THE MINISTER OF HOME AFFAIRS
(SHR! Y. B. CHAVAN) : (a) and (b).
Government of Jammu and Kashmir have
intimated that on 14th August, 1969 some
students of a local college in Srinagar fired
a few crackers and raised anti-national
slogans and held up a green piece of cloth
as flag. This was not a Pakistani flag. The
police took prompt action and a few persons
were taken into custody,
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Maio PosTERs IN INDIA

*561, SHRI HEM BARUA: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that Mao posters
have appeared in certain parts of India,
even on the birth-day of Gandhiji; and

(b) if so, what steps Government have
taken to sce that Indian democracy is mot
taken advantage of, to encourage treason
in the country 7

THE MINISTER OF HOME AFFAIRS
{SHRI Y. B, CHAVAN) : (a) and (b).
According to information received from
the Government of Mysore, on October 4,
1969 manuscript wall posters in English,
containing revolutionary communist propa-
ganda slogans and salutations to Mao ek..
were found pasted on the walls of General
Post Office, the bus shelters opposite the
Central Telegraph Office and near the
Income Tax Office in Bangalore. The
State Government are keeping a close watch
on the activities of certain extremist ele-
ments, who are suspected to be responsible
for exhibiting these wall posters. No suoch
posters have come to notice in Andhra
Pradesh, Haryana, Madhya Pradesh, Naga-
land, Punjab, Andamans and Nicobar
Islands, Chandigarh, Goa, Daman and Diag,
Himachal Pradesh, Laccadive, Minicoy &
Amindive Islands and Manipur. Informa-
tion from the remaining States is awaited.

o ifemr gra ssar a4 faAet w6t
weerd & g fad nd ®rant F qfersy

gra o stz fawml Y g ¥
fad fad 8 wurewi § ax of@dw
fear ar @ &
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CIRCULAR ISSUED BY STAFF OF ALIGARH
MusLiM UNIVERSITY ON AHMEDABAD
Riots

*563. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether his attention has been drawn
to the statement of the Political Corres-
pondent of “The Statesman™ published in
that paper on the 10th October, 1969,
wherein he says that the “intemperate
language of a circuler issued by the teach-
ing and non-teaching staff of the Aligarh
Muslim University on the Ahmedabad riots
is eye opening”.
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(b) if so, whether a copy of the said
Circular would be laid on the Table; and

(c) if the language used in the circular
is intemperate, what action has been taken
against it authors ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) and (c). The circular is
examined by the state government.

being

MALPRACTICES IN UNIVERSITY EXAMINATIONS
IN BrHAR

*564. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether his attention has been
drawn to a report in the Hindu of the 8th
November, 1969 under the caption “Shock-
ing Malpractices in University Exams.”,
which quoted several instances of mal-
practices in University Examinations in
Bihar;

(b) whether it is a fact that in one in-
stance Police protection was denied to a
Higher Secondary Girls® School because the
School authorities refused to accommod:te
malpractices in an examination by wards
of Policc Officers; and

(c) whether Government propose to
take stern steps to eliminate malpractices
in examinations in future and if so, the
details thereof 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO) : (a) Yes, Sir,

(b) Information is being collected from
the State Government and will be placed on
the Table of the Sabha in due course,

{c) Suitable measures will have to be
taken by the Universities in consultation
with the University Grants Commission. To
the extent that the Central Government can
help in this matter, they will also do so.
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DECISION ON THE RECOMMENDATIONS MADE
BY TATa COMMITTEE ON INTERNATIONAL
AIRPORTS

*565. SHRI NARENDRA  SINGH
MAHIDA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Government have since
examined the recommendations of the
International  Airports Committee which
was headed by Shri J. R. D. Tata;

(b) if so, the decisions taken thercon;

and

(c) if the reply to part (a) above be
in the negative, the time by which the
decisions are likely to be taken ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR, KARAN
SINGH) : (a) to (c). The recommen-
dations of the International Airports Com-
mittee cover (a) interim modifications to
the existing terminal buildings at the four
International Airports and (b) long term
development programmes at a cost  of
Rs. 106,12 crores. Government’s approval
1o the works relating to interim modifica-
tions at a cost of Rs. 265 lakhs, has been
issued. As regards the long-term pro-
gramme, a sum of Rs. 50.45 crores has
been included in the Fourth Plan for the
purpose, Sanction for long-term works
amounting to Rs. 333 lakhs has been issued
so far, and the other recommendations are
being processed. Government have also
accepted, in principle, the recommendations
of the Committee for setting up an auto-
nomous corporation for the management
of the four International Airports, and the
question of bringing in legislation for this
purpose is under consideration.

SceNTiFIC METHOD OF TeEACHING HINDI

*566. SHRI N. R, LASKAR : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is fact that he has sug-
gested a need for evolving a  scientific
method to teach Hindi whereby a person
may be able to learn Hindi language in a
period of about six months;
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(b) whether he has also stated that
people can learn Russian language, within
this period;

(e) if so, how far this is practicable;

(d) whether the suggestion has been
cxamined by experts; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir, the Education
Minisier suggested that Courses of instruc-
tion and Method of teaching should be so
frame such as will enable the learning of
basic Hindi in about six to eight months
time,

(b) Yes, Sir.

(c) to (e). The Kendriya Hindi Shik-
shan Sansthan at Agra, which is engaged
in carrying out research in the methodo-
logy of teaching Hindi is in consultation
with the Central Institute of Indian Langu-
ages finalising a scheme which envisages
the possibility of evolving a method of
intensive teaching of Hindi language so
that working knowledge of the language
may be acquired by the learner within a
.?hon period. A 12-week intensive course
is also being prepared by the Sansthan for
Class I Officers of the Central Government
which aims at giving a working knowledge
of the language.

R W ST

*567. &t Qo ®|To FrEQTA :
=t sfwreeT aTan

T gwTd A A FA A F
Far fr 1

(%) 71 ae6TT &7 =T arnfo
ez ot I e ¥ durEE
o o g Feded o #irc foeermar mar
2 fi6 aogia &7 sz i -

% T & fF TER A ot aw e
& w2,

(7) ofz &, @ o7 o 7 g
# war wfafmr 2,



23 Writien Answers
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SIMPLIFICAT;ON/CORRECT  PRONUNCIATION
OF NAMES OF AIR-INDIA'S AIRCRAFTS

#5658, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Government will consider
the desirability of simplifying the names of
Air-India Aircrafts which are not many;
and

(b) if not, whether the announcers on
these aircrafts will be taught to pronounce
the names of the aircrafts correctly ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Air-India have named their
Boeing aircraft after well-kmown Himala-
yan peaks. There is no proposal to change
these names,

(b) This is already being dome. The
Corporation have, however, issued instruc-
tions that special attention should be given
to this matter,
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CrviL AviaTioN DeveLoPMENT Funp

*569. SHRI JYOTIRMOY BASU :
SHRI TENNETI :
VISWANATHAM :

SHRI BHAGABAN DAS:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to stato :

(a) the object behind creating and main-
taining Civil Aviation Development Fund;

(b) the total amount held by this Fund;

(c) whether this Fund will help growth
of airports in backward areas; and

(d) whether there are any immediate
plans, and if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) ind (c). I lay a statement
on the Table of the House,

(b) Rs. 1,61,88924 as on 8-12-1969.
(d) No, Sir.

STATEMENT

(1) For payment of subvention to Indian
Airlines for the operation of un-
economic routes not otherwise jus-
tified on commercial considerations
but which may be necessary to meet
regional requirements or for promo-
tion of tourism,

Payment for the coastruction of air
strips and provision for ancillary
facilities for the operation of ser-
vices as referred to in (1) above
which could not be fitted into the
general programme of the Chvil
Aviation Department.

(3) Payment of subvention on account
of purchase by Indian Airlines of
aircraft (manufactured in India) to
replace or supplement their existing
fleet.

2

—

SHIPTING OF NEHRU MUsEUM, New DeLE

*570. SHRI S. K. TAPURIAH : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government are aware that
foreign and Indian tourists have to face a
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great difficulty while visiting Nehru Museum
at 1, Teen Murti Marg where there is no
historical monument etc,, nearby;

(b) whether it is also a fact that the
stuation of Samadhis of Gandhiji, Nehruji
and Shastriji by the side of each other is
very comfortable to visitors;

(c) if so, whether Government propose
to construct one more storey over Gandhi
Memorial Museum and  shift Nehru
Museum there so as to make it convenient
for visitors and also use the spacious build-
ing of Teen Murti House for some other
parposes; and

(d) if so, the details of the scheme and
if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH : (a) No, Sir.

(b) Yes, Sir.
(c) There is no such proposal.
(d) It has been decided by Government

oot get any response from the authorities;
and Library from the Teen Murti House.

ATTEMPT TO COMMIT SUICIDE BEFORE
P.M’s RESIDENCE

3601. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a news item in the
Hindu of 30th September, 1969, under the

pti ‘Man's suicide attempt in P.M.'s
residence’;

{b) whether it is a fact that ome Shri
Selvanathan, who was involved in the above
incident, had applied for protection of his
life on the ground that he feared that some
gangsters whose enmity he had incurred by
helping the customs authorities in making
a big gold haul, were after his life;

(c) whether it is also a fact that he did
not get any response from the authorities;
and

(d) whether the matter has been fully in-
vestigated and if so, whether a statement
showing the steps taken to smash the racket
and punish the guilty persons will be laid
on the Table of the House ?

£0

THE MINISTER OF STATE IN THB
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No
such mews item has come to the notice of
Government. However, one Shri K. Selva-
nathap while waiting in the reception room
of P.M.’s house on 30-9-1969 appeared to
be under the influence of some drug. The
Delhi Police after enquiry have registered
& case under section 309 L.P.C. against him.

(b) Delhi Police has np such in‘ormation,
(e) Does not arise.

(d) The case registered by Delhi Police
under section 309 LP.C. is under investi-
gation.

REPAIRS OF RUNWAY AT KESHOD AmPomt

3602. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
refer to the reply given to Unstarred Ques-
tion No. 5460 on the 29th August 1969 and
state the details of progress made so far in
repairing the runway at Keshod Airport,
and the approximate time of its completion ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : An estimate for extension of the
runway to 4500 feet has been sanctiomed.
The extension is expected to be completed
in one year from the date of commence-
ment, An estimate for carrying out repairs
to the main runway is under preparation.

CORRESPONDENCE CoURSES IN Derm
UNIVERSITY

3604. SHRI N. R. DEOGHARE : "vill
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that Correspon-
dence Courses for Master's Degree Exami-
nation have been started by the Delhi
University; e

(b) if so, how many students are expect-
ed to be benefited by this course; and

(c) the name of other Universities which
have started or are thinking to start Cor-
respondence Courses for B.A. and M.A.
degrees ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO) : (a) No, Sir, The
matter is under consideration of the Delhi
University.

(b) Does not arise.

(c) The following Universities have also
started Correspondence Courses :—

1. Panjabi University—Pre-University
Course, B.A. Giani (Honours in
Punjabi).

2. Rajasthan University—B.Com,
3. Meerut University—B.A.

The University Grants Commission has
also approved a proposal of the Mysore
University to introduce Correspondence
Courses in B.A. and M.A. with effect from
1969-70.

AMOUNT owED BY DR. DHARMA TEJA

3605. SHRI BABURAO PATEL : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the particulars of the total amount
which Dr, Dharma Teja owes to the coun-
ry today;

(b) particulars of the total amount re-
covered from him so far;

(c) the mannper in which it is proposed
to recover the balance and when; and

(d) the total profits made by Jayanti
Shipping Corporation since it was taken
over 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) The new manage-
ment of Jayanti Shipping Co. has filed a
number of civil suits in India as well as
abroad in respect of the amounts due to
them from Dr. Teja and they have already
obtained two decrees, one for Rs, 15.66
lakhs plus interest from the Delhi High
Oaourt and another for Rs. 82.92 lakhs plus
interest from the Bombay High Court. Two
civil svits are pending in Bombay High
Court involving claims of Rs. 31.04 lakhs
and Rs, 11597 lakhs, Further civil suits
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may also have to be filed aguinst Dr. Teja
and legal advice is being obtuined about
filing of these suits. The total amount due
from Dr, Teja would be known only after
all these suits have been filed and decided.

(b) So far, the following amounts have
heen realised from Dr. Teja:—

(i) £ 310717-5-6 from the balance
of Dr. Teja's credit in the State
Bank of India, London, and

(ii}) Rs. 46383.70 from the sale of his
Chevrolet motor car in India.

(c) The only method open is to obtain
decrees in civil suits and then to execute
them by selling the shares of Dr. Teja in
Jayanti Shipping Company. All the:e shares
are already attached under the orders of
the Bombay High Court. It is proposed to
sell these shares in the execution of the two
decrees already obtained. However, the tax
Recovery Officer, Bombay. has also attached
all these shares for recuvering arrears of
income tax from him totalling
Rs, 3,23,45,139 pertaining to the assessment
vears 1962-63 and 1963-64. The legal pusi-
tion is that this claim of Income Tax autho-
rities would take precedence and priority
over the claims of Jayanti Shipping Com-
pany when the shares are sold.

(d) The company has turned the corner
and is now making profits but it is not
possible to indicate the amount of profit at
this stage because the accounts from the
date of take-over of the management of the
company by the Government of India have
not yet been audited.

OpPNION OF o WEST GERMAN EXPERT ON
HoTEL MANAGEMENT IN INDIA

3606. SHRI BABURAO PATEL :
SHR] RAGHUVIR SINGH
SHASTRI :

Will the Minister of TOURISM AND
CIVIL AVIATION be please to state :

(a) whether it is a fact that Prof. Rach-
fal, a West German expert in hotel mana-
pgement and catering technology mow o
India  studying  hotel management,
complained that our “Hotels are more wes-
ternized than Indian™ and that there is far
too much Western entertainment in  our
hotels;
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(b) whether Prof, Rachfal has submitted
his recommendations to Government;

(c) if so, what efforts are being made in
this respect; and

(d) the names of foreign hotel experts
invited to India during the last two years
and their opinions in short of our hotel
management ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (1) to (c). Prof. Rachfal of
the Institute of Hotel Management in
Heidelberg, West Germany, visited India in
September 1969 and observed, in his re-
port submitted to Government, that more
of the general decor and catering for tour-
ists should be in typical Indian style. His
detailed report is due to be submitted
shortly.

{d) No other hotel experts have been
officially invited to India, but one is includ-
ed in a United Nations team expected
shortly.

COLLAPSE OF BRIDGE OVER RIVER PHALGU
NEAR GAYa (BmHAR)

3607. SHRI CHANDRA SEKHAR
SINGH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) the number of persons who died at
the time of collapse of a bridge over river
Phalgu, near Gaya—Manpur Highway in
Bihar in the last week of November, 1969;

(b) whether any compensation for the
loss of life and property is being paid to
the mext of their kith and kin; and

(c)if so, when and the amount of com-
pensation being paid to each of the affected
families separately ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (c): The re-
quired information is being collected from
the State Government and will be laid on
the Table of the Sabha as soom as it is
available.

42L58/69—2

o S § @ oady o famfor

3608. ®1 Tio wo dfaw : wT

- Atagw v ofcagw weT A A AT

ERIE T IR E e

(F) #Far aeFre T Wew WM F
AT TATT FAA F FroAr 9T A=
fear &;

(@) ¥ agaa g fF 7o w2w
§ qOF TG FT AIST AIFAT TEL
#r 97 wl g

(m) =fzgr, a1 Fara gt & Towgi
F ZAT F1 FIRA FT FE qEE
T & faaronie §; e%

(w) afa &, @ s@FR g™
ﬂfﬁﬂwmfmmwam
Tl # JAAT 7 THF ATE W
g7

dax e faww SR Atage aww
qfcage ware § Jesat (S geATS
fog) : (%) oome e
WEET ¥ AId Hed 9w H
A T awAn 9gfa &1 aewi
7 @ qfg &1 & saw ¥R 0 6T
#t Iyeear F1 gfee § @AY EA
AT A A S AEE

(=) T (7). 7aT §99 g AF
FqAeY G & A 9gfa FOHd
AT @ ¢ | A TEE AT
qefy & quie & fau S g
qraT | A sgEeqr & T |
(%) W 7@f 3T |

aeq AT & %m faafrerea

3609. S o Wo g : FAT
fireTr @qt TAE AT AT g FAH &I
FOT G &

(m"] 7y T°T



31 Written Answers

famafam g sarfas 577 31 "74T7
w1 faae §;

(&) afz g, @t g A= q=
ag fawafamrag exfeg fear smom,
#

(m) =fz &, @1 A% a7 FTLO
g, A aE ¥ o favafaren faa-
for wwal § wqifya fogd ?

fermn e Qe & s (o Ao Wo
Ao Ao TA) & (F) AT T |

(&) 5w &l FBar |

() farere strava 3t Pareafaerrerai
Fearfad F74 F 081 F 48§ ) om0
@ da #1 AawTrani #19UFE &
fag o wta favafaamg w1 earfoa
T F weaE  F1 AT fFAUE §,
F1 BIEF, AR fadT 1 & 9T
FZmr fawafaarTs wafm F0 @1
faar 78t & 1 a7a= o= FFma fama-
faal & § Qv gac9a 7 3, 0%F
afmdrame § aty am Y foeelt &
Fa-da & &1

qYq WM W wdEE ¥ 9T Whw-
FAYT FTrEqT

3610. S1 %o Wo difww: Fav
qiza qan wEfw Sga AT ag aa
1 FIT A 5

(F) #aTAET 93T H TAT qg<F
FEl A WSA-SATH R sgaEdT
&

(w) afzadl, a1 fr-fra odes-
Al 9 qdT sTaRAT § AT fFA-
fo & A AT FAU ACHTC Fv fa=r
T T T AIAT-FATH F1 s74€G7
FO Ffa=e §; a7

(m) afzadl, 1 88 Fav Frawr
7

DECEMBER 13, 1969

Written Answers 32

qdzq Far wafe  ggaw dan
(w10 woi fag) : (%) a1 aw g2
AASRT § e WA A W1 AgRAqr
TET FRI T AE-I FATT A
g1

(=) & (7). wwa & I

W wiew fawrw fm o framw-
g ®1 wewn fear W

3611. st o Fo ey : FT
iz au #AfAw IgAR FaAT A TAH
I FAT T F

(F) FaTwer =W AFR A AW
frator faamr & a1 svq 9w & famme-
T W wheq fawmw faw &1 6t
faar &; #%

(=) afzer, ot fea-fra zaai s
fasrr-mg fag g g ?

qieA aq1 Fafaw IPA A& (Mo
wot fag) : (¥) e (@). o, 7@
9%, FRGRAT 7 AAET, iF AT
A & T wEE ATl A1 qE
ARG TOFE ® qqzq fawmm &
i, 1967 | oA gy § ¥ fewv
HT AR H 1 TAGLT 1969 FT FAHT
garfed W1 FTEICAT F1 gEIAE

F7 fqar T

AGREEMENT BETWEEN MaADRAS PorT TRUST
AND ENGINEERS INDIA LTD. REGARDING
CONSULTANCY SERVICES

3612. SHRI G. S. MISHRA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the terms of payment, special clause
and duration prescribed in the Madras Port
Trust and Engineers India Ltd. consultancy
agreement for product loading and un-
loading work;

(b) whether it is a fact that the validity
of the apreement has expired;
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(c) if so, the reasons why the Madras
Port Trust authority are still utilising the
consultancy services of Engineers Indig,
without giving them extension in the vali-
dity period;

(d) whether it is a fact that Engineers
India 'Lid., have asked for revision in out-
of-packet allowance from Rs. 5,000 per
month to Rs. 10,000 per month;

(e) whether it is a fact that the total
value of the agreement is approximately

Rs. 1,00,000 out of which Rs. 40,000 is
out-of-pocket allowance; and

(f) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). The re-
muneration of the Consulting Engineers
for the performance of the services devolv-
ing on them under the two individual con-
tracts are as under :—

(i) For preparation and submission
of project report, complete design
and procurement services.

(ii) For expediting and fabrication
inspection of indigenous equip-
ment and materials,

(iii) For complete works management
and construction supervision,

3% of the cost of works.

1% of the cost of works.

2% of the cost of works.

The Consulting Engineers are eligible for
additional payment computed on a time
basis of the payroll costs plus 100% and
in additior, such expenses which may be in-
curred in connection therewith plus a fee
of 15% on this sum, in case of alterations
or modifications to design, additional work
due to resumption of postponed works and
additional works beyond the scope of the
agreement.

The Comnsulting Engineers are eligible for
payment of additional fee and out of
pocket expenses for crude unloading faci-
lities and product loading services and in
no circumstances, shall the out of pocket
expenses and additional fees calculated ex-
ceed Rs. 5,000 and Rs. 10,000 respectively
in case of overstay of the Resident Engi-
neer. The out-of-pocket expenses shall
include expenses actually and properly in-
curred in connection with printing, pur-
chase of drawings, telegrams, telephones,
cables, travelling and hotel expenses and
advertising.

The scope of the works include the basic
facilities for pipeline bulk transfers of ex-
port products into tankers at Madras Port
ex. Madras Refineries and import of crude
-0il from tankers at Madras Port and trans-

ferred to Madras Refineries at the new 0il
Dock. Certain  programme of works is
stipulated in the contract,

The contract provides for postponement
and additional fees for the overstay of the
Resident Engineer. Hence the question of
expiry of the validity of the agreement does
not arise.

(c) The question of any extension of
the wvalidity period does pot arise as the
contract provides for all contingencies.

(d) Yes. M/s. Engineers India Limited
had requested the Madras Port Trust for
revision in the ceiling amount towards out
of pucket cxpenses, only in respect of the
contract for loading refined products as the
cost of works 1s doubled as compared to
the date of executiop of contract due to
increase in the quantum of work.

(e) and (f). The total value of the
agreement will be finally known only when
the entire work is completed and the cost
of works is known as remuneration is pay-
able on the basis of a percentage of the
cost of the works. The reimbursable cost
also will be kmown omly after the entire
services are rendered by the Consulting
Engineers,
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AGREEMENT BETWEEN MADRAS PORT TRUST
AND ENGINEERS INDIA LTD. REGARDING
CONSULTANCY SERVICES

3613. SHRI G. S. MISRA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether it is a fact that the technical
consultancy agreement between Engineers
India Ltd, and Madras Port Trust was on
flat fee basis;

(b) whether Engineers India Ltd. under-
took job for additional technical consul-
tancy services, without prior sanction of
the Madras Port Trust Board, and without
awaitinc issue of the formal amendment in
the existing consultancy agreement;

(c) whether about Rs. 1 lakh is being
charged as a fee for so-called additional
services by the Engineers India Ltd., on
cost reimbursable basis, in terms of those
clauses of the existing agreement between
the two parties which do not apply in the
circumstances and during the currency of
the agreement;

(d) whether it is a fact that Engineers
India Ltd. is charging the most of the
amount of the additional consultancy ser-
vices, which comprises of out-of-pocket ex-
penses;

(e) whether it is a fact that Madras Port
Trust have agreed' to make the payment as
asked for by Engineers India Ltd.; and

(f) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) No. The technical
consultancy agreement between Engineers
India Ltd. and Madras Port Trust is based
on fee payable on percentage basis and not
on a flat fee basis.

(b) As a result of having to provide
urgent temporary facilities to Madras Re-
fineries Limited for unleading of crude and
loading of refined products, the quantum
of work was increased. As the provision
of immediate temporary facilities was
approved in principle, which were only
allied to the permanent facilities and closely
interlinked with the permanent facilities,
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M/s. Engineers India Limited carried out
the additional job. The completion of the
temporary facilities was committed to a
very tight schedule and was required to be
done urgently, As the consulting services
for the piping scheme was being rendered
by M/s. Engineers India Limited, the ser-
vices for these additional facilities were
also carried out by M/s. Engineers India
Limited within the scope of the agreement.
It was at that time considered that these
works would be covered on the percentage
basis, within the scope of works. However
M/s. Engineers India Limited preferred
their claim for these services under addi-
tiopal services and requested payment under
these clauses, As the additional services
contemplated under the contract include
only “Alterations, modifications, postpone-
ment or cancellations of work™, necessary
sanction was given to include the “addi-
tiopal services beyond the scope of work
also™ under the contract.

Even if it is considered that the addi-
tional work is a new job, the Trust would
have utilised the services of M/s. Engi-
neers India Limited only for these jobs, as
they are interlinked to the pipeline work
which they were already doing. However,
payment was not made for this work until
sapction was accorded by the Port Trust
Board on 3rd October, 1969.

(¢) Payment towards additional services
is covered in the contracts, which is com-
puted on a time basis of the pay ro]l costs
plus 1009% and in addition such expenses,
which may be incurred in connection there-
with plus a fee of 15% on this sum. This
amount was paid after the Port Trust
Board’s sanction, Total payments towards
such additional services are estimated to be
of the order of Rs. 1.50 lakhs.

(d) to (f). The Madras Port Trust are
making payments to Engineers India
Limited strictly in terms of their contract.

AGREEMENT  BETWEEN MaDRAS  PORT
TrusT AnMD ENGINEERs INDIA LTD.

3614. SHRI G. S. MISHRA : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is 5 fact that the Madras
Port Trust, in their technical consultancy
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agreement, appointed Engineers India Ltd.
for inspecting and expediting on their
behalf;

(b) whether Madras Port Trust did not
make any official insertion about the posi-
tion of Engineers India Ltd. as inspector
expediter in the purchase orders they
were placing;

(c) whether Madras Port Trust official-
ly made Lloyd Register of Shipping, a
private organisation as their inspectors;

(d) whether Madres Port Trust, while
-officially mentioning Lloyd Register of
Shipping as their inspector, also made En-
gineers India Ltd. to get on with their job
of inspection/expediting, without making
an official amendment or clarification in
the purchase orders they were placing; and

(e) if so, the reasons therefor, and loss
suffered by Engineers Indiz Limited ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT: (SHRI
IQBAL SINGH) : (a) Yes.

(b) Wherever inspection is involved, re-
ference o M/s. Engineers India Limited
or the Port Trust's representative, as the
case may be, is provided for in the pur-
chase orders. So far as expediting is con-
cerned no specific mention in the purchase
orders is pecessary.

(c) M/s. Engineers India Limited’s ser-
vices include inspection and expediting and
they have been carrying out the same with
regard to various orders such as for
valves, flanges, pumps etc. M/s. Lloyds’
inspection was accepted only in respect of
the Port Trust's orders for supply of qua-
lity grade pipes placed on M/s. Hindustan
Steel Limited as M/s. Hindustan Steel
Limited, explained difficulty in fixing up
definite dates and arranging inspection with
prior intimation to M/s. Engineers India
Limited. M/s. Hindustan Steel Limited
therefore suggested the appointment of M/s.
Lloyds for inspection to facilitate in-process
inspection at their plant, as M/s. Lloyds
are also stationed at Rourkela all the time,
as third party inspectors. M/s. Lloyds' in-
pection was accepted by the Port Trust
under the above circumstences, only in res-
pect of orders om M/s. Hindustan Steel
-
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Limited, for the supply of pipe of grade
quality.

(d) No. In case of Lloyds' inspection
already made, the question of any further
inspection by M/s. Engineers India Limited
did not arise. In view of urgent need for
pipes, M/s. Engineers India Limited, were
deputed to expedite despatch of the pipes.
In such cases, no amendment or clarifica-
tion 1o the purchzse order was considered
necessary as they are only expediting on
the Port Trust's behalf and no inspection
was involved.

(e) The Port Trust is not aware of any
loss  suffered by M/s. Engineers India
Limited.

RECOGNITION TO XAVIER LABOUR RELATIONS
INSTITUTE, JAMSHEDPUR

3615. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleas-
ed to stale :

(a) whether the Xavier Labour Relations
Institute, Jamshedpur (Biher) has at any
time applied to the Government of India
for being recognised as a University under
the U.G.C, Act;

(b) if so, the stage at which this matter
rests pow;

(¢) whether his Ministry has asked this
Institute to seek affiliation from the Ranchi
University, now that the latter's M.A.
degree in Labour and Social Welfare had
been recogmised by the Government of
India in 1968; and

(d) if so., whether before considering
the grant of recognition as a University
under the University Granls Commission
Act, Government would keep in mind on
merits, that this Institute should not be
recognised as such, because of its policy
of discrimination against its non-Catholic
staff as well as students in day-to-day mat-
ters and also because this Institute is run
by foreign Christian Missionarie 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V. K. R.
V. RAO) : (a) No, Sir.

(b) Does not arise.
(¢) No, Sir.
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(d) Proposals for declaration of any
institution as a ‘deemed’ University under
the University Grants Commission Acl,
1956 are 2lways considered on merits and
decisions taken on the basis of the advice
tendered hy the University Grants Com-
mission,

rfeay wgreven &t snferi
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Foreigy QuUALIFIED DOCTORS WORKING AS
Poor OrFrFicers unper CS.LR.

3618. SHRI S. M. BANERJEE : Will
the Minister of EDUCATION  AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that some of
the most foreign gualified doclors are still
working as Pool Officers under CSI.R;

(b) il so. the reasons for not offering
them jobs; and

(c) the number of such doctors working
as Pool Officers end the scheme to absorb
them in different posts

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V. K. R.
V. RAO): (a) 98 Doctors with specia-
lisation from abroad were working in the
Scicntists” Pool on 1st November, 1969,

(b) As far as the Pool is concerned, all
the Officers in the Pool are free to apply
for any regular appointment and they are
asked to do sv. Assistence is also provid-
ed to them in seeking employment as de-
tailed under (c). However, all organisa-
tions in need of doctors have their own
methods and procedures of recruitment,



41 Written Answers AGRAHAYANA 22, 1891 (SAKA) Written Answers 42

The absorption of these Pool Officers is
dependen; on their selection in accordance
with these procedures.

(c) 98 us indicated in part (a) above.
The following measures zre taken by the
C.SLR. to assist them in finding regular
employment :

(1} The particulars of these Medical
Personnel are maintained ip an
Unemployment Live Register in
the CSIR and referred against
notified vacancies,

(ii}) Their names are zlso published
in the Technical Manpower Bulle-
tin as persons available for em-
ployment and circulated to Uni-
versities, Medical Colleges, Indus-
trial Organisations and other
prospeclive employces,

(iii) Medical Personnel with outstand-
ing quelifications and experience
are also referred to organisations
who may be specially interested in
such personnel for consideration.
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1966-67 10,64,306 13,10,075 1,14,027 14,07,629
1967-68 10,141,194 12,40,481 1,16,747 10,58,700
1968-69 11,74,381 12,58.161 99,064 20,56,236
1969-70 . 11,47,399 13,65,000 1,14,000 12,00,000
(sgmrfm &)

ExTENSION GRANTED TO CABINET
SECRETARY

3622, SHRI CHENGALRAYA NAIDU:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Cabinet
Secretary who was due to retire in Now-
ember, 1969 has been granted extension;

(b) if so, the reasons for granting him
the extension which is in contravention of
the convention that no extension should be
given to any officer in view of the acute
unemployment ip the country;

(c) whether it is also a fact that exten-
sions are given to high officials only and
not to the Class II, 111 and IV officers; and

(d) if so, whether Government propose
to withdraw its order in this case?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) The present Cabinet Secretary has
been granted extemsion in public interest.
It is pot correct to say that this was in
contravention of any comvention against
grant of extensions. In the past also when-
ever public interest so required, extension
have been given.

{c) No, Sir. Extension in service is
granted to an officer in public interest ir-
respective of the class to  which he be-
longs.

(d) No, Sir.
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DyNAMITE STiCKS PLACED IN FamiDPur
PoLice StamioN ™ Burbwan DistricT—
WEST PENGAL

3627. SHRIC. K. BHATTACHARYYA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a number of dynamite
sticks were placed in the Faridpur Police
Station in Burdwan District, on the Grand

50

Trunk Road in the last week of October or
the first part of November, 1969;
(b) whether a red scarf was
nezr one of the sticks; and
(c) whether any inquiry nas been held
and if so, resull of such inguiry ?

found

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) to (c). Facts
are being ascertained from the State Gov-
ernment.

REPRESENTATION BY THE STAFF ALLOTTED
FROM PunJAB TO HIMACHAL PRADESH

3628, SHRI HEM RAJ : Will the Minis-
ter of HOME AFFAIRS be pleased to
state

(a) whether it is a fact that the 62
Secretariat Staff people allocated from
Punjab Secretariat to Himachal Pradesh
Secretariat have senlt a representation
through their elected representatives in
August, 1969 and subsequently in Septem-
ber onwards to the Central Government

for the fixation of the scales and their
promotion; and
(b) if so, whether these have been

examined and the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA) : (a) and
ib). Representations have been received
from a4 number of clerks allocated to

Himachal Pradesh Secretariat from Punjab
Secrctariat through their elected represen-
tative against the equation of their posts
with those of Junior Clerks of Himachal
Pradesh Secretariat and also for the with-
drawal of a formula for determining inter
se semiority, recommended by an Advisory
Committee constituted under Clause (4)
of Section 82 of the Punjab Reorganisa-
tion Act 1966, The representations are
being examined.

IncrEASE IN AR Farg Y LAC,

3629. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of TOU-
RISM AND CIVIL AVIATION be pleas-
ed to state :

(a) whether air-fares have again been
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increased by I.A.C. with effect from 1Ist
November, 1969%; if so, to what extent;

(b) whether it is a fact that the Union
Territory of Tripura, surrounded on three
sides by East Pakistan, has chiefly to
depend on the (Calcutta-Agartala air-
services for communication with rest of
the country;

(¢) if so, whether in view of these facts
and backwardness of tribal infested terri-
tory, the gquestion of exempting the Cal-
cutta-Agartala air-services from the genmeral
increase in fares had been considered as a
special case; and

(d) if the answer to part (c) above be
in affirmative, Government's decision in
the matter, and if it is in the negative, the
reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir, The air fares
have been increased with effect from 1st
November, 1969 as follows :

8% on trunk routes
7% on regional routes

5% om routes
Tripura.

eastern including

(b) yes, Sir.

(c) and (d). In view of the answer to
part (b), the fare increase on the sectors
serving Tripura has been kept down to

5% as against 8% and 7% on most of the
‘other routes.

ExtracTiON OF SYNTHETIC PETROL FROM
CoaL Anp Lignrre BY CSILR.

3630. SHRI K. M. KOUSHIK :
SHRI MEETHA LAL MEENA :
SHRI J. MOHAMMED IMAM :
SHRI R. K. AMIN :
SHRI MAHENDRA MAJHI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether any attempts have been
made by C.S.LR. to make synthetic petrol
from Coal (Bihar) and Lignite (Neyveli);
and

(b) if so, details thereof ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAOQ) : (&) and (b). The experiments
conducted at Central Fuel Research Insti-
tute, Jealgora, did not find Bihar Coal
sujtable for conversion to synthetic oil due
to its inherent nature.

The laboratory experiments conducted
at the Institute showed encouraging results
for conversion of Neyveli lignite to oil by
direct hydrogenation or by Fischer Tropesch
synthesis via gasification. Further work is
in progress.

GRADE | STENOGRAPHERS' SCHEME

3631. SHRI C. K. CHAKRAPANI:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Grade
I Stenographer’s Scheme is still pending
due to the conflicting policy decision of
the Ministries concerned; and

(b) the reasons for the delay in
finalisation of the scheme ?

the

THE MINISTER OF STATE IN THE
MJNISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) Does not arise.

INQUIRY INTO CHHOTI SADRI GOLD SCANDAL

3632, SHRI 5. K. TAPURIAH: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the inquiries into Chhoti
Sadri Gold Scandal case have been com-
pleted -

(b) if not, the reasons for the delay;
and

(c) the time by which the inguiries are
likely to be completed 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) A case relating to alleged mis-
appropriation of gold by Shri Ganpat Lal
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and others is pending in the court of the
Civil Judge-Magistrate Udaipur. During
the pendency of the criminal case enqui-
ries have to be conducted with due regard
to the provisions of the law and this takes
time.

(c) This will depend on the progress in
the court case.

Leave TraviL CoNcEssioN To CENTRAL
GOVERNMENT EMPLOYEES

3633. SHRI N. R. DEOGHARE :
SHRI NIHAL SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Central
Government employees are given Leave
Travel Concession once in two years to
visit their home town;

(b) whether it is also a fact that those
employees whose home town is their place
of work are not entitled to any such con-
cession;

{c) if so, whether the Government pro-
pose to give a concession to such emplo-
vees for travelling once in two years to
any place of their choice; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Yes Sir.

(b) Yes Sir.
(c) No Sir.

(d) The Scheme of Leave Travel Con-
cession is not intended to subsidize travel
expenses to places other than the home
town of the Government servant.

AIRPORTS FOR LANDING JumBo JETS

3634, SHRI ONKAR LAL BERWA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state the
names of places where airports for the
purpose of landing Jumbo Jets would be
constructed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) . It is not proposed to construct

any mew airports for the Jumbo Jets. The
facilities available at the existing interna-
tional airports at Delhi, Calcutta, Bombay
and Madras are being augmented to make
them suitable for the operation of these
new planes.

VisiTs BY MINISTERS ABROAD

3635. SHRI R. K. BIRLA : Will the
Minister of HOME AFFAIRS be pleased
to state whether there is amy Minister,
Minister of State or Deputy Minister in the
present Council of Ministers who has not
been to any foreign country during his
ministership, and if so, the names of those
Ministers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) . The information
is being collected and will be laid on the
Table of the House.

CENTRAL GOVERNMENT EMPLOYEES' RIGHT
TO STRIKE

3636. SHRI 5. M. BANERJEE : Will
the Minister of HOME AFFAIRS be

pleased to state :
(a) whether it is a fact that the Central
Government  employees’ organisations.

throughout the country have made an
appeal to the Prime Minister not to take
away the right to strike; and

(b) if so, her reaction thereto and
whether she is likely to discuss this matter:
further with the employees’ representatives ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) Does not arise.

g% ¥ faaframen & dafas
#T 0% safem € @9 §i% da gEe &
" & ® 7 frafaa

3639, st UHMWEIX TRET : F4T
(%) 7 d9 oYF =7 9T §
Gt s ¢ fd w3
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PURCHASE OF VEHICLES

3642. SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) the number of cars, station wagons,
trucks and police vehicles purchased by
his Ministry during the last three years,
year-wise and the amount paid for such
purchases; and

(b) the number of officers of his Minis-
try who purchased cars for their own use
during this period ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
station wagons, trucks or police vehicles
were purchased for the Ministry proper
during the last three years. The position
regarding staff cars is given below :—

Years No. of car Amonnt
purchased spent
1967-68 1 Rs. 19,405.67
1968-69 1 Rs. 50,586.63
1969-70 2 Rs. 38,832.00
(b) 1967 15
1968 10
1969 9
34

STATUE OF SHRI RAF1 AHMED KIDWAT NEAR
ParLIAMENT House

3643, SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether it is a fact that Govern-
ment have decided to instal a statue of
the late Shri Rafi Ahmed Kidwai near Par-
liament House; and

{b) if so, when?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY (a) No, Sir.

{b) Does not arise.

CiINEMA IN MUZAFFARPUR BoOMBED

3645. SHRI ABDUL GHANI DAR.
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any cinema in Muzaffarpur
was bombed in 1969 due to exhibition of
a film against China; and

(b) whether Government took any
action in the matter and if so, the result
thereof 7

THE MINISTER OF STATE IN THE
"MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : {a) No,
Sir.

(b) Dwoes not arise.

AgiTATION FOR Dmvision oF MYsore

3646. SHRI B. K. DASCHOWDHURY:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware of
the dissident Mysore Congressmen having
threatened to revive the agitation for divi-
sion of the State unless immediate steps
are taken to remove the alleged discrimi-
nation against people living in the Old
Mysore State in the matter of economic
development and employment;

(b) whether Government propose to
appoint some commission to examine the
feasibility of smaller States in the country;
and

{c) if so, the details thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No
such threat has been received by Govern-
meant.

(b} Mo, Sir.
{c) Does not arise.
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Rise v PasseENGER FAREs For KONKAN
PorTs

3647. SHRI B. K. DASCHOWDHURY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that Govern-
ment have raised the passenger fares for
Konkan ports; and

(b) if so, to what extent and the rea-
sons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
(SHRI SHIPPING AND TRANSPORT
(SHRT IQBAL SINGH): (a) and (b).
Yes Sir. A general increase of 8% was
allowed with effect from the 10th Septem-
ber, 1969, as the existing fares were inade-
quate and the company was incurring
losses.

ReLEASE OF DoCUMENTS/PAPERS REGARD-
ING TRANSFER OF POWER IN INDIA

3648. SHRI B. K. DASCHOWDHURY:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Gov-
ernment of pre-independent India agreed
with the Government of Britain that offi-
cial documents dealing with the transfer of
power in India will not be officially re-
leased until the year 1999 and if so, the
detzils of the same;

(b) whether Government will publish a
‘White Paper' dealing with the details of
documents, papers, memorandum, official
notes on conversations held between the
then leaders of India and the representa-
tives of the GOovernment of Britain; and

(c) if mot, the rezsons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) and (c). On the basis of the recom-
mendation of the Indian Historical Records
Commission, a proposal is under considera-
tion of the Ministry of Education to pub-
lish documents pertaining to events leading
to the partition and transfer of power.
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FACE-LIFTING OF AsHOEA HOTEL

3649. SHRI N.. SHIVAPPA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(2) whether jt is proposed to
Ashoka Hotel a face-Lft;

give

(b) whether it would be a mere ‘touch-
up” or it would aim a; expansion of accom-
modation or provision of additional fali-
lities and conveniences in the hotel; and

(c) the salient renovation features and

the cost theveof 7

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) 1o (¢). Yes, Sir. The Board
of Directors of Ashoka Holels Limited has
instituted @ comprehensive programme of
renovating some of the public areas and
two floors of the main building of the
Ashoka Hotel, as no major renovztion had
been undertaken since it was constructed
13 years ago. From the commercial point
of view the need for a major renovation of
Ashoka Hotel has long been indicated, and
the present work is expected substanmtially
to improve its aifraclivencss and profitabi-
lity. Thc salient features of the remova-
tiop are :

(i) 126 rooms on the 6th and 7th
floors have been completcly re-
novated.

The Lobbies and the Corridors
on these two [Hoors have been
brightened by improved lighting

and improved ceilings.

(ii)

The Main Entrance including the
Lobby has been re-designed so
that the area opens oup jnto the
newly created lend-scape.

(iii)

Existing public areas have been
converted to achieve better com-
merical use. The majority of the
existing shops have also been re-
novated. Three newly designed
Restavrants are being created in
lieu of the existing Dining Hall
and Grill.

(iv)

To improve service in rooms, a
centrzlised room service is being
located in the Main Kitchen with
additional lifts to all floors,

L42LSS /69—

(v)

INSTITUTE FOrR TRAINING OF GUIDES POR
TourisTs, AirLines anp HoteLs

3650. SHRI N. SHIVAPPA :
DR. P. MANDAL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have received
any suggestion that a regular Institute or
College for the training of guides for tou-
rists, airlines and hotels should be estab-
lished by Government;

(b) whether Government feel the neces-
sity of cultiveling the right approach to
the foreign tourists bearing in mind that
their behaviour leaves a lasting impression
on foreigners; and

(¢) if so, Government's reaction there-

to ?
-

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) and (H¥). Yes, Sir.

{c) Governmen; have sel up a training
cell in the Department of Tourism and are
actively considering the estzblishment of a
regular Training Institute.
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PAE NATIONALS LIVING IN RaTLAM Dis-
TRICT OF MADEYA PRADESH

3656. SHRI BH ARAT SINGH
CHAUHAN :

SHRI HUKAM CHAND
KACHWALI :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 2828 on the 8&th
August, 1969 and state :

(a) the dates on which each of the 56
Pakistani nationals at present living under-
ground in District Ratlam of Madhya Pra-
desh gop themselves registered in the Dis-
trict;
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(b) the dates on which the periods of

last extension of their visas expires;

(c) the number of times the periods of
their visas were extended and the periods
for which these were extended each time
and jo each case; and

(d) the
nationals ?

names of these Pakistani

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(d). The information is being collected and
will be laid on the Table of the House.
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FormaTion oF Niw DisTricts IN BmEAR

3660. SHRI J. M. BISWAS:
SHRI INDRAIIT GUPTA ;
SHRI YOGENDRA SHARMA :
SHRI VASUDEVAN NAIR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Bihar Government has
decided to create new District and sub-Divi-
sions in the State;

(b) if so, the number of new Districts
and Sub-Divisions to be created; and

{c) the reasons for creating New Dis-
tricts and Sub-Divisions jn the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). It is intended tp create 6 new dis-
tricts and 9 new sub-divisions. A reference
is inviled to reply furnished to Unstarred
Question No. 895 on 2ist November, 1969,

(c) There has been a long standing
popular demznd for reorgamisation of dis-
tricts and sub-divisions in the interests of
efficiency of normal end developmental
administration,
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QuUESTION REGARDING WHIPS VERSUs CoN-
SCIENCE VOTEs DisCUSSED AT WHiPs CoN-
FERENCE

3661, SHRI SHRI CHAND GOYAL :
Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) whether it is a fact thet a question
was raised at the Whips Conference held
recently at Madras regarding the whips
wversus conscience votes and the majority
of the members participating in the Con-
ference were in favour of adopting the
Resolution thereon; and

(b) whether it is 2 fact that the resolu-
tion was not adopted under the plea that
there was no unanimity on it?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH) : (a) Some of the delepates
to the Seventh All India Whips' Confer-
ence held at Madras in September, 1969
gave notices of resoluliop against freedom
of voting on the pretext of conscience or
on any other basis. The resolution, which
was considered by one of the Committees
of the Conference, w:s not recommended
for adoption by the Conference.

(b) Since differing views were expressed
by the delegates about the admissibility of
the resolution, the President of the Con-
ference disallowed its consideration.

SERVICE CONDITIONS OF DRAFTSMEN IN
HiMacHAL PrADESH

3662, SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS be
pleased lo state :

(a) whether it is a fact that the drafts-
men allocated to Himachal Pradesh as a
result of reorg:nisation of Punjab had
provision in their rules applicable to them
in composite Punjab of being promoted to
the post of Assistant Engineers;

(b) if so, whether the provision has
been altered and they are not being con-
sidered for promotion in Himachal Pradesh;
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(c) if so, whether the Himachal Pradesh
Government obtained prior approval of
the Centrcl Government as contemplated
under the Punjab Rreorganisation Act,
1966 to vary the scrvice conditions of
draftsmen, aflecting their prospects of pro-
motion;

(d) if so, whether similar conmsent was
also given to the other States affected by
reorganisations; and

(e) whether there are any promotion
rule for draftsmen now zllocated to Hima-
chal Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CIIARAN SHUKLA) : (a) Ac-
cording to information given by the Gov-
emment of Himachal Pradesh, in the Gov-
ernment of composile Punjab there was a
provision for the promotion of Draftsmen
successively to the posts of Head Drafts-
men (Division), Head Draftsmen (Circle)
and Assistint Engineers,

(b) The Government of India in exer-
cise of their powers under provision of
Article 309 of the Constitution have fram-
ed the Himachal Pradesh Allotted Govern-
ment  Servants (Conditions of Service)
Rules, 1968. for regulating the conditions

- of service applicable to allotted Govern-

ment servanis. A copy of the rules is laid
on the Table of the House. [Placed in
Library. See No. 1T-2345/69],

{c) &nd (d). In view of the reply to
para (b), the guestion does not arise.

(e) Himachal Pradesh Government have
informed thay draitsmen in Himachal Pra-
desh are considered for successive promo-
tion to the posts of Head Draftsmen (Divi-
sion), Head Draftsmen (Circle) ¢nd Plan-
ning Assistants.

Ban on THE Book  kNowwn as ‘DHARMA
Bums'

3663. SHRT SHRI (CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government's uitention has
been drawn to a hock known as “Dharma
Bums" by Dr. Azizul Abbasi Vidyarthi;

(b) whether Government are aware
that the book is full of filthy abuses of
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Lord Rama and Krishna and of the Prime
Minister; and

(c) whether Goveroment are conlem-
plating to ban the eniry of the book in
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Yes, Sir.

(c) Orders have also been issued under
Section 99A Cr. P.C. forfeiting every copy
of the book to Government. Instructions
hawve also been issued to prevent the entry
of the book into the country.

Disposal oF WoRK 1IN OFFICEs

3664. SHRI LOBO PRABHU : Will the
Minister of HOME AFFAIRS be pleased
10 state :

(a) the reasons why an entry should not
be added in the annual record of an offi-
cial's work to show percentage of disposal
of the work allotied to him;

(b) the reasons why the recommenda-
lion of the Administrative Reforms Com-
mission that eich official may submit a
record of outstanding work done by him,
has not been a:cepted;

(c) the reasons why all civil officials are
not categorised annually as io the Army
and the calegorisution brought to  their
notice to encouragze mprovement; and

(d) whit other measures exist Lo en-
courage compelilion for belter work among

officials ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The existinc Confidential Report form
contains a specific provision for reporting
on the speed of disposal of the work al-
lotted to the Government servant reported
upon. The Administrative Reforms Com-
mission in their Report on Personnel Ad-
ministration  have made certain recom-
mendations including the one referred to
by the Member which ire under considera-
tion.

{c) There i1s provision for categorising
civil officials in regard to their fitness for

promotion. As regards bringing the cate-
porisation 1o the notice of the officials, in
the case of military officers the Annual
Confidential Reports are shown to them
and their signatures obtained thereon. Om
the civil side such a practice is pot in
vogue; but where :dverse remarks are
made in the Reporl, in order that the offi-
cer may sec the adverse remarks in the
correct perspective, the adverse remarks as
well as the substance of the entire report
is communicated to the officer concerned.
Instructions have also been issuced that
apart from the communication to the officer
concerned of such remirks on the Annual
Confidential Report as are considered to be
clearly adverse, in cases where there is a
full in the standard of an officer in rela-
tion io his past performance, as revealed
through his Annual Confidentizl Report,
the attention of the officer should be speci-
fically drawn to that so that he could be
alerted for improving his performance. In
view of his position it is not considered
necessary to show to the officer concermed
the Confidential Report on him recorded
by his superiors.

(d) A scheme of merit promotion and
advance increments to Scientific/Technical
personnel is already in force. In regard
Lo other personnel the fzct thay outstand-
ing performance will be taken into account
in the matter of promotion to selection
posts is in itself ap incentive for better
performance.

REPRESENTATION OF MINORITIES ™N
SERVICES

3665. SHR1 LOBO PRABHU : Will the
Minis.er of HOME AFFATRS be pleased
lo state :

(a) what steps have bteen taken on the
resolution  of the National Integration
Council, to improve the representation of
minorities in the lower services:

{b) whether any inform:tion has been
obtained from the Ministries of Central
Government and the State Governments
about the existing pcreentage of minorities
in the Services comparatively and their
proportion in the population;

(c) whether it is a fact that the repre-
sentation of Muslims in the Revenue ad-
minisiration of South Kemara is only one
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percent against a population of 9 percent;
and

(d) the reasons for not issuing direc-
tions to secure some informal reservation
of appointments for minorities so that their
frustration is removed and national inte-
gration achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRT
VIDYA  CHARAN SHUKLA): (a)
Though no specific resolution has been
passed by the National Integration Council
on the subject, the quesiicn of representa-
tion of minority communities in services
had come up during discussions in the
meeting of the Standing Committee of the
National Integration Council. The matter
was also discussed in a conference of Chief
Ministers held on May 19, 1968. It was
pointed out by the Home Minister theat
there was no proposal for reservation for
any minority community in services, What
was needed was lo see that no prejudices
worked against certain communities, and
that proper opportunities were provided to
the members of the minority communities.
Tt was agreed that the position in this
regard should be reviewed by the State
Governments, and all possible efforts should
be made to step up the recruitment of
members of the minority communities in
services, subject to the observance of the
relevant constitutional provisions.

(b) No information regarding employ-
ment of all the various minorities in the
Services under the Central and State Gov-
ernments has been obtained. Some time
back, however, some of the Ministries of
the Government of Indi: bad been asked
to furnish fipures of Muslims and Chris-
tiap employees under them and the State
Governments too had been asked to fur-
nish similar information in regard to Mus-
lim employees. Infcrmation in regard to
Muslim employecs in the thrre Central
Secretariat Services was given in reply to
unstarred question No. 9935 in the Lok
Sabha on 16th May, 1969.

{c) This is 2 matter primarily concern-
ing the State Government. The Ministry
of Home Affairs have no information.

(d) In view of the provisions of Arti-
ole 16 of the Constitution, no such direc-
tion can be given.
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CoDIFICATION OF SERVICE CONDITION ON
NON-TEACHING STAFF IN DeLvr UNIVERSITY

3666. SHRI S. M. BANERJEE : Will the
Minister of EDUCAT/ON AND YOUTH
SERVICES be pleased 1o state :

(a) whether it is a fact that there is no
codified service condition of non-teaching
steff in Delhi University;

(b) if so, the reasons for the same;

(c) whether there is a growing discon-
tentment among the non-teaching staff be-
cause of unreasonable attitude of the uni-
versity authorities; and

(d) if so, the steps taken by Government
to have a nepotialed settlement of various
issues ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K. R.
V. RAO) : (z) and (b). The service con-
ditions of non-teaching staff of the Delhi
University, which are at present laid down
in the form of Rules nearly corresponding
o those applicable to Central Government
employees, are now proposed to be revised
and embodied in the form of an Ordinance.

(c) and (d). According to the informa-
tion furnished by the University authori-
ties, no such situation exists, The mem-
bers of non-teching staff had, in the past,
made certain representations and the Uni-
versily took action on them. The Univer-
sity has also appointed a Working Group
to go into the problems and issues on which
detailed investigation and study seem neces-
sary in respect of malters concerning non-
teaching staff.

DEMAND FOR BRINGING KaxPUR ON ToURIST
Map

3667. SHRI S. M. BANERJEE: Wil
the Minister of TOURISM AND CIVIL
AVIATION be plezsed to state :

(a) whether it is a fact that a request
has been made by various organmisations of
Kanpur to bring Kanpur on the tourist
map; and

(b) if so, whether proper investigatioms
have been made :nd the result of the in-
vestigations 7
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). I am not aware
of any such request. It needs to be poin-
ted out, however, that there is no system
of & particular place being brought on the
tourist map by the Government of India.
We ornly render assist:nce in providing tou-
rist facilities wherever they are justified.

PROTECTION OF BELLUR MUTH, CALCUTTA

3668. SHRI R. K. BIRLA: Will the
Minister of HOME AFFAIRS be pleased
10 state :

(a) whether it has come to the notice of
the Central Government that some political
parties in West Bengal are making serious
effort: to take possession of the famous
Bellur Muth situated on the bink of
Hooghly river in Calcutta and if so, the
details thereof;

(b) whether it is a fact that the State
Government of West Bengal is not taking
any steps to protect the Muth; and

(c) if the replies to parts (a) and (b)
above the in the :ffirmative, what steps are
being taken by the Central Government to
protect such Muths of national import-
ance 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
State Government have no information of
any efforts being made by any political
parties to take posse:sion of the Bellur
Muth in district Howrah.

(b) znd (). Does not arise.

REORGANISATION OF ADMINISTRATIVE
MACHINERY

3669. SHRI RAMAVTAR SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is any proposal under
Government’s consideration to re-organise
the administrative machinery dominated by
the I.C.S. officers at the Centre and create
ag administrative c:dre of officers com-
mitted to national objectives and responsive
to social needs; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The Adminisirative Reforms Commis-
sion set up in 1966 was required, among
other things, to give consideration to the
need for making public administration a
fit instrument for carrying oup the social
and economic polizies of the Government
and achieving social and economic goals
of development, as also one which is res-
ponsive to the people. The Commission
has submitied a number of reports to the
Government, including one on personnel
administration. Some of the recommenda-
tions of the Commission mede in these
reporis have alieady been accepted and
implemented by the Government and the
remaining recommendations are receiving
consideration. The Government proposes to
implement the recommendations of the
Commission to the maximum extent fea-
sible.

ForMATION OF NEHRU BRIGADE

3670. SHRT RAMAVTAR SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are zware of
the formation of a Nehru Brigade;

(b) whether the volunteers of the said
Brigade will wear uniforms and will be
given training also; and

(c) if so, Government’s reaction in this
regard and what steps Government are tek-
ing to check the formation of such private
armies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). According to the repory furnished by
the Delhi Administration, volunteers don-
ning Gandhi cap: and bad-es of white cloth
with the words “Nchru Brigade™ inscribed
thereon came to notice on 19-11-1969 and
22.11-1969, Governmeat hive no further
information as to whether the velunteers of
the Brigade will wear uniform or receive
any training,

(c) Government's attitude to the activities
of private armies (senas) has been clarified
in reply to Lok Sabha unstarred question
No. 911 dated 25-7-1969.
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AGAINST  DELHI  PoLIcE
OFFICIALS

ALLEGATION

3671. SHRI RAMAVATAR SHASTRI :
Will the Minister of HOME AFFAIRS be
plezsed to state :

(a) whether it is a fact that one Sub-
Inspector of Delhi Police had written a
letter dated the 13th Auvgust, 1969 to him,
copies of which had been sent to all con-
cerned, levelling serious allegations against
the Delhi Police officials;

(b) if so, the details thereof;

(c) the action
thereon;

(d) whether z copy of the said letter
will be laid on the table of the House;
and

taken by Government

(e) i’ not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) 1o
te). A letler dated 13-8-1969 was received
from ua ub-Inspector of Delhi Police ad-
dressed Lo the Prime Minister of India in
which he had made gcneral allegations
that many secnior police officers do not
(rezt their juniors well. He had also men-
tioned that in order to bring abouy a real
understanding between the offizers of the
Delhi Police in the Gandhian era he would
be undertaking an indefinite hunger strike
in front of the Parliament House from 14th
August, 1969, On the date given in this
letter (i.c. 13-8-1969) the Sub-Tnspector
was on Jesave on medical grounds as &d-
vised by the Medical Superintendent,
Shahdara Mentz] Hospital, for treatment
of the mental depression from which he
was suffering.

The Sub-Inspector staged dharna in
fron of Pcrliament House on 14-8-1969
in contravention of the prohibitory orders
under section 144 Cr. P.C. Since he did
not desist from the Dharna inspite of the
advice of the Sub-Divisional Magistrate he
is facing a charge under section 188 I.P.C.

As regards the letter of Sub-Tnspector,
since the allegations made were general in
nature no action wzs taken.
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RE-NAMING OF ISLAND AND PORTS IN ANDA-
MAN AND NICOBAR GROUP OF ISLAMNDS

3672. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact tha; the names
of the islands and ports in Andaman and
Nicobar Group of Islands were given ac-
cording to the nimes of the British con-
querors and rulers, and these names arc
siill being retaincd; and

(b) if so, the names of such islands and
ports;

(¢) whether such names are derogatory
to the honour of the Indian nation; and

(d) if so, whether these islands and
ports will be rencmed according to Indin
Tradition and in doing so the names of
the revolutionaries and martyrs who were
imprisoned in the Andaman Cellular Jail
will also be associated with the names of
the Islands and ports of Andamzn and
Nicobar Islands ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Seve-
ral islands and ports in the Andaman and
Nicobar Group of Islands have foreign-
sounding names. [t cannot be szid that all
these pames are those of Brilishers, Many
of the names are apparently those of inami.
mate objects. There are «lso several uvn-
named islands,

(b) A list of names of the islends in the
Andaman and Nicobar Group of Islands is
laid on the Table of the House. [Placed
in Library. See Mo LT-2346/69). Many
of the islands are un-named at present, The
list of islands is also subject to modifica-
tion as a result of progressive surveys. A
list of names of prominent poris in the
Andaman and Nicobar Islands laid on the
Table of the House. [Placed in Library.
See MNo. LT-2346/67].

(e) Mo, Sir.
(d) The local people in the Andaman

and Nicober Islands are opposed to any
chanpge of the existing names.
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CHANGES IN SON-ET-LUMIERE DISPLAY AT
Rep Fort, DELHI

3673. SHRI SAMAR GUHA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the promised changes in the
Son-et-Lumiere displayed at Red Fort, Delhi
have been made;

(b) if so, the nature
made; and

(c) if not, the reasons for the delay,
although the promise for changes was made
in the House during the First Session of
this Parliament ?

of the changes

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). The script for per-
formance is bejilg revised so as to include
Netejee's voice, ‘kadam-kadam badhaye ja'
and ‘Vande Matram’. The opportunity is
2lso being taken to introduce some other
changes. The delay has been due to cer-
tain technical problems, as coordination
between the script and the actual produc-
tion requires careful and delicate process-
ing to cnsure that the quality of the per-
formance is not impaired in ¢ny way.

STupy Tours sponsored By US Founpa-
TION WOURKING IN INDIA

3674. SHRI BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL :
SHRI B. K. MODAK :
SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) how many persons were senl abroad
during the last threa years on study tours
sponsored by each U.S. Foundation work-
ing in India;

(b) the names of such persons and the
counlries visited by them;

(c) which agency or agencies finynced

these study tours;

(d) the sources of finance for conduct-
ing the study tours; and

(e) the outcome of such tours?

82

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO) : (a) Accordiog to information
made available by the three foundation, the
statistics are as below :—

Ford R-ckefeller
Foundation®* Foundation

U.S. E fucational
Foundation in

India

1966-67 L He T3 B
196768 96 128 4
1565-69 . 89 170 22

*The information relates to the calendar
years 1966, 1967 and 1968,

(b) The stalements are laid on the Table
of the House, [Placed in Library. See No.
LT-2347/69).

(c) and (d). The U.S. Educational
Foundation in India-travel grent from PL-
480 Rupee Fund; Deollar support from
American Universities/National Science
Foundation/U.S. Govt. Ford Foundation :
Awards are administered cither directly by
the Foundation or by the Institute of Tn-
ternational Education in New York.

Rockefeller  Foundation :  Foundations
own privide sources.

(e) Such study tours have gone a loog
way towards the widening of the horizon
of knowledge of persons in their respec-
tive fields

1.CS. OFFICERs IN ACTIVE SERVICE AND
SUPER-ANNUATED OFFICERS

3675, SHRI BHAGABAN DAS:
SHRI MUHAMMAD ISMAIL:
SHRI B. K. MODAK :

SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of 1.CS. officers in
aclive service;

(b) the name and designation of each
officer in active service;

(c) how many of these officers are

super-annuated;
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(d) the name and designation of each
super-annuated officer; and

(e) the policy of the Government in
regard to I.C.S. officers on the issue of
promotion, super-annuation, etc. ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) At
present there are 128 1.C.S5. officers still in
service out of whom 13 are seconded to
Indian Foreign Service,

{b) The available information is given in
rtatement laid on the Table of the House.
[Placed in Library, See No. LT-2348/69].

(¢) and (d). The information regarding
superannuated 1.C.5. Officers, who have
been rc-employed, is contained in the state-
ment laid on the Table of the House.
[Placed in Library, See No. LT-2348/69].

(e) All LC.S. Officers are holding posts
in super time-scale, Their further promo-
tion is by selection based on merit with
due regard to seniority, The rules govern-
ing the super-annuation of 1.C.S. Officers
are contained in Civil Service Regulation
565, which rung as follows .—

“565(a) After thirty five vears' service
counting from the date of his arrival in
India, an officer shall not, except for
special reasons, and with the sanction of
the President, retain his office or be
appointed to any new office : Provided
that if such officer has held his office for
less than five years, he may, for special
reasons, with the sanction of the Presi-
dent be permitted to retain his office until
he has held the office for five years.™

Corpuctivg oF ExaminaTions ™ MLA.
AND LL.B. COURSES FOR PRIVATE STUDENTS
BY CERTAIN UNIVERSITIES

3676. SHRI GADILINGANA GOWD :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that certain
Universities in India (like Vikram Univer-
sity) are conducting examination in M.A.
and LL.B, courses for private students;
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(b) whether Government ar¢ contemp-
lating to allow certain other universities to
conduct examinations for private students
for M.A. and LL.B. courses also;

(¢ if so. the names of those universities
and the subjects proposed to be introduoed
in M.A. courses; and

(d) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K. R.
V. RAOQ) : (a) A statement showing list
of the examinations for which candidates
are allowed to appear privately in different
Universities is laid on the Table of the
House. [Placed in Library. See No. LT-
2349/69).

(b) Universities are autonomous bodies
and matters like examinations and courses
of study fall exclusively within their juris-
diction. The question of Government of
India allowing Universities to conduct
examinations for private students, there-
fore. does not arise.

(c) and (d). Do not arise.

DEVELOPMENT OF ANDAMANS AND NICOBAR

3677. SHRI GADILINGANA GOUD :
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) the amount sanctioned during varions
plan periods for the development of Anda-
man & Nicobar Islands;

(b) the amount proposed to be spent
during the Fourth Five Year Plan;

(c) whether the amounts sanctioned
during the Third Plan period were not
fully and properly utilised for the purpose
for which they were allocated and were
diverted to other purposes resulting in
slow rate of progress; and

(d) if so, the reasons thereof and mea-
sures taken to avoid this during the Fourth
Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
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(b) The requisite information is as

under : —
Plan period Anpived Ac ual
Outlay Expen-
diryre

(in lakhs of rupecs)
(i) First Five Year

Plan (1951-56) 2880 8250

(i) Second Five
Year Plan
(1956-01) . 60314 64 KT
(ifi) Third
Yerr
(1961-66) ; 47932 636 -20
(iv) Annual Plan
(1966-67) . 158-31 10579
{¥) Annud| Plan
(1967-68) . 278-39 12544
(vi) Annual Plan
(1968-69) R 25100 21196
(vif) Fourth Fuove
Year Pian

(1969-74) 110036

(c) and (d). The main reasons for short-
fall in the Plan expenditure during the
Third Five Year Plan were foreign exchange
difficulties resulting in the non-procurement
of two main-land island Ships etc., suspen-
sion of the colonisation scheme, partial
implementation of housing schemes due to
poor response from the public, non-avail-
ability of technical personnel and suitable
contractors, transport difficulties in moving
men and material from one island to
another etc, and not due to diversion of
Plan funds for other purposes, With a
view to ensuring accelerated development
of the islands, highest priority has been
given in the Fourth Plan for development
of transport and communication  which
includes acquisition of vessels for inter-
island and mainland-island services, comns-
truction of roads, jetties etc. It is also
proposed to construct Andaman Trunk
Road to connect the main islands of the
Great Andaman group of islands to facili-
tate easy movement of men and material
from one island to another,

UNEARTHING OF NAXALITE Hoe-Outr v
SRIKAKULAM DISTRICT

3678. SHRT HARDAYAL DEVGUN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a Naxalite
hide-out for manufacturing arms has been

unearthed by the police during combing
operations at Paudara village in Srikakulam
District;

(b) whether it is also a fact that the
police seized a large number of guns,
country-made bombs, gun-powder, explo-
sives and other components used in the
manufacture of bombs; and

(c) if so, the steps taken by Govern-
ment to frustrate the nefarious designs of
the naxalites ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes
Sir.

(b) According to information received
from the state government, the police seized
three guns, two country bombs, small
quantities of gun-powder, explosives etc.

(c) Certain areas in Srikakulam, Kham-
mam, Karimnagar and Warangal districts
have been declared as disturbed areas under
the Andbra Pradesh Suppression of Distur-
bances Act, 1948. Sirong contingents of
Andhra Pradesh Special Police and Central
Reserve Police have been deployed in the
area for dealing with wiolent activities of
the extremists. The state government is
also taking necessary steps to co-ordinate
action with the neighbouring States,

fawit At fr & arferfodi g 2w
& qes 1 wfaq fawt
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TraunNiNG 1IN HoMe Guarps/CIviL
DEFENCE

3682. SHRI K., ANIRUDHAN: Wil

the Minister of HOME AFFAIRS be
pleased to state :
(a) the number of people trained in the

different States for Home Guards/Civil

Defence annually;

(b) the specific programme of Govern-
ment in this respect; and

(c) the method of recruitment to this
cadre ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Training of
Home Guards and Civil Defence wvolun-
teers is a continuous process and no annual
quota of training is fixed, nor it is possible
to do so. The number of trained Home
Guards and Civil Defence volunteers as
on 30th September, 1969, was as follows :

Home Guards—5,21,063.
Civil Defence Volunteers—1,82.132,

i(b) According to the present program-
me, it is proposed to have a total trained
strength of 5,99.526 Home Guards and
441,400 Civil Defence velunteers. Train-
ing is imparted at town, district and State
levels in each State. Advance training in
Civil Defence is also imparted at the
Mational Civil Defence College, Nagpur.

(¢) Home Guards and Civil Defence
are voluntary organisations open to all
citizens. Those who fulfil the conditions
in regard to age, physical fitness etc, as
laid down in Home Guards and Civil
Defence Acts, Rules and Regulations are
eligible for recruitment.

DEVELOPMENT OF ToURIST CENTRES IN
KERALA

3683. SHR] MANGALATHUMADAM:
Will" the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether at the recent meeting of the
Tourist Development Council a decision
has been taken to further develop the
Tourist Ceetres in Kerala like Kovalam;
aad

(b) if so, the details thereof ?

THE MINISTER OF TOURISM AND

CIVIL  AVIATION (DR. KARAN
SINGH) : (a) and (b). No additional
decisions on developing Kovalam were _

taken at the Tourist Development Council,
It has already been decided to develop
Kovalam as an international beach resort.
Formal clearance to the total scheme has
yet to be given by the Government but
work is to start immediately on 20 beach
cottages,

CHECKING OF UNFAIR PRACTICES INDULGED
IN BY TRAVEL AGENTS

3684. SHR]1 PREM CHAND VERMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that there is no
organisation in existence to supervise the
unfair practices indulged in by the travel
agents;

(b) whether it is also a fact that there
is no licensing of travel agents although
Government provide many facilities to
them like foreign exchange, sanction of
ieleprinters.  telephone connections  and
other promotional facilities;

(c) the number of cases of fraud, cheat-
ing and unfair practices that have come to
the notice of Government on the part of
travel agents during the last year; and

(d} the reasons why licensing system has
not been introduced and an organisation
created to supervise their work in  the
interest of the tourists ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) and (b). At present there
is no licensing of travel agents by Govern-
ment, The Department of Tourism, how-
ever, mainiains a list of approved travel
agents and this entitles them to obtain on
a priority basis the concessions mentioned
by the Hon'ble Member.  Complaints
against travel agents are enquired into
through the field offices of the Department
of Tourism. The Department also main-
tains liaison with the representative body
of travel agents, viz, the Travel Agents
Association of India. It is also proposed
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to set up a Directorate of Inspection with
Regional Offices to keep a closer watch on
the working of travel agencies and other
important segments of the tourist industry,

(c) Two cases of alleged unfair practi-
ces by two approved travel agencies came
to the notice of Government last year and
these are being enguired into,

(d) Legislation which would provide for
licensing of travel agencies is under the
consideration of Government,

IMPLEMENTATION OF RECOMMENDATIONS
MADE BY JHA COMMITTEE REGARDING
ENTERTAINMENT FACILITIES FOR TOURISTS

3685. SHRI PREM CHAND VERMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Jha
Committee which was appointed to go into
the question of entertainment facilities for
tourists submitted ils report in 1963 and
made valuable suggestions;

(b) whether it is also a fact that no
serious attention has been paid to the pro-
blem nor the recommendations of Jha
Committee implemented; and

(c) what were the difficulties in the
way of implementation of the recommen-
dations and what attempts have been made
to resolve thode difficulties ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) Yes, Sir.

(b) and (c). The recommendations made
by the Jha Committee that Indian style
entertainment of the lighter variety should
be presented for the benefit of tourists, and
that sound and light spectacles centred at
historic sites particularly in Delhi, have
been accepted by Government. The sound
and light spectacle at the Red Fort, Delhi,
was mounted in earlv 1965 and has been
running successfully. Two sound and
light shows are being mounted at Sabarmati
(Ahmedabad) and Shalimar Gardens (Sri-
nagar). A provision of Rs, 40.00 lakhs
has been made in the Fourth Five Year
Plan for expenditure on providing enter-
tainment facilities for tourists. As for
light entertainment in hotels and restaurants,
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a few of the leading hotels in the country
have been successfully presenting program-
me of Indian music and dance specially
choreographed for tourist appeal, and the
Federation of Hotel & Restaurant Associa-
tions of India has been urged to encourage
4ll its members to develop and present
attractive forms of Indian cabaret, Efforts
are also being made to organise entertain-
ment programmes suitable for tourists at
Delhi through private cultural organisa-
tions by giving them financial subsidy,

EvALuATION oF Essiwy ANswER BOOES AND
Prosect REPORT OF NATIONAL SCIENCE
TALENT SEARCH ExXAMINATION

3686. SHRI P. ANTONY REDDY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the essay
answer books and project reports of the
Mational Science Talent Search Examina-
tion of National Council of Educational
Research and Training are all evaluated at

Delhi only;

(b) if so, the reasons why they are not
sent to examioers outside Delhi;

(c) whether it is also a fact that the
essay answers and project reports of diffe-
rent subjects (Physics, Chemistry and
Biology) are sent to a person who is
specialized in one subject only; and

(d) if so, how is it possible for a
person to evaluate correctly the answer
books in subjects other than those of own
specialization ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAQ) : (a) No, Sir,

(b) Does not arise.

(c) and (d). Mo, Sir, In some cases
where, in a given language the number of
essay answer books and project reports to
be examined were too few, these were
examined by persons who. though speciali-
zed only in one Branch. possessed due
competence in other Branches also, How-
cver, instructions have since been issued
that in all cases, the essay answer books
and project reports in different Branches
should be examined only by those who
have specialized in the respective Branches.
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PROFESSORS aND HEADS OF DEPARTMENTS
OF NATIONAL CoUNCIL OF EDUCATIONAL
RESEARCH AND TRAINING

J687. SHRI P. ANTONY REDDY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that Professors
and Heads of certain Departments of
National Council of Educational Research
and Training were found unsuitable by the
‘Appointments Committee’ after interview-
ing them, even though these persons were
officiating in these posts for the past two
or three years; and

(b) if so, the reasons why only some
of these persons were asked to appear
before the Interviewing Board while others
were regularized ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R,
V. RAO) : (a) Yes, Sir. One Professor
and one Head of the Department whose
posts were advertised were interviewed,
along with others, and were found unsuit-
able.

(b) Out of the four posts of Professors,
three posts were not advertised because
they were substituted for the old posts of
Deputy-Directors under the scheme of
rationalization of scales of pay and designa.
tions which was adopted with effect from
1-11-1965 and under whose terms, all the
three Deputy-Directors, who had been
recruited after advertisement and inter-
view were automatically given the scale of
pay and designation of a Professor. The
fourth post had to be advertised because
the person officiating against, it was a Field
Adviser whose post had been equated,
under the scheme of rationalization of
scales of pay and designations with that of
a Reader,

Out of the 13 posts of Heads of Depart-
ments, 9 were not advertised because these
were substituted for the old posts of Direc-
tors under the scheme of rationalization of
scales of pay and designations and under
whose terms all the old Directors auto-
matically became the Heads of Depart-
ments. Three more posts were also not
edvertised because they were held by pro-
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fessors whose scale of pay was Rs. 1100—
1600 which is the same as that of the
Heads of Departments, One post had to
be advertised because it was held, on an
ad-hoc basis, by a person on deputation,

Text BoOKs IN PHysics, CHEMISTRY AND

MATHEMATICS PUBLISHED BY NATIONAL

CoOUNCIL OF EDUCATIONAL RESEARCH AND
TRAINING

3688. SHRI P. ANTONY REDDY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state
whether the text books in Physics, Chemis-
try and Mathematics published by the
Department of Science Education of
National Council of Educational Research
and Training are actually written by the
officers of the Department or are adopted
from the Russian text books ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO): The text-books in Physics,
Chemistry and Mathematics published by
the Department of Science Education of
the National Council of Educational Re-
search and Training are not adaptations of
Russian  text-books. They have been
written by the officers of the Council with
the assistance of Unesco experts.

RECRUITMENT ™ NaTioNAL CoOUNCIL oF
EpucATIONAL RESEARCH AND TRAINING

3689. SHRI P. ANTONY REDDY:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state
whether Government are comtemplating
recruitment of class I and IT posts in the
National Council of Educational Research
and Training by the Union Public Service
Commission in view of the general dis-
satisfaction about the working of the
Council ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R
V. RAO) : No, Sir. No dissatisfaction
about the working of their Appointments
Committee has come to notice of the
National Council of Education Research
and Training
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UNIFORM CONDITIONS REGARDING ADMISSION
OF STUDENTs IN UNIVERSITIES AND ADMIS-
sioN IN DeLil COLLEGES aNp DELHL
UNIVERSITY

3692. SHRI KANWAR LAL GUPTA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{a) whether it is a fact that there are no
uniform conditions of admission in Col-
leges;

(b) if so, whether Government proposc
to make upiform conditions of admission
in each University;

(c) what are the conditions of admission
for B.A. (Pass), B.Sc. and B.A, (Honours)
and B.Com. students in the colleges of
Delhi University, Agra University, Calcutta
University and Allahabad University;

(d) How many students in Delhi were
denied admission in Delhi Colleges and
Delhi  University in different courses of
degree and post-degree classes in the last
3 years; and

(¢ whether Government could give
assurance that no student will be dénied
admission in the Delhi Colleges and Delhi
University in the next year ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO) : (a) Yes, Sir. The
conditions for admission depend upon the
particolar University to which the college
is affiliated.

(b) Government of India has no power
to lay down uniform conditions of admis-
sion in each University.

(c) and (d). The requisite information is
being collected and will be laid on the
Table of the Sabha.

(¢) The Central Government is not in a
position to give such an assurance as the
matter primarily  concerns the Delhi
Administration and the University and is
alo subject to availability of resources.
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AGREEMENT REGARDING "CHANDIGARH-YALE
ProJecT ForR RESEARCH OF EARLY
Homonoips™

3694. SHRI JYOTIRMOY BASU : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether in August, 1967, the Depart-
ment of Anthropology of Punjab Umiversity
and the Peabody Museum of Yale (U.S.A.)
University concluded an agreement to
work on the Project kmown as “Chandigarh-
Yale Project for the research of early
homonoids™;

(b) if so, whether the attention of Gov-
ernment has been drawn to a news-item
published in “Patriot” dated the 21st Octo-
ber. 1969, under the caption “India's work
on carly homonoids—U.S. Scientists at-
tempt to steel laurels™; and

(c) if so, the reaction of Government lo
the same ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) The Punjab
University, Chandigarh entered into colla-
boration with the Peabody Museum of Yale
University, USA, regarding research on
‘Early homonoids’. The project was approv-
ed by the Government of India in October,
1967.

(b) Yes, Sir.

(c) According to the information fur-
nished by the Punjab University, there is
nothing on record to show that such an
attempt was made.
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F e § fgf ) adwm w4 #),
aFT §% fFgr o =nfge 1 qfew
3, sgraw s #1 fafea ® a<
F ¥ fvig & seaw fafww w=i #
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zw i frgag fear 8 1 FEwTQ gE @
aWT FoAT fOoiE w&gE S 8 )

ABOLITION OF CONTRACT LABOUR SYSTEM
IN SHIPPING CORFORATION OF INDIA

3697. SHRI N. SREEKANTAN NAIR :
will the Minister of SHIPPING AND
'RANSPORT be pleased to state :

(a) whether contract labour system in the
Shipping Corporation of India is proposed
to be abolished; and

(b) if so, when ?

THE MINISTER OF PARLIAMEN-
I'ARY AFFAIRS AND SHIPPING AND
I'RANSPORT (SHRI1 RAGHU
RAMAIAH) : (a) and (b). The Shipping
Corporation of India Limited do not
«mplay any contract labour as a rule. How-
ever, all Indian Shipping companies in-
.luding the Shipping Corporation enter into
contracts jor various ships jobs in ports
like sievedoring, chipping and painting etc.
by inviting tenders from iincensed contrac-
tors and for these jobs, contractors utilise
dock labour registered with dock labour
hoards at wages prescribed by concerned
olficial authorities. The Shipping Corpora-
tion do not employ such  dock labour.
Hence the question of abolition of contract
labour system in the Corporation does not
wTse,

Flegw fage & am-awreEE W@ &
weqmigal 9 W@t =Wt

3698. = ¥E@A AW FYL ¢ 7T
Tz Wt ag g & Fw &G1 6F
(%) =0 7z w9 ¢ f5 famgw
e & i fore & sfege ~mmem
F A | AAT-HATHATEY T & qEEETT
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H AG-TRT 997 IHT=T & (0 Frs e
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Visit By MINISTER OF STATE FOR INPOR-
MATION AND BROADCASTING TO ALIGARH
MusLiM UNIVERSITY

3699. SHRI BENI SHANKER
SHARMA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state :

(a) whether it is a fact that the Minister
of State for Information and Broadcasting
was invited by the Aligarh Muslim Univer-
sity to lay the foundation stone of a
Gandhi Hall ip the said university in Octo-
ber last;

(b) whether it is also a fact that he had
to return therefrom without performing the
ceremony;

(c) if so, whether
that a miniature Rabat
there; and

(d) what steps, ii any, he has taken lo
heal the wounds of insult inflicted not only
on Shri Gujral but also on the Government
and the people of India?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO) : (a) and (b). The
Minister of State for Information and
Broadcasting was invited by Aligarh Mus-
lim University to inaugurate the Gandhi
Centenary Commemoration meeting on
October 2, 1969. He was given a very warm
welcome by the students and the authori-
ties of the Aligarh Muslim University,

(c) and (d). Do not arise.

Government agree
was re-enacted
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ARRANGEMENTS FOR TRANSLATION IN
VARIOUs MINISTRIES

3700. SHRI YAMUNA PRASAD MAN-
DAL : Wil the Minister of HOME
AFFAIRS be pleased to state :

(2) the arrangements so far made by the
various Ministries/Departments for transla-
tion work arising from the enforcement of
the Official Languages (Amendment) Act,
1967; -

(b) whether adequate staff for the pur-
pose, as suggested in the programme for
1968-69 of his Ministry, has since been
provided; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). Seme nucleus translation staff exists
in almost all the Ministries/Departments.
Efforts have been made o augment this
staff keeping in view the increased work-
toad., At present in 15 Ministries/Depart-
ments, the translation staff now available
with them is considered "adequate, [n the
remaining Ministries/Departments, propo-
sals to sanction additional translation staff
are being processed. In the Ministry of
Home Affairs, adeguate translation staff
have been appointed to meet the present

requirements.

(c) This is a continuing process and as
the translation work increases, steps are
being initiated to further increase this staff.

feesht storra & frent farerir § w5 R
o afam wfeat @ semfan
wfem sfaaf & aifersrd

3701. =Y T =IW :
ot firm =w =@

Fu1 fmat T gFw 90 HeAY 7y @
® FwFa F o
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CiviL LisST oF GrADE IV ASSISTANTS

3702. SHRT RAM CHARAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that a new civil
list of Grade IV Assistants has been pre-
pared;

(b) if so, whether the names of mere
than three hundred persons have been added
to the list and these persons have been made
senjor to those persons whose names were
already in the civil list of 1961; and

(c) if so, the effect of adding these names
on the scniority of others and the reasons
for doing s0 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) and (c). Do not arise.
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JOINT CADRE OF MINISTRIES OF HEALTH AND
FAMILY PLANNING aND Works, Housmic
AND UrBAN DEVELOPMENT

3703. SHRI RAM CHARAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether cadre of the Ministry of
Heakth and Family Plaoning and Works,
Housing and Urban Development and the
Ministry of Supply is the same;

(b) the reasons why the cadre of the
Ministry of Supply is with the Department
of Works and Housing when it is a sepa-
rate Ministry and the cadre of the Depart-
ment of Urban Development is separate
when it is a part of the Ministry of Health
and Family Planning and Works., Housing
and Urban Development;

{c) whether this is affecling the promo-
tion of the staff; and

(d) if so. whether any steps are being
taken by Government to protect the
affected staff and if not, the reasons there-
for ?

THE MINISTER OF STATE IN THE
MINIJSTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA) : (a) No.
Sir.
(b) Pending reconstitution of cadres,

consequent on the last reorganisation of
Ministries, the old cadres viz, (i) Ministry
of Health, Family Planning and Urban
Development and (ii} Ministry of Works,
Housing & Supply are continuing.

(c) and (d). Disparilies in promotions
are inevitable in a decentralised set up.
However, in order to minimise such dis-
parities the CS8.S./C.S.5.8./CS.CS. Rules
have been amended recently to provide for
promotions being made in the decentra-
lised grades only within certain ‘zones” to be
prescribed by Ministry of Home Affairs.

ReEPORT oF COMMITTEE ON INLAND
WATER TRANSPORT

3704, SHRI SHIVA CHANDRA JHA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the Bhag-
wati Committee on Inland Water Trans-
port has submitted its report; and
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(b) if so, when and the main recom-
mendations made by the Committee ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Neo Sir,

{b) Does not arise.

DEVELOPMENT OF SMALLER AIRPORTs I[N
DarBHANGA DisTRICT

3705. SHRI SHIVA CHANDRA JHA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have any
plans for developing smaller airports like
Bhowara (in Darbhanga District of Bihar),
so that they can be inter-linked with other
services of the Indian Airlines;

(b) if so, the details thereof; and

(c) if mnot, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) No, Sir.

(b) Does not arise.

{c) Indian Airlines have no proposal to
introduce scheduled air services to these
places.

RunNiING oF ScuooLs IN TenTs BY Dermn
ADMINISTRATION

3706. SHR1 N. R. DEOGHARE : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the total number of Schools rua at
present by the Delhi Administration;

(b) bow many of these are housed in
buildings and how many in tents;

(¢) the dates since when these schools
have been functioning in tents; and

(d) the action being taken to house
these schools in proper buildings 7

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) 278 Government
Higher Secondary Schools.
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(b) 246 schools in Buildings and 32 in
purely temted accommodation. However,
in 63 buildings, under occupation of 97
Government schools, tents are being used
to meet the shortage of the built-up accom-
modation,

(c) 1956-57—2 schools
1958-59—1 school
1961-62—1 school
1962-63—3 schools
1963-64—2 schools
1964-65—5 schools
1965-66—6 schools
1966-6T7—1 school
1967-68—7 schools
1968-69—2 schools
1969-70—2 schools

Total : 32 schools

(d) According to the information sup-
plied by the Delhi Administration, 14
schools will be housed in buildings, which
are under comstruction. 12 schools will be
housed in buildings for which sanctions
regarding construction of buildings have
been issued during 1969-70, 2 schools are
expected to be housed in a building, which
is to be vacated by a College in 2/3
months time, 4 schools will be housed in
buildings when sites, which are under
acquisition, become available for construc-
tion purposes,

In regard to the tents in 63 buildings, re-
ferred to in reply against part (b) above,
these tents are now being replaced under
a crash programme by constructing pucca
additional rooms and Tubular Truss Struc-
tures. The tents in these schools are likely
to be removed by the end of 1970,

APPOINTMENT OF DIRECTOR/AsSTT, DIREC-
TOR FOR NATIONAL Museum, New DeLm

3707. SHRI N. R. DEOGHARE :
SHRI YASHPAL SINGH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the National
Museum at New Delhi is without a Direc-
tor or an Assistant Director for over a
year and the work there has been at a stand
still;

DECEMBER 13, 1969

Written Answers 108

(b) if so, the reasons therefor; and

(c) the action Government propose (o
take in this regard and to attend to such
important jtems of work which have not
been attended to during the year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH): (a) to (c).
The National Museum is without a Direc-
tor since January 1969 and without an
Assistant Director also since July, 1969,
buy the work there is not at a stand sull.
Efforts are being made to fll up these
posts as early s possible and important
items of work in the Museum are being
attended io by the other staff in the
Museum with the help of the Ministry,
wherever necessary.

AIR SERVICE BETWEEN INDIA AND CEYLON

3709. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of TOU-
RISM AND CIVIL AVIATION be pleased
to state ;

(a) whether any steps have been taken
or are proposed to be taken to improve the
air services between Ceylon and India; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) and (b). Yes, Sir. Effec-
tive from November 1969, Indian Airlines
have replaced viscounts with Caravelle air-
craft on the Madras-Colombo-Madras
route.  Additionally, the frequency of HS-
748 service on the route Trivandrum-
Colombo-Trivandrum has been increased
from once-weekly to twice-weekly.

AIET &t § AT grew & &

3710. ®1 @fwe fa@g: FaT TWEw
war swEfaw Jgza Hel qg A9 W
Fq1 F41 fF g &a 7 frve wfes
F A fray grew Se FT S g
#7719 frqr am A g 7
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SCHEME FOR AWARD oF PRIZES, T
AUTHORS WRITING BOOKs IN INDIAN
LANGUAGES

3711. SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that Govern-
ment have instituted a scheme for award
of prizes to authors for writing books in
any Indian language;

(b) if so, the main features of this
scheme; and

(c) when it is likely to be introduced ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K. R.
V. RAO) : (a) Yes, Sir.

(b) A statement is laid on the Table of
the House [Placed in Library. See No.
1.T-2350/69.]

(c) It has been introduced from the
current financial year ie. 1969-70 and the
first awards will be announced towards the
end of this year.

See No.
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CONFERENCE OF INTERNATIONAL HoOTEL
AssoC1.TION HELD IN New Derm

3712. SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA :
SHRI HIMATSINGKA ;

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that a Con-
ference of International Hotel Association
was held in New Delhi on the 4th Nowv-
ember, 1969;

(b) if so, how many countries were re-
presented in the conference;

{c) what were the subjects discuseed;
and

(d) the decisions arrived at?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sirr A Meeting of
the Council of Administration of the Inter-
national Hotel Association was held in
New Delhi from November 4 to 6, 1969.

(b) It is understood from the Federa-

" tion of Hotel & Restaurant Associations of

India who were host to the Association
that 16 countries including India were re-
presented in the Mecting.

(c) and (d). Copy of a Press Note issu-
ed at the end of the Mezeting is laid on
the Table of the House. [Placed in Library.
LT-2351/63.]

CONSTRUCTION OF a MoOTEL aT
CHANDIG \RH

3713, SHRI N, R. LASKAR :
SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that a motel
costing Rs. 10 lakhs is likely to be cons-
tructed in Chandigarh soon for the tourists;

(b) if so, whether a team of experts of
the Central Government has visited the
site;
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(c) whether the team has submitted its
report; and

(d) if so, when the final decision is
likely to be taken ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). The Chandigarh
Administration has suggested the construc-
tion of a Motel at Chandigarh at an esti-
mated cost of Rs. 5 lakhs. In September,
1969, an officer of the Department of
Tourism and an officer of the India
Tourism Development Corporation were
shown two alternative sites for the loca-
tion of the proposed Motel when they hap-
pened to be in Chandigarh for some other
discussions with the representatives of the
Government of Haryana.

(d) A decision will be taken after a
feasibility study has been made.

fagre § sfeAl B afq w1 faaw
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Riots 1N SOPORE IN JaMMU AND KasHMIR

3715. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that literaturc
calculated to provoke disturbances was
distributed two days before the Sopore riots
in Jammu and Kashmir on the 20th
August, 1969;

(b) whether MNaxalities’
pecled in the in:idents;

hand was sus-

(c) whether it is a fact that literature
purported to have been distributed con-
tained a pamphlet published in Lahore and
pave details of how Arab Commandos
began the Palestine liberation campaign
and that 1000 Commandos on the Palestine

liberation model were needed to liberate
Kashmir; and
(d) whether any inquiries have been

made into the incidents and if so, with
what results and the action proposed to be
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR!
VIDYA CHARAN SHUKLA) : (a) to
(d). Information is awaited from the
Jammu and Kashmir Government and will
be laid on the Table of the House.

YoutH UNREST

3716. SHRI BENI SHANKER SHAR-
MA: Will the Minister of HOME
AFFAIRS be pleased to state : .

(a) whether his Ministry has expressed
serious concern with the law and order
aspect of youth unrest and the upward
trend in student agitations, in a note on
the recent study in the matter;

(b) whether his Ministry has alse pro-
posed to expedite its examination of the
do’s and dont’s set by the 1966 conferemce
of Inspectors-General of Police, keeping
the Education Ministry in the picture;

(c) if so, the action taken in the matter
so far; and

(d) what steps are proposed to be taken
in the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) In a
note cir d to the Members of Consul-
tative Committee for the Ministry of
Home Affairs on an item of youth unrest
included in the agenda for the meeling
held on October 8, 1969, mention was
made of certain disturbing trends.

(b) to (d). Recommendations of the
conference of Inspectors-General of Police
have been forwarded to all the State Gov-
ernments, since it was for the State Gov-
ermnments to take suitable action on these
recommendations relating to public order.
The commsznts of the University Grants
Commission have also been sought through
the Minisiry of Education. so that the State
Governments could be apprised of the
views of the University Grants Comimis-

MEASURES AGAINST SENiS

3717. SHRI BENI SHANKER
SHARMA :

SHR! RAMAVATAR SHASTRI :
SHRI K. M. MADHUKAR :
SHRI JAGESHWAR YADAV:
SHRI BHOGENDRA JHA :
SHRI C. JANARDHANAN .
SHRI K. HALDER :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Central Government
have forwarded to the State Governments
the recommendations of the MNational Inte-
gration Council that ‘starn  and eflective
measures should be taken against various
scnas that ;re provoking disturbances by
appealing 1o regional sentiments of pevple’,
for appropriate action:

(b) the reaction of the
Governments thereto; and

(c) the steps proposed to be takenm by
the State Governments in the matter ?

various State

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Yes, Sir.

(b) and (c). State Governments have
intimated that a close watch is being kept
on the activities of such organisations and
appropriate action under law would be
taken whenever necessary.
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REDESIGNATION OF CHiEF CoOMMISSIONERS
oF MaNIPUR AND TRIPURA As LT.
GOVERNORS

3718. SHRI YASHPAL SINGH: will
the Minister of HOME AFFAIRS be
pleased to state :

{a) whether Government have decided
re-designate the Chief Commissioners of
Union Territories of Manipur and Tripura
as Lt. Governors; and

(b) if so, what will be the
by this change ?

advantages

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) There has boen persistent local
demand that these territories which have
special problems, should also have mature
and experienced persons as their adminis-
trators like territories of Himachal Pra-
desh, Goa and Pondicherry. The change
not only satisfies genuine and strong local
sentiment but enlarpes the field of choice
to select suitable and senmior persons as
administrators.
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ExcavaTioNs oF PURANa QiLa 1™ New

DEeLnr

3721. SHRI K. P. SINGH DEC: Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have finalised
plans for the excavations of Purana Qila
in New Delhi:

(b) if so, the purpose thereof;

(c) the expenditure likely to be incurred
thereon; and

(d) the likely effect of the excavation:
on this ancient monument ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) No, Sir
The plans have yet to be finalised,

*ag woar anifas aqaw ofaswr o< e § At smfam &)
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(b) Excavations are being undertaken to
establish the antiquity of the site, Purana
Qila is popularly believed to represent the
traditional City of Indraprastha associated
with the Mahabharat story.

(c) The total estimated cost has not yet
been worked out; but the expenditure for
about three months field season is esti-
mated to about Rs. 60,000/-.

(d) The excavation proposed to be
undertaken in the area is quite distant from
the standing monuments and therefore mo
adverse effect is likely to be caused to
them.
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GraNTs To RAMAKRIsHNA MissioN VDya-
PITH, DEOGHAR, (BmHAR)

3725. SHRI B. K. MODAK :
SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to stats:
(a) the amount of grants or aid given
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to Ramakrishna Mission Vidyapith, Deo-
ghar, Bihar, during the last three years;
(b) whether the functioning of this
Vidyapith has been commented upon in
the Audit Reports; and
(c) if so, the details thereof and action
taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Under the scheme of
Aszistance to Voluntary Educational Orga-
nisations working in the field of School
Education, the following grants were sanc-
tioned to this Vidyapith :—

Rs.
1966-67. 70,665.00
1967-67. —
1968-69. 52,014.00
(b) The Ministry have no information

aboot any comments in the Audit Reports
of the Vidyapith regarding its functioning.
The grants-in-aid released by the Ministry
as mentioned at {a) have been utilized by
the Vidyapith properly.

{c) Does not arise.

Recatt or CENTRAL RESERVE POLIC FROM
MNorRTH LAKHIMPUR

3726. SHRI YASHPAL SINGH : will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that ap entire
Company of the Central Reserve Police
based on North Lakhimpur in Upper Assam
has been moved out of the town on Friday
the 21st November, 1969;

(k) if so, the reasons therefor; and

(c) the action being taken against those
responsible for the accidental raid on a
number of houses without provocation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
CRP camp at North Lakhimpur was closed
down after some incidents on the 14th
November, 1969 there reportedly involving
some CRP personnel and civilians.
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(b) This was ordered with a view W
avoiding any tension and misunderstanding
between the CRP personnel and the civi-
lians.

(c) Two criminal cases have been regis-
tered with the local police by some people
of the locality against the CRP personnel
and ome case against some civilians by the
Commandant of the CRP. The matter is
under investigation and further action will
be :akc'n on completion of the same.

CONSTRUCTION OF NATIONAL HIGHWAY
No. 12

3727. SHR1 NITIRAJ SINGH CHOU-
DHARY : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) the total allotment made during this
year and proposed 1o made for the next
year for comstruction of Natronal Highway
No. 12,

(b) the amoun! out of the above allot-
ment likely to be spent;

(c) the date when funds were placed at
the disposal of the Swate Goveroment for
being spent for construction of this High-
way; and

(d) when this highway is likely 1o be
completed 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT ({SHRI
IQBAL SINGH) : (a) to (d), Out of
Rs. 16.14 lakhs provided for original works
on MWational Highways No_ 12 for 1969-70,
a sum of Rs. 6.94 lakhs has been allotted
in August, 1969. It is proposed !'n make
allotment from the balance amount avail-
able after consulting the State Government.
It is. therefore, premature to indicate the
amount likely to be spent during the cur-
rent year. Until the budget for 1970-71 is
passed, no allotment for the next year can
be made. Subject to availability of funds,
the present expectation is that the construc-
tion of missing links on National Highway
No. 12 is likely to be completed in the
Fourth Plan period.



121

frdat aa gt & fag fage &
S T e

3728 =t ¥qR qeAE ¥ fn
T AT FAT HAT qg AT FT FAFGA
fe

() fagre 7 fraat qar gfeml
& for e fora e @ier 17 o Tw
faor @ e frae o @9 ma s
R 1 fa=me o7 et | ghoot &
ot #v¢ gfaard semm #7771 ;5

(7) afz &, a1 § gfaad #7 5%
SR FT & ;AT

() afx =&, @1 =% T FTO0

fomat a9 W a1 Faew § W
s (s wew qwiA): (%) & (7).
FE CHA T AT Gl g A g9
WHT 92 9T TG &7 AT |

FormEr CHIEF JUSTICES OF INDIA Asso-
CIATED WITH COMMITTEES/COMMISSIONS

3729. SHRI ARJUN SINGH BHADO-
RlA : Will the Minister of HOME
AFFAIRS be pleased to refer 1o the reply
given to Upstarred Question No. 5302 on
29th August, 1969 regarding the former
Chief Justice of India associated with Com-
mittees/Commissions and state :

(a) whether the required information
from all State Governments and the various
Ministries and offices of the Government of
India has been received;

(b) if so. the details thereof; and

(c) if pot, the reasons for the delay ?

THE MINISTER OF STATE IN' THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir

(b) A statement giving the information
as made availablc is laid on the Table of
the House. [Placed in Library. See No, LT-
2353/69).

tc) Does not arise.
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SALE AND PURCHASE OF PLANES TO AND
FROM PRIVATE PARTIES

3731. SHRI JYOTIRMOY BASU :
SHRI E. K. NAYANAR :
SHRI BHAGABAN DAS:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of planes bought from
the Private partics during the last 3 years;

(b) the number of planes sold to private
parties during this period; and

(c) the method adopted for the sale, with
details ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR, KARAN
SINGH) : (a) No such purchase has been
made by the Government of India.

(b) During the same period, 6 aircraft
were sO0ld to private parties, two Dakotas
by Indian Airlines, 3 Pushpaks by Hindus-
tan Aeronautics Lid. and one Auster air-
craft by the Plant Protection Directorate.

(c) The sale of Pushpak aircraft was
made on the basis of delivery ex-factory,
Bangalore Division, against pre-quoted and
accepted fixed price, and deliveries were
made against prior payments.

Indian Airlines offered the aircraft for
sale by advertising in the leading news
papers in the country.

The Auster aircraft belonging to the Plant
Protection Directorate was sold through the
Director General of Supplies and Disposals
who invited global tenders for this purpose,

MoONEY SPENT oN INDIAN INSTITUTE oF
TeckaNoLocy, NEw DELHI

3732. SHRI BHAGABAN DAS :
SHR] E. K. NAYANAR :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) how much money has been spent so
far on the Indian Institute of Technology,
New Delhi;

(b) how much money has been spent on
the construction of its building and when
the same was completed; and
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(c) whether it is a fact that big cracks
have appeared in the building due to sub-
standard materials used and bad workman-
ship ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R, V. RAO) : (a) and (b). The
expenditure on land and its development,
buildings and equipment up to the end of
October, 1969 is Rs. 717.15 lakhs (includ-
ing foreign aid for equipment). The expen-
diture incurred on buildings is Rs, 408.98
lakhs.

Different buildings were completed at
different times during the peried 1961-62
to 1968-69. Some buildings are still under
construction.

(c) No, Sir,
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DREss REGULATIONS FOR MINISTERS GOING
. ABROAD

3734, SHR] K. LAKKAPPA :
SHRI A. SREEDHARAN :
SHRI S. M. KRISHNA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have prescrib-
ed any dress regulations for Central Gov-
ernment Ministers who go on tour abroad;

(b) if so, the details thereof:

(c) the number of Ministers together
with their names who did oot observe dress
regulations during their tour abroad during
1969;

(d) if the reply to part (a) be in the
negative the reasons for not prescribing the
same when there is a national dress for
India; and

(e) the steps taken or proposed to be
taken by Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) No such
regulations have been prescribed by Gov-
ernment,

(b) and (c). Do not arise.

(d) and (e). In India there is a great
variety of dress which is matural consider-
ing the variety of climate. Government have
not, therefore, issued any orders prescrib-
ing any particular type of dress as the
national dress for India. However, in order
to foster the maintenance of correct, stan-
dards, instructions recommending the unse
of certain types of dress by the officials on
formal or ceremonial occasions and in
offices were issued in 1954, It is open to
the Minister to follow these instructions
and it is not considered necessary to pres-
cribe any rigid regulations in this behalf.

DisPLAY OF BANNERS AT PALAM AIRPORT IN
CONNECTION WITH THE REQUISITIONED
MEETING oF A.IC.C.

3735. SHRI YASHPAL SINGH :
SHRI RABI RAY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :
{a) whether his attention has been drawn
towards the complaint of Shri H. V.
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Kamath that display of banners in support
of the Requisitioned Meeting of A.LC.C.
was allowed at the Palam Airport;

(b) if so. whether any permission was
sought for and given; and

(c) whether similar facilities were
allowed in the past to political parties ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). No such com-
plaint has been received in my Ministry.
On the 18th November, 1969, the Secretery,
Accommodation Committee, Requisitioned
Meeting of AICC Members (Delhi Ses-
ston) reqguested the Aerodrome Officer, New
Delhi, for permission to put up a Reception
Office inside the compound of Palam Air-
port, Permission, was granted for a Recep-
tion Counter in the Arrival Hall to enable
the Committee Members to identify indi-
viduals. A desk insignia was also allowed
op the Counter. Banners in support of the
Requisitioned Meeting of the AICC were
not displayed within the Delhi Airport area.

(¢) T am not aware of any request made
in the past by political parties for permis-
sion to display banners within the Airport
area. The facilities mentioned in reply to
parts (a) & (b) of the question have, how-
ever, been allowed for various other orpa-
nisatiops and conferences.

Semmure OF CONFIDENTIAL PAPERS AT
SAFDARJUNG AIRPORT

3736. SHR] SHARDA NAND : Will the
Minister of HOME AFFAIRS be pleased
to state :

{a) whether it is a fact that a confiden-
tial file of Intelligence Bureau, Ministry of
Home Affairs, Government of India, relat-
ing to the circulars and official instructions
as well as postal delivery Zones was seized
by the R.M.S. authorities at Safdarjung
Airport from a postal bag, which was going
to Pakistan, a few years ago:

(b) whether an
was held; and

(c) if so, the action taken by Govern-
ment against the officer responsible for this
national offence ?

LA42LSS/60—5

enquiry in the matter
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir,

(b) and (c). Do not arise.

SETTING UP oF EbucatioNaL INSTITUTIONS
IN SCHEDULED CASTE AREAS OF MANIPUR

3737. SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the educatiomal institutions so far set
up in the Scheduled Caste areas of Mani-
pur, namely Andro village, Sekmai, FKhuor-
khul and Pheiyeng;

{b) whether it is a fact that in the wvil-
lage of Andro inhabited by at least 8,000
people, there is no High School; and

(c) if so, the steps taken to meet the
educational backwardness in Andro and
other scheduled caste areas of Manipur ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRT] BHAKT DAR-
SHAN) : (a) to (c), The requisite imfor-
mation is being collected from the Manipur
Administration and will be laid on the
Table of the Sabha as soon as possible.

MURDER OF COLLIERY WORKERS OF
DHANBAD CoAL FIELD

3738. SHRI JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Shri Ram
Deo Singh, a CP.I. (M) worker of Dhan-
bad Coalfield was murdered on the 18th
September, 1969 at Madhuband Colliery
while announcing the meetine to be address-
ed by Shri Mohammad Tsmail. M.P.. from
a jeep;

(b) if so, how many persons
arrested by the Police;

were

(¢) names and particulars of the persons
arrested; and

(d) full details of the investigation con-
ducted by the Police in this connection ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(d). According tp information received
from the State Government, some CPM wor-
kers were making announcements, during
the night of September 18, 196/ m a jeep,
about a meeling to be held rext day at
Nadkharkhi Colliery. When the jeep came
near the Madhuban Colliery, about 25 per-
sons suddenly attacked and killed one
Ramdeo Singh. The Police registered a case
and arrested five persons, including the
Assistant Manager of Madhuban Colliery.
The investigation of the case is in progress.
The names of the arrested persons are be-
ing ascertained from the State Government,

REPORT OF SEMINAR ON CRIMINAL LAW AND
CONTEMPORARY SOCIAL CHANGES

373%. SHRI D. N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No. 836 on 25th July, 1969, re-
garding compensation to victims of crime
and state :

(a) whether the report of the Seminar
on Criminal Law and Centemporary Social
Changes has been received by Govern-
ment;

(b) if so, the particular steps taken by
Government to provide for compensation
to victims of crime; and

(c) whether other recommendations of
the Seminar have been considered and if
50, the pature of decision taken in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir,

(b) and (c). The report of the Seminar
is under examination by the Government.

MEpORIALS FOR FREEDOM FIGHTERS IN
ANDAMANS

3740. SHRI D. N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased
te state :

(a) whether Government have finalised
a scheme for setting up memorials for the
freedom fighters in Andamans; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). It has already been decided to pre-
serve the Central Tower and the existing
three wings of the Cellular Jail at Port
Blair as a national monument. The details
in this regard are being worked out. Marble
plagues cOntaining the names of the free-
dom fighters who were incarcerated in the
Cellular Jail, have already been put up in
the Central Tower of the jail.

It has also been decided to erect a memo-
rial for Netaji Subhas Chandra Bose at
Port Blair. The details in this regard are
also being worked out.

ABOLITION OF CAPITAL PUNISHMENT

3741. SHRI N. R, DEOGHARE : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that there is
wide-spread feeling in the country for the
aholition of capital punishment; and

(b) if so, whether Government are con-
sidering any proposal to abolish capital
punishment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The Liw Commission have pgiven
mature consideration to the question of
abolition of capital punishment and sub-
mitted their recommendations in their
Thirty-Fifth Report. The Report is still
underprint. The Law Commission are in
favour of retention of capital punishment
in the present state of the country. The
recommendations of the Law Commission
on the question of abolition of capital
punishment would have to be examined by
the Government of India in consultation
with the State Governments, before any
final view is taken,
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MosiLe ExHIBITIONs oF MUSEUMS POR
RuraL PEOPLE

3745. SHR] YASHPAL SINGH: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government propose to give
financial assistance to the State Govern-
ments if they undertake to establish mobile
exhibitions of museums for the benefit of
rural people, and

(b) if so, the terms on which such assis-
tance would be offered ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH): (a) No, Sir.
There is no such s;hemc.

(b) Does not arise.
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QUESTION REGARDING PROVISION OF FaciLi-
TIES TO LEADERS OF OPPOSITION PARTIES IN
PARLIAMENT

3746. SHR1 YASHPAL SINGH : Wil
the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) whether Government are considering
a proposal to give certain facilities to
Leaders of Opposition Parties in the Lok
Sabba and Rajya Sabha, as is prevalent in
certain foreign countries and in certain
State Legislatures; and

(b) if so, by what time a decision would
be announced ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH) : (a) and (b). The matter
is under consideration.

PROMOTION OF CANDIDATES BELONGING TO
ScHeDULED CASTES AND TRIBES

3747. SHRI KIKAR SINGH : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the number of candidates, year-wise
Scheduled Castes, Scheduled Tribes end
others, separately, promoted through each
Departmental Examination to which reser-
vation was applicable (Examination, 1965
—1963) with reasons for shortfall, if any,
in the number of Scheduled Castes;

(b) whether the distribution in any year
was changed if so, the court decision there-
om;

(¢) whether Scheduled Castes/Scheduled
Tribes candidates of 1963 Examination bet-
ter qualified than many non-Scheduled
Castes/Scheduled Tribes candidates already
promoted were ignored and also about 90
per cent Reserved vacancies of last three
Examinations, were dereserved; if so,
reasons therefor:

(d) whether there are any representa-
tions complaining of injustice to the quali-
fied Scheduled Castes and Scheduled Tribes
candidates of 1963 Examination; and

(e) if so, the particulars thereof and
how do Government propose to undo the
injustice done to them ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(e). A statement is laid on the Table of
the House. [Placed in Library. See No. LT-
2354/69].
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MobiFICATION OF CIviL SERVICE RULES

3753. SHRI S. D. SOMASUNDARAM :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether Government would modify
the age old Civil Service Rules adopted
from Britishers so that the officers with
commendable record of service are pot
denied opportunities for promotion in the
name of quota rule when one becomes eli-
gible, as announced by the Prime Minister
on the eve of the winter session;

(b) if so, the date by which the recruit-
ment rules are likely to be modified; and

(c) the reasons for the delay in taking
such action 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
(c). Rules for recruitment to various Cen-
tral Civil Services/posts under the Govern-
ment of India are framed under Article 309
of the Constitution. These rules contain
provision, inter alia, for the method/
methods of filling up the posts in the parti-
cular Service. Depending upon the require-
ments of each Service, one or more
methods of appointment thereto are laid
down in such rules, e.g. direct recruitment,
promotion, deputation, etc. Where, there-
fore, the recruitment rules of a Service lay
down a quota for promotion and also an-
other quota for direct recruitment, the
intention is that by the process of direct
recruitment, there should be infusion of
fresh blood ip the interest of the efficiency
of the Service. In view of this position, the
question of any amendment to the existing
recruitment rules providing for filling vp of
all the posts by promotion only does not
arise,

Feagam w9 afcagn fadwem,
T & FAARY /T w1 A
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CURBING OF INDISCIPLINE AMONG PoOLITI-
c1aNs, TEACHERS, STUDENTS AND WORKERS

3755. DR, KARNI SINGH : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government are awars that
highly responsible and progressive leaders
of our country are critical of indiscipline
among the politicians, teachers, studens and
workers and it is being apprehended that

.....

not curbed in time, it might destroy our
democratic way of life; and

(b) whether Government would appoint
a high power national commission to en-
quire into the different problems of indis-
cipline znd to suggest ways and means to
discourage and if possible, to punish in-
discipline, if it reaches a certain stage ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Such
opinions are also brought to the notice of
Government.

(b) No such proposal is under considera-
tion.

fereit 7 Tt afemai 7 qEf w
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ATTACK ON ANAND MARG DHARMA-CBAXRA

3759. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased
1o state ;

(a) whether it is a fact that the Dharma
Chakra at Anand Marg was attacked by
C.P. (M) men at Coock-Behar, West Ben-
gal recently and one follower of Amnand
Marg was brutally killed and 19 others
were seriously injured in broad day light
before many people;

(b) whether the religious head of Anand
Marg and 30 others followers of Anand
Marg were arrested and none of the asais-
tants was apprehended; and

(c)if so, details about such incidents and
the steps taken by Government to protect
such religious orcenisation and its  head
and principal followers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(c). Accordinz to the report {urnished by
the Government of West Bengal the Anand-
margis held a three day conference at
Cooch-Behar without obtaining permission.
The local people obiected to the followers
of the Anand Marg carrying dagpers and
other weapons and held demonstration in
front of the venue of the Conference on
28-8-1969. This was resented by the Anand-
margis and a clash ensued resulting in
injuries to 20 persons including Anand-
margis, a few members of the public and
a few police-mep. One of the Anandmargis
died later in the hospital. Shri Ahand Murti,
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the head of Anand Marg, and 28 others
were taken into police custody. Three cases
have been registered under section 147/
148/149/153A IPC and certain provisions
of Indian Explosives Act,

The courts of law are already seired of
the matter,

CONSTRUCTION OF AERODROME AT HoSPET
IN MYSORE STATE

3760. SHRI S. A. AGADI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the stage at which the proposal for
the construction of an aerodrome at Hospet
near Hampi Ruins at Ginigera on the left
side of Tungabbadra Dam in Mysore State
is pending;

(b) the final estimated amount and the
time by which the construction is likely to
be started; and

(c) whetherit is a fact that Government
of Mysore have also recommended  for
construction of the said aerodrome at
Hospet ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The estimate for
the construction of an areodrome at Hospet
has been recast and now amounts approxi-
mately to Rs. 40.18 lakhs. A provision for
this could not be made ia the Fourth Plan
due to shortage of funds, but the question
of financing the project from the Civil
Aviation Development Fund is under
examination,

(c) The proposal has been’ initiated at
the instance of the Department of Tourism.

PROTECTED MONUMENTS IN MYSORE STATE

3761. SHRI 5. A, AGADI: Will the
Minister of EDUCATION AND YOUTH
.SERVICES be pleased to state :

(a) what are the Protected Monuments
in Bellary, Raichur and Dharwar Districts
of Mysore State directly under the Union
Government;

(b) whether it is a fact that very
amportant architectural’ monuments  at
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Gadag in Dharwar District are maintaimed
very badly and are without any Chawkidary
to look after them;

(c) whether it is also a fact that there
are some absentee Chowkidars at Lakkundi
and Gadag of Dharwar District of Mysore
State drawing their salaries sitting in thedir
native places; and

(d) whether the encroachments in Kum.
bareswar temple at Lakkundi in Dharwar
District have been removed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) A list of
centrally protected monuments in Bellary,
Raichur and Dharwar Districts of Mysore
State is laid on the Table of the House.
[Placed in Library. See No. LT-2355/69].

(b) No, Sir. Though there is no Chow-
kidar, the monuments at Gadag are well
preserved,

(c) No, Sir.
(d) Yes, Sir.

CONSTRUCTION OF APPROACH ROADS LBAD-
ING TO ASHOKAN INSCRIPTIONS AT MALI-
MALLESWAR

3762. SHRI S. A. AGADI: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that the proposed
approach road construction leading to
Ashokan inscriptions at Malimalleswar near
Koppal in Raichur District of Mysore has
not been compleled and whatever portion
is constructed is not properly maintained;
and

(b) if so, what action is being takea to
complete the construction of the approach
road right up to the Inscriptions, and for
its maintenance 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL S'NGH) : (2) and (b).
It is presumed that the reference is to two
Ashokan inscriptions situated oo Palkigue”
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and Gavimath hillocks at Kopbal. If go,
the approach roads leading to these inscrip-
tions are outside the protected limits and
as such the Archaeological Survey of India
has no jurisdiction over them. The cons-
truction and maintenance of these approach
roads is the responsibility of the State
Government,

ConsTrUCTION OF A Frve Starn HoOTEL
BUILDING AT BANGALORE

3763, SHRI 5. A. AGADI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the construction of the
Five Star Hotel building at Bangalore is
complete;

(b) if not, the reasons for the slow

progress; and

(c) the total estimated cost of the build-
ing and when the Hotel is likely to be
started 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) No, Sir. The Hotel ig still
under construction,

(b) and (c). The plans of the Hotel
were revised with a view to improving its
functional efficiency, which caused some
delay. The project is likely to be completed
in 1970 at a total estimated cost of Rs. 150
lakhs,

INCREASE IN SALARIES OF PRIMARY AND
HiGHER SECONDARY TEA\CHERS

3764. SHR1 S. M. BANERIJEE: Will
the Minister of EDUCATIOM AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that Government
are considering to increase the salaries of
the Primary and Higher Secondary teachers
in the country;

(b) if so, whether this matter has been
taken up with the States; and

(c) if so, the reaction of the State Gov-
eraments thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (¢). No such pro-
posal is under the consideration of the
Government of India. Since school educa-
tion is the responsibility of the Stalzs’ it is
for them to consider any such steps. The
recommendations of the Education Com-
mission about the revision of salary scales
of school teachers were forwarded to State
Governments for their consideration and
implementation. Some of the States have
already implemented them also.

CENTRAL SECRETARIAT CLERICAL SERVICES
(U. D. GrADE) EXAMINATION

3765. SHRI YOGENDRA SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Central
Secretariat Clerical Services (U. D. Grade)
Examination proposed to be held in Decem-
ber, 1966 was cancelled on the demand of
the Central Government Clerks Union;

(b) whether there is a proposal to hold
this examination in December, 1969;

(c) if so, whether Government  have
received a memorandum from the Central
Government Clerks' Union requesting the
Government to cancel the examination;

(d) whether Members of Parliament
have also made a similar demand; and

(e) In the larger interest of the Service
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(d). Yes, Sir,

(e) In the larger interest of the Service
as a whole and in the interest of efficiency,
it was decided to hold the examination in
accordance with the rules,

& AT TN T T Wy (fagT)
Y UF GH & FT £ A=
3766. S aNTE AT ¥@T TE-A
wat ag qaT F Fr FG6 F ¢
(F) Far T T & 92T ¥
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& N WIEg &7 #15 w9 Alfed
H qEt amg ¥ 1

(@) s 7&F gaar |

TeaM OF LIELHI MUNIcI#\L CORPORATION

3767. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whazther it is a fact that the term of
the presert Municipal Corporation of Delhi
expires on 1971;

(b) whether Government propose to
extend the ierm by one year to hold elec-
tions simultaneously with the general elec-
tions; and

{e) if nat, the reasons therefor 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) No such proposal is under consi-
deration,

(¢) So far no case has been made out to
justify such a postponement.
- -

SMUGGLED FIRE-ARMS INn WEST BENGAL

3768. SHRIMATI ILA PAL CHOU-
DHURI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that the Govern-
ment of India have recently received infor-
mation to the effect that some organised
groups of some political parties in West
Bengal have been supplied with a large
stock of smuggled fire-arms including guns,
double-barrel rifles, revolvers and grenades
and carrying out their violent and subver-
sive activities and thus to create chaos in
the country and endanger the interest,
security and integrity of the country;

(b) if so, the details thereof;

(c) the steps taken to trace the groups
who are reported to be receiving arms etc,
and with what results:

(d) whether Government have succeed-
ed in getting to know the source of supply
of the arms etc.; and

(e) if so, the details thereof and steps
taken to prevent such smuggling of arms 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
such information has been received.

(b) to (e). Do not arise,

ESTABLISHMENT OF o CENTRE FOR JAPANESE
STUDENTS IN DEeLmi UNIVERSITY

3770. SHRIMAT1 ILA PAL CHOU-
DHURI : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state :

(a) whether it is a fact that an agree-
ment hag been arrived at between the Gov-
emments of India and Japan for establish-
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ing a Centre for Japanese studies in the
University of Delhi;

(b) if so, broad details of the agreement
together with its financial implications so
far as they may effect India;

(c) whether such Centres will also be
opened in other principal towns of India
viz.,, Calcutta, Bombay and Madras, and

(d) if not the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO) : (a) Yes, Sir.

(b) The pricipal object of the Centre is
to encourage the people of India in the
academic study of Japanese affairs and
culture as well as the Japanese language.
The Government of Japan will provide the
teaching staff and necessary educational
materials for the Centre until such time as
the local teaching staff is able to take full
responsibility for the courses.

The Government of India will provide
the Japanese teaching staff the privileges
and facilities as are accorded to exports
under Colombo Plan (Statement attached).
The University of Delhi will give them the
title of Visiting Professors/Lecturers and
accord other privileges as are given to
teachers of similar rank in the University.

{c) and (d). No such proposal is under
consideration.

Statement

Privileges and Facilities to be accorded
to the members of Japanese Teaching staff :

A, Exemption of Income Tax on the
remittances of ' Japanese Teaching
Staff’'s <alaries from Japan.

B. Duty-free import of the following
articles, subject to the execution of
the usual certificate of undertaking by
the Japanese Teaching Staff.

1. One personal
motor-cycle;

automobile or

2. One radio or radio gramophone;

3. One refrigerator and/or home

freezer,
4, Two air-conditioners;

5. Minor electrical accessories and
appliances; and
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6. Professional and

gadgets.

C. Duty-free import of certain consu-
mer arlicles (foods, drugs, medi-
cines, liquor, tobacco, books and
periodicals, toilet articles etc.) up to
the following monetary ceilings :

equipment

1. Rs. 4,500 (Rupees four thousand
and five hundred onlv) per vear,
if single; and

(=]

. Rs. 7,500 (Rupees seven thousand
and five hundred only) per year,
in case of those with families
(irrespective of number of child-
ren).

The members of the Japanese teaching
staff shall have the privileges of importing
above mentioned articles, on the same
conditions accorded to the experts under
the Colombo Plan.

LEGISLATION ON ARCHIVES

3771. SHRI PREM CHAND VERMA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that there is no
archival law in India;

(b) whether it is also a fact that an
expert committee had recommended the
imperative necessity of such a law;

(c) if so, the reasons why the necessary
legisiation has not been brought before the
Parliament during the last nine years;

(d) whether Government propose to
bring & Bill before a Parliament in the near
future; and

(e) if so, when, if
therefor ?

not.  the reasons

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMAT] JAHA-
NARA JAIPAL SINGH) : (a) and (b).
Yes. Sir.

(c) to (e). Government regret the
delay that has occurred in this matter.
Apart from examining the legal, constitu-
tional, financial ard administrative implica-
tions and consulting the State Governments,
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Ministries/Departments of the Central
Government and statutory and other bodies
concerned which is a time consuming pro-
cess, Government have been considering
the question of providing in advance con-
carrent facilities to  meet the obligations
which the proposed Archival Legislation
will impose on the Mational Archives of
lndia. Every effort will be made to bring
the Bill before the Parliament as early as

possible.

SHrePING DEVELOPMENT FunD

3772. SHRI PREM CHAND VERMA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that there is a
Shipping Development Fund from which
financial assistance i¢ given to Indian Ship-
ping Companies;

(b) if so, what are the terms and condi-
tons for the grant of financial assistance,
the extent to which the assistance is given;

(c) whether it is also a fact that this
Fund hag practically remained unutilised
and almost mo applications have been
received;

(d) if so, the reasons for it and steps
taken by Government to remove the obs-
tacles which stand in the way of parties
getting the assistance; and

(e) if not, the number of applications
received during 1967-68 and 1968-69 and
the amounts that were advanced ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). Yes, Sir.
The important terms and conditions on
which the loans are sanctioned by  the
Shipping Development Fund Committes for
purchase of ships are as follows :—

(i) The maximum quantum of loan
is 90% of the price in the case
of new vessels (95% in the case
of vessels built at Hindustan
Shipyard Litd., Visakhapatnam)
and 75% of the price in the case
of second hand vessels.
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(ii) The maximum period of amorti-
sation of the loan is 18 years in
the case of loans for new vessels
and 3/4ths of the residual income-
tax life in the case of second-
hand vessels (full income-tax
life being 20 years). An initial
.period of moratorium of two
vears is admissible if asked for
by the borrower companies (in
the case of vessels built at HS.L.,
the maximum period of amorti-
sation in 19 years with a mora-
torium of 3 years).

(iii) The loans carry interest at 8%
p.a. but if payments of interest
and repayments of principal are
made by prescribed due dates, the
rate of interest is reduced to 3%
per annum only.

(iv) The security for the loans is given
in most cases by the mortgage of
ships and in other cases by
acceptable guarantees from finan-
cial institutions,

(¢) No, Sir.
(d) Does not arise,

(e) 17 applications were received during
1967-68 and 10 during 1968-69., An
amount of Rs. 1373.32 lakhs was advanced
during 1967-68 and an amount of
Rs. 1971.04 lakhs during 1968-69,
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ANTI-INDIA  SLoGANS IN KERALA

3774, SHRI N, SHIVAPPA :

SHRI NARAYAN SWAROOP

SHARMA ;

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware that
same anti-Indian and ProPakistani slogans
were raised by some persons in January,
1969 in Kerala: and

(b) if so, steps taken by Governmeant to
prevent such anti-Indian activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Ac-
cording to information received from the
Government of Kerala no such slogans
were raised in Kerala State in January,
1969,

(b) Does not arise.

DurcaPur Firmno

3775. SHRI N. SHIVAPPA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the DI.G. of Intelligence
Department has stated in his report about
the Durgapur firing that the police cons-
tables had gone out of control;

Written Answers AGRAHAYANA 22, 1891 (SAKA) Written Answers

154

(b) whether it is also a fact that Police
entered the Engineering College and in-
dulged in acts of sabotage; and

(c) if so, the details of the report and
the reaction of the Government of India
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
{¢). The state government have reported
that the entire matter had been inquired
into by a retired High Court Judge, Shri
T. P. Mukherji. His report has been pub-
lished by the state government in the
official gazette for general information, on
31st July, 1969.
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PROVISION OF ALTIMETER SETTINGS IM
AIRCRAFTS

3779. SHRI K. P. SINGH DEO : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) what is the minimum information
required by an aircraft for landing and
take off;

(b) whether altimeter setting by means
of pressure variations are provided im the
aircrafts;

(c) whether numerous accidents have
occurred due to faulty altimeter settings;

(d) whether Panagarh airfield and
Chakulia airfield which are diversionary or
alternative airfields for Dum Dum have
not been provided with altimeter setting
for pilots;

(e) if so, the reasons thercfor; and

(f) whether there have been represen-
tations in this regard and if so, the steps
taken by Government in the matter 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARANM
SINGH) : (a) The minimum information
required is :—

(i) Altimeter setting
take off and landing,

(ii) Airfield pressure (QFE) for land-
ing,

(iii) Surface wind,

(iv) Surface temperature,

(v) Humidity,

(vi) Horizontal visibility
Visibility Range),

(vii) Cloud base, amount and type of
clouds,

(viii) Serviceability of runway with re-
gard to water-logging, snow, block-
age, runway lights, etc.

(b) Yes, Sir.

(QNH) for

(Runway
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(c) Some accidents in various parts of
the world have been attributed to faulty
allimeter settings,

(d) and (ec). Pressure values have been
provided at Panagarh. Arrangements for
Chakulia are also being made,

(f) Yes, Sir. Representations in this re-
gurd were made by the Indian Commer-
cial Pilots Association ¢od Indian Airlines.
The steps taken are indicated in the reply
to parts (d) and (e) above.

AGREEMENT FOR PURCHASE OF SHIPS FROM
GerMan  DemocraTic REPUBLIC

3780. SHR1 K. P. SINGH DEO: Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that Government
have recently entered into an agreement
with the German Democratic Republic for
the purchase of ships from that country;

(b) if so the details thereof;

(c) the expenditure likely to be incurr-
ed thereon; and

(d) whether Government have taken
steps to assist the Indian  ship-building
industry simuitaneously by acquiring indi-
cenous ships ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (c). No agree-
ment has been concluded between the
Government of India and the Government
of German Democratic Republic for the
purchase of ships from that country, How-
ever, during the current financial year con-
tracts have been entered into by two Indian
shipping companies with a Shipyard in the
German Democratic Republic for the
conmstruction of 10 ships, The broad details
are as follows ;—

Type of shipyv—Cargo Liners.
Deadweighr—Ranging from 12,920
tonnes to 14,900 tonnes each.

Price—Ranging from Rs. 3.147 crores
to Rs. 4.125 crores per ship.
L/M42LSS/69—6
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Terms of Payment—20%of the price
upto the time of delivery and the
remaining 80% in 10 equal an-
nual instalments commencing one
year after the delivery of each ship
and carrying interest at 3.75% p.a.

(d) Yes, Sir. The following steps have
been taken by the Government to encou-
rage development of Indian ship-building
industry :—

(i) Grant of subsidy to Hindustan
Shipyard Ltd. to enable it to
meet the difference between the
cost of production of ships and
their sale price;

Securing of orders to book the
above shipyard's capacity fully
for the duration of the Fourth
Plan;

Invesiment by Government in the
share capital of Hindustan Ship-
yard for financing its develop-
ment programme; y
Grant of loan to Hindustan Ship-
yvard Ltd. for the construction of
a dry dock;

Setting up of a Committee in 1968
to advise Government on all mat-
ters relating to shipbuilding, ship-
repairs and manufacture of ship
ancillaries;

Establishment of a Development
Cell in 1968 to promote the indi-
genous manufacture of ship ancil-
laries which were being imported
hitherto; and

Setting up of a Marine Engine
Plant at Ranchi which is expected
to produce the main engines re-
quired for building ships from
1971 onwards,

(i)

(iii)

(iv)

(v

(vi)

(vii)

RECOMMENDATIONS OF SEMINAR ON TRAFFIC
TRANSPORTATION IN METROPOLITAN
Crries

3781. SHRI K. P. SINGH DEO . Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether at the Seminar on Traffic
Transportation in Metropolitan Cities held
in New Delhi receatly, a suggestion was
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made to create a
anthority with full powers to deal with
wraffic problems;

(b) if so, whether Government have
considered this suggestion as also others
suggestions made in the said Seminar;

(<) if so, the salient features thereof;
and

(d) the reaction of Government in re-

gard thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO) : (a) Yes, Sir.

(b) to (d). Detailed report of the Semi-
nar is awaited.

qEfaw W | "§wEEE

3782. Y TW ¥a% OEd : ¥T
fre aar gaw qav A= 0@ @y A
Wﬁﬁ‘;

(¥) =ar 72 o= & f wmafwes famr
Wﬁmmﬁﬁmﬁﬁ
ANTE;

(@) afeg, diamamfraagfs
T AT T FW ¥ w9 feeer |
ofe® & a= 7 71 faum fa
LRI EY

() afz &, 1 =@ faoia 1t 2 a%
Tt fFar s ?

fwar auy a3F FA Harem § T
Hal (=t waw TWA); (F) AN, T@
(=) o g
() e gl 93T
WTTT § AT
3783. Y TH 89% q_T :
1 ATCaW FEq wEi

=7t ATATETN AW
»ft AT ST

DECEMBER 13, 1969

unified metropolitan

Written Answers 160

st T fag .
=1 {70 5o HEm :

47 foett TaTaIE FA A 47 T
F1 FIT F4 fF:

(F) I F 37 T97 fa =00 AwRIC
£ 9T IEr qeuAT Sy o 8

(@) ¥ =9 3w 7 A A A
frutfer srafa & ame a9 & fao
A A 1§ atomy aarg g o afg
2T, & SEEr AT AT E; A

(1) = == Tvaeg ® fafaw oAl
Ft T FAE A7 S 4 7 afz o,
aeFERdT AT A g

foetr @ g% AAMAFET H O9Y
wat (=t A¥ qNA) : (F) AT A
4T woiE g & fau s #1 9fa-
TIqaT, FEl B 1961 FT SAMAT H
foams T 8, AWT 92d 9T T@ M0
fagoor & & wE 21 [weara § @
war 1 Ifag  HEmr LT 2356/69]
1969 #, #T¢ 30 | HEwar & wfa-
T AETHT 33 EH FT AN & (T=fw
1961 § 24 41) 1969 a0 ¥ faw
AETAT F TAAT TEEAT I
TR

(&) @ 99T 9% AETET FT oAH
gyafs & fom, i aw=i F e a9
wirer sfram safus fmer it sgaear
FEAT;, AT AT4 g A 96 F A
FrE AT AR AT FET A
21 ¥ an faeafar fafes oow
TE T E | g FT IUGeET B
FEY g, oW qrT wrafas frer &
faeax & fou sqaeet #¢ @Y §; AR
= Ao F osratAF WY 9T 124
are Afafem a==i I AfEar F@
T 6 s ¥ aifaw a==1 F wfa-
TFAT 1968-69 W 78 Nfawa ¥ IIF



161

1973-74 ¥ §5 Wfawa aF L4 F7
T 21 WIgt W AT F YA &
fau frmfafes sasw fasfa s
T 5EAE §

(1) wfes w=i WX =HE
TrrRfas el #1970

(2) =7 gu faet & Avizwl -
AT T AT TR ST F AT
T IAFT A A1 H faere;

(3) gos foem s Faiors
AT 1 FEww, fTmE daema @
v fEamET &t mifwe fFar o 9%,

(4) < Far @ F oo ST
¥ & 7, faenfawi £ TgEaT § quran
FETHT T AT ; HIT

(5) srd=qt & fagm & daw §
FEHTL FT T1g a4 A1 GoT geafeaat
AR o9 mifaw fafaw oEfar
A T w4 F farw oF adra W
fore S FT TATIAT | TATT, THEAT FT
fawmerar 1 Gl #1 FET #1 2Ed
g7, 9T dier &t safy & g
ATEALAT ST HCAT GFAT TET &1 T4 |

(7) sw=F (&) ¥ @ 9=,
I FCFTL T, ST ST F ST
AAR A gWE, T T F TN
FdocfFum 9
ALLocaTioN oF Posts oF LA.S, anp LP.S.

To PuniaB, HarYAMA AND HIMACHAL
PRADESH

3784. SHRIMATI NIRLEP KAUR:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) what principles or criteria were
framed for allocastion of posts in the LA.S.
and I.P.S. for the three States of Punjab,
Haryana and Himachal Pradesh at the
time of creation of the Punjabi Suba; and

{b) what is the remedy to an officer
adversely effected by these principles or
criteria ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The allocation of posts w:s made on
the basis of the requirements of each State,
involving where necessary the creation ot
new posts, It was made on the recommen-
dations of the Shunker Committee. The
allocation of the IAS and IPS Officers to
Punjab, Haryana & Himachal Pradesh was
also made on the basis of the recommen-
dations made by Shanker Committee,

In making its recommendations regard-
ing the allocation of posts amd officers, the
Committee kept in view all relevant fac-
tors including the needs of the different
units, the necessity of forming balanced
cadres and the special needs, including
needs of development, of the units,

Under the Punjab Re-organisation Act.
1966, the allocations of the IAS and IPS
Officers were treated as final and no re-
presentations thereon were entertained.

PARKING FEE FOR SCOOTERS AT PaLAM
AIRPORT

3785. SHRI MANIBHAI J. PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

{a) whether it is a fact that recenotly a

parking fee of Re. 1/. per car is being
charged at Palam Airport;
(b) whether it is also a fact that the

parking fee for two-wheeler self-driven
scooter is also the same that is Re.l1/- per
scooter, at Palam airport whereas in Delhi
and New Delhi it is only 0.25 paisa at all
other places like Railway station, shopping
centres etc.;

(c) if so, the reasons for this big diffe-
rence in charges;

(d) whether Government propose to
revise the rate and bring it down to usual
charges of 25 paisa; and

(e) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) and (b). A uniform park-
ing fee of Re. 1)’- is being charged for
each category of 'vehicle,
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(¢) to (e). In view of the nature of
traffic and the special requirements of the
Airport it was decided to make a uniform
charge. There is no proposal to fix diffe-
rent rates for different types of vehicles.

AGRARIAN UNREST

3786. SHR1 BHAJAHARI MAHATO :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Policy Planning and
Research Division of his Ministry has done
a detailed study on apgrarian unrest and
peasant movements for land reforms; and

(b) whether the summary of this study
will be placed on the Table of the House 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes.

(b) A summary is placed on the Table
of the House. [Placed in Library. See
No, LT-2357/69.]

IMPROVEMENT IN THE ExisTing Tourist
FaciLmmes

3787. SHRI S. C. SAMANTA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) what improvements in the existing
tourist facilities are proposed to be made
by his Ministry in view of the likely in-
crease in the charter loads of foreign
tourists resulting from the lifting of all
restrictions on the number of tourists
charter flights;

(b) whether any improvement in Cus-
toms clearance is also likely to save the
tourists from lengthy procedures and con-
sequent exasperating delay; and

(d) the steps being taken to stream-
line the entire approach to tourism ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) Steps are being taken to
increase hotel accommodation for tourists.
to improve the existing supplementary ac-
commodation i the shape of tourist bunga-
lows, etc.; and to augment transport facili-
ties.
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(b) This aspect is under constant con-
sideration. A Single Paggage Re-export
Form signed by the leader of the group is
now accepted for the articles carried by
members of the group.

{c) A High Level Committee on Facili-
tation has been set up to streamline and
simplify formalities. To expedite clearance,
this Committee has recommended the in-
troduction of a channeling system at inter-
national airports and the combining of all
documents required to be completed on

arrival into a consolidated embarkation/

disembarkation card,

INDIGENOUS PRODUCTION OF SOLID STATE
Micro-ELECTRONICS FERRITES

3788. SHRI S. C. SAMANTA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) what is the progress made in begin-
ning the indigenous production of “Solid
State Micro-electronics ferrites integrated
circuits” a new terminology or radio and
television machinery, by a leading Dutch
electronic component maker:

(b) what are the advantage of this inno-
vation; and

(c) to what extent the process is likely
to yield results in miniaturisation that will
help to reduce the size of the radio recei-
vers, increase reliability and conserve raw
materials 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO) : (a) Solid state micro-electronic
circuits which are integrated circuits, are in
the process of development at (i) The Tata
Institute of Fundamental Research, Bom-
bay (ii) the Central Electronics Engineer-
ing Research Institute, Pilani and (iii) Solid
State Physics Laboratory, Delhi.

Ferrites, which are also electronic com-
ponents, are being developed at (i) Natio-
nal Physical Laboratory, New Delhi (ii)
National Chemical Laboratory, Poona (iii)
Solid State Physics Laboratory, Delhi and
(iv) Regional Research Laboratory, Hyde-
rabad.

{(b) The advantage of the innovation is
that it can reduce the size of components
used in radio and T.V. considerably.
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(c) Integrated circuits can replace a REvisioN OF GRADES OF SCHOOL LABORA-

number of components and miniature radio
receivers can be produced successfully. In
addition, there is a great advantage of high
reliability and cost reduction in adopting
integrated circuits.

Mm-Day MEAL PROGRAMME FOR CHILDREN

3789. SHRI S. C. SAMANTA ; Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) what are the reasons that no fur-
ther expansion of the mid-day meal prog-
ramme, started by his Ministry in 1962-63
for the children under aid from the CARE
(Committee on American- Relief  Every-
where) has been made;

(b) whether the special assistance offer-
ed to Bihar as part of famine relief during
1966—68, shall continue or a part or the
whole thereof is likely to be diverted to
other needy areas;

(c) the contribution of the Govern-
ment of India towards the programme; and

(d) whether the recipient State Gowvern-
ments also contribute to the programme
and, if so, in what manner ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) The scheme was start-
ed in 1962-63 in five States, providing
mid-day meals for 42 lakhs children, It
has now been extended to 14 States and
it provides meals for 131 lakhs.

(b) The special assistance provided to
Bihar has ceased. No such provision ex-
ists for the current year, nor it is proposed
to divert it to any other areas.

(c) and (d). The State Governments
‘have been meeting incidential and admin-
istrative expenditure on the operation of
the scheme. As far as the Government of
India is concerned, thirty-three per cent
up to 1966-67 and forty per cent during
1967-68 and 1968-69 of such expenditure
used to be reimbursed by it. The pattern
of Central assistance during the Fourth
Plan has now been changed and assistance
is provided by the Government of India
to the State Governments in the form of
Block grants and not scheme-wise,

TORY ASSISTANTS

3790. SHRI P. VISHWAMBHARAN :
SHRI K. LAKKAPPA :
SHRI LAKHANLAL KAPOOR :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Finance Ministry has
communicated its concurrence with the re-
commendations of the Education Commis-
sion made in 1967 about the revision of
grades of School Laboratory Assistants;

(b) if so, whether these recommenda-
tions are made applicable to all the cate-
gories of Laboratory Assistant;

(c) if not, what are the categories whose
grades are being revised; and

(d) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (d). The pay scale
of all laboratory assistants in Higher Secon-
dary Schools in Delhi, who were in posi-
tion on 21-12-1967, has since been revis-
ed with the concurrence of Ministry of
Finance. The question of the revision of
the scale of pay of laboratory assistamts
employed in schools in the various States
is the concern of the State Governments
concerned.

MEMorRaNDUM DEMANDING Ban on R.S.S.

3791. SHRI A. K. GOPALAN :
SHRI E. K. NAYANAR :
SHRI SUSEELA GOPALAN :
SHRI K. RAMANI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have recently
received any memorandum demanding a
ban on the R.S.S.; and

(b) if so, the reaction of Government
on this issue ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Demands have bfen made for & ban om
communal organisations.



167

Written Answers

(b) In view of the recent communal
disturbances, Government are considering
measures to deal with the activities of
organisations, which promote or attempt to
promote, on grounds of religion or race.
disharmony or feelings of enmity, hatred
or illwill between different such religious
or racial groups.

U.S.1.S. OFFICIALS' MEETING WITH STUDENT
LEADERS

3792. SHRT BHAGABAN DAS:
SHRI MOHAMMAD ISMAIL :
SHRI P, RAMAMURTT :
SHRI SATYA NARAIN
SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether it is a fact thzt three U.S.LS.
officials met the student leaders, who had
called bartal recently in Gauhati, Assam;
and

(b) if so, whether Government have en-
quired into their activities at that time snd
what are the findings ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) end
(b). Two officials of the US.LS. are re-
ported to have visited Gauhati and Shillong
in the month of Seplember 1969 in the
course of their official work relating to
“USIS Book Programme”. Their activi-
lies heve noy come to any adverse notice.

TransLarioN oF GRaM GEETA

3793. SHRI DEORAC PATIL : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government have under-
taken to translate “Gram Geeta” of Sant
Tukdoji Maharaj in all the languages; and

(b) if so, the time by which the work
is proposed 1o be completed ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V., K, R.
V. RA0) : () and (b). The Government
of India have not undertaken to translate
“Gram Geeta” of Sant Tukdoji Maharaj
in regional languages.
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Grin Kavyan KENDRA

3794. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of HOME
AFFAIRS be pleased tu refer to the reply
given to Unstarred Question No. 5392 on
the 29th August, 1969, and state :

(a) the names, designations and addres-
ses of the member of the Grih Kalyan
Kendra, which is stated to be a Registered
Society. as also the mnames, designations,
and addresses of the Office-besrers of the
said Society;

{b) the income and expenditure account
and the assets and liabilities account of the
said Kendra for the last 3 wyears;

(c) the pay scale being given to the
teachers in the Grih Kaolyan Kendras in
various colonies and elsewhere;

(d) the fees being realised from the
trainees or children of various types of
classes; and

(e) the monthly pay being paid to the
chowkidars, peons and tailor masters in
various Kendrzs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) Grih Kalyan
Kendra was registered in May 1965 under
the Societies Repistration Act, 1860 as ex-
tended to the Union Territory of Delhj in
pursuance of Memorandum of Association,
a copy of which is attached.

The names, designations znd addresses of
the existing members of the Grih Kalyan
Kendrg Board are as follows :—

Shri L. P. Singh, Secretary,
Ministry of Home Affairs,
New  Delhi.
....... President
Other Members :
1. Shri Uma Shankar,

Joint Secretary, Ministry of Home

Affairs, New Delhi.

. Shri B. R. Patel, Secretary,
Depertment of  Agriculture, New
Delhi.

3. Shri G. K. Bhanot, Joint Secretary,
Ministry of Finance, New Delhi.

4. Shri N. J. Kamath, Joint Secretary.

Ministry of Industrial Development
and Company Affairs, New Delhi.

2
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5. Shri E. Kolet, Joint Secretary and
Controller of Chartering,
Ministry of Transport & Shipping
(Transport Wing), New Delhi.

6. Shri P. N. Natu, Chief Welfare
Officer, Ministry of Home Affzirs,
New Delhi.

Miss C. A. Radha Bai, Deputy Se-
cretary, Ministry of Home Affairs
who is also the Organiser of Grih
Kalyan Board .. Secretary
of the
Board,

©@ther Office Bearers:

Mrs. Nilima Banerji, Deputy Orga-
niser, Grih Kalyan Kendra, 19,
Mahadev Road, New Delhi.

(b) Statements showing the Income and
Expenditure account and the Assets and
Liabilities account of Grih Kalyan Kendra
for the years 1965-66, 1966-67 and 1967-
68 are laid on the Table of the House.
[Placed in Library., See No. LT-2358/69].
The accounts for the year 1968-69 have
not yet been finalised.

(c) The teachers of Grih Kalyan Ken-
dra working in various colomies and else-
where are paid only Honorarium (not sala-
ries) ranging as follows :—

Duty hours,

Teachers (Craft)  Rs. 7510 4 1/2 hours.
1350 per
month,

Teachers ( Nursery) Rs. 75 to
100 per
month,

Rs. 40 to
100 per
month,

3 hours,

Teachers ( Music) 1-2 hours.

(d) The Fees charged fromthe trainees
of various classes re shown below:—

(1) Craft Tuition Pee.

Tailoring & Embroidery Rs, 3 per month.
or Machine Embroidery

Swimmer vacation Colirse

For one Subject: Rs.5 per month.
For two Subjects: Rs. 8 per month,
Admission Fee: . . Rs 2/-
Examination Fee: Rs. 2/-.
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(2) Bal-Kendra:

For children of Class
IV Siaff, . Re. 1= per

month,

For children of Class Rs. 2/- per
I Staff month,

For children of Class Rs, 3/- per
11 Staff N . month,

For children of non- Rs. 5/- per
Government em- month,
ployees.

Examination Fee Re. 1/-

Admission Fee Re. 1/-

(3) Dance & Music

Group Dance Free

Kathak Dance Rs. 3/- per

month.

Bharat Natyam Rs. 3/-  per

month,

Sitar . Rs. 3/ per

month,

Harmonium Rs. 2/- per

month

Tabla Rs. 2/- per

month.

Classical Music Rs. 3/- per

month.

Light Music Rs, 2/- per

month.

Admission Fee . Rs.2j-

Sister concession for two Re. 1/-.

(e) Honorarium is paid to Chowkidars,
Labour boys and Tailor Masters in vari-
ous Kendras ranging 26 follows :—

(1) Chowkidars, Labour  Rs. 60 to 100
Boys . per month,
(2) Tailor Masters Rs. 120 to 240
per month

TAMILNADU SCHEME  FOR EMPLOYMENT
OPPORTUNITIES TO UNEMPLOYED ENGINEERS

3795. SHRI SEZHIYAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the Tamil
Nadu Government have submitted a sche-
me for creating employment opportunities
to un-employed epgineering graduates;
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(b) if so, the details thereof; and

{c) the reaction of Government to the
scheme 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) No, Sir. In
May, 1968, Governmesnt of Tndia decided
on certain measures to augment employ-
ment opportunities for engineers and recom-
mended these measures to the State Gov-
ernments for implemeniation. A state-
ment listing the measures was laid on the
Teble of the House in answer to Starred
Question No. 138 on 26th July, 1968. In
response to the suggestion, the Government
of Tamil Nadu have decided to take up :—

(1) investipation of irrigation schemes;
(2) tank restoration schemes;

(3) preparation of technical reports on
selected projects; and

(4) imposition of liability on contrac-
tors to employ engineers.

Other measures are also under the consi-
deration of the State Government. Apart
from these measures, which the State Gov-
ernment are taking in response to the sug-
gestion of the Government of India, no other
scheme has been submitted by the Govern-
ment of Tamil Nadu for creating employ-
ment opportunities to unemployed engineer-
ing graduates.

(b) and (c). Do not arise.

PENSION  AND RETIREMENT BENEFITS TO

RETIRING GOVERNMENT  SERVANTS 1IN
MANIPUR
3796. SHRI M. MEGHACHANDRA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Government servants
who hewve retired during the last three years
under the Government of Manipur;

(b) how many of them have so far ac-
tually been given pension and retirement
benefits; and

(c) whether there has been delay in
granting pension to these retired Govern-
ment employees ? '
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
{c). According to the Government of Mani-
pur, 112 Government servants retired dur-
ing the last three years, out of which 29
have been granted pension and other retire-
ment benefits. The remaining cases could
not be-finalised for want of complete ser-
vice records, etc. All possible efforts are
being made by the Government of Manipur
to expedite finalization of these case.

DeLHt HiGH COURT'S JUDGEMENT REGARD-
ING JOINT INDIAN ADMINISTRATIVE SERVICE
CADRE FOR UNION TERRITORIES

3797. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Delhi High Court has
quashed the Government’s order for the
formation of Joint Indizn  Administrative
Cadre for the Union Territories:

(b) if so, the reaction
thereto; and

of Government

(c) the steps taken so far in the light of
the Court’s Judgement ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

{b) and (c). Appeals against the judge-
ment of the Delhi High Court and applica-
tion for stay the judgement have been filed
in the Supreme Court.

Loss oF FILES FROM CUSTODY OF STATC
INTELLIGENCE TN MaNIPUR

3798. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to stade :

(a) whether Government are aware of
the loss of some important files from the
custody of State Intelligence as published in
the local monthly journal Lamyanba of
Manipur in its 4th Number published on
the 1st November, 1969 at page 26 under
the heading “Yukhzl Marumda™;

(b) whether Government's attention has
already been drawn to the alleged corrup-
tion episodes referring to the Chief Com-
missioner, Manipur as published in the
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aforesaid journal of the same number at
page 28 and also of some other corruption
stories 2s contained in the earlier publica-
tions of the Journal under the heading
“Yukhalgi Marumda”; and

(c) if so, whether Government propose
10 make an enquiry and take appropriate
action in both the cases 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). The informauog is being collected and
will be lzid op the Table of the House.

DEeVELOPMENT OF TOURIST SpoTs IN BiHAR

3799, SHRI HIMATSINGKA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) the pumber of Tourist spols to be
developed under the Fourth Five Year Plan
in Bihar and the details of the develop-
meni plans in respect of each spot;

(b) the estimated
of each spot; and

cost for development

(c) the extent of Central aid to be ren-
dered in this regard ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) to (c). It is proposed to
provide ficilities for tourists during 1the
Fourth Five Year Plan at Bodhgaya, Rajgir,
Nalanda and Patna in Bihar, Detailed
costs of the jndividual schemes have not
been finalised but they will be finznced en-
tirely by the Central Government.

SUSPENSION  OF INDO-CEYLON  FERRY
SERVICE
3800. SHRI SEZHIYAN:  Will the

Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether the Indo-Ceylon ferry Ser-
vice is to be suspended during the months
of November and December;

(b) whether it is a fact that during the
Company days the ferry boat operated
throughou; the year; and
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(c) the reasons for the closure of the
ferry service mow 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHUR A-
MAIAH) : (a) znd (b). Yes, Sir.

(c) Till December 1964, the Southern
Railway was operaling u regular ferry ser-
vice between Dhanushkodi and Talaiman-
nar with two steamers, viz. tss. ‘Trwin’
and 155 ‘Goschen' throughout the year as
.n extension of the overland railway ser-
vice. In December, 1964, the pier at
Dhanushkodi and the railway track bet-
ween Mandapam and Dhanushkodi were
severly damaged by a cyclone and one of
the vessels operated by the Railways, wiz,
t.s.s. "Goschen', ran aground near Talai-
mannar. As a result of this catastrophe,
the Railways suspended the ferry service.
The Railways did not resume it as they
found it uneconomical.

With a view to maintaining close link
with Ceylon, the Government of India
directed the Shipping Corporation to ope-
rate a passenger service between India and
Ceylon. As a result of the severe damage
to the Dhanushkodi pier and the railway
track between Mandipam and Dhanush-
kodi, it was no lonrer possible to operate
the wervice from Dhanushkodi. Further,
due to the severe damage sustained by the
vessel, tss, ‘Goschen” owing to grounding
only one vessel, viz. t.s.5. ‘I[rwin’ was avail-
able for operation. The Shipping Corpora-
tion took over and reconditioncd the ves-
sel ts.s. ‘Irwin' and started operating re-
cular service between Rameswaram and
Talaimannar from 31st March. 1966. The
service is at present operated from stream
about a mile and half from shore at
Rameswaram. Due to the severe cyclonic
wezther conditions prevailing in thap area,
this service remains suspended during
November and Deceinber every year, in
the interests of the safety of passengers.
Further, under tha Merchant Shipping Act
and the Mercantile Marine Regulations.
every passenger vessel has to undergo a
passenger survey every year, which is com-
pulsory. The annual survey of the ts.s.
‘Irwin’ is czrried out in Bombay every year
during the period when the service re-
mains suspended, with 5 view to ensuring
the safety of life at sea and satisfactory
ship's service during the rest of. the year.
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11.03 Hes.

PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF INDIAN INSTITUTE OF
TECHNOLOGY, KANPUR  AND INDIAN INSTI-
TUTE OF MANAGEMENT, AHMEDABAD

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : Sir, on behalf of Dr, V.
K. R. V. Rao, I beg 10 lay on the Table—

(1) A copy of the Annual Repori of
the Indian Tnstitute of Techno-
logy, Kanpur. for the vear
1968-69.

(2) A copy of the Annual! Report of
the Indian Institute of Manage-
ment, Ahmedabad for the year
1968-69. [Placed in Librarv, See
No. LT-2332/69).

REPORT RE. RAILWAY ACCIDENT AT L.UCKEE-
SARAL, EASTERN RaiLway

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : 1 beg to lay on the Table a copy
of the Report of the Commissioner of Reil-
way Safety on the accident involving train
No. 22 Down North Bihar Express at
Luckeesarai Station of Eastern Railway on
the 24th October. 1966. [Placed in Libr-
ary. See No, 1.T-2333/69.

STATEMEXNT RE. CYCLONE IN  ANDHRA
PRADESH IN NOVEMBER, 1969

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAOQ) : T beg
to lay on the Table a stotement (Hindi
and English versions) regarding November,
1969 Cyclone in Andhra Pradesh, [Placed
in Librarv, See No. LT-2334/69].

ANNUAL RIpORT OF KERALA AGRO-INDUS-
TrIES CORPORATION LTD.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING) : Sir,
oa behalf of Shri Annasahib Shinde, I beg
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to lay on the Table a copy of the Annual
Report of the Kerala Agro-Industries Cor-
poration Limited Trivandrum for the year
1968-69. along with the Audited accounts
and the comments of the Comptroller and
Auditor General thereon, under sub-section
(1) of section 619A of the Companies
Act. 1956, [Placed in Library. See No.
LT-2335/89].

NOTIFICATIONS UNDER ALL INDIA SERVICES
AcT, 1951

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : Sir, on behalf of
Shri Vidya Charan Shukla, I beg to lay
on the Table a copy each of the follow-
ing Notifications under sub-section (2) of
section 3 of the All India Services Act,
1951 :—

(1) The Indian Police Service (Fixu-
tion of Cadre Strength) Seventh
Amendment Regulations, 1969,
published in Notification No. G.
S. R. 2670 in Gazette of India
dated the 29th November, 1969.

The Tenth
Indian
Rules,

[

Amendment to the
Police  Service (Pay)
1954, published in Noti-

fication WNo. G.S.R. 2671 in
Gazette of India dated the 29th
November, 1969,

(3) The Indiun Police Service (Pro-
bationers’ Final Examination)
Regulations, 1968, published in

Motification No. G.S.R. 2677 in
Gazette of India dated the 29th
November, 1969. [Placed in
Library. Sec No. LT-2336/69].

MorMuGso PorT TrUST (PROCEDURE AT
Boarp MEETINGS) AMENDMENT RULES,
1969

THE DEPUTY MINISTRY IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND TN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): T beg to lay on the
Table :

(1) A copy of the Mormugao Port
Trust (Procedure at Board Meet-
ings) Amendment Rules, 1969,
published in Notification No. G.
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Assurance—Report
S. R. 1736 in Gazette of India (ii) EVIDENCE

dated the 26th July, 1969, under
sub-section (3) of section 122 of
the Major Port Trusts Act, 1963,

A statement showing reasons for
delay in laying the above Noti-
fication. [Placed in Library. See
No. LT-2337/69).

-
(¥
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PAPERS LAID ON THE TABLE—Contd.

SHRI SEZHIYAN (KUMBAKONAM) :
Sir, regarding item 2, I have a point to
make. [t is about the Report of the Com-
missioner of Railway Safety. 1 do not
know how Dr. Karan Singh is concerned
with the Commissioner of Railway Safety.
Amyhow, this report of the Commissioner
of Railway Safety is on the accident in-
volving the North Bihar Express at Luc-
keesarai Station of Eastern Railway on the
24th October, 1966. About three years
have elapsed. Why has there been so
much delay in making inquiry and placing
the Report on the Table of ithe House ?

MR. DEPUTY SPEAKER : It is a liule
irregular.

DR. KARAN SINGH : The office of the
Commissioner of Railway Safety is under
the Minisiry of Tourism and Civil Avia-
tion. It was removed from the Railway
Ministry and taken inlo another Ministry
in order to ensure its impartiality. 1 will
fird out the reasons for the delay and let
the House know about jt.

11.05 Hrs,

COMMITTEE ON  GOVERNMENT
ASSURANCES

(i) SEVENTH REPORT
SHRI KANWAR LAL GUPTA (Delhi
Sadar) : T beg to present the Seventh Re-
port of the Committee on Government
Assurances.

SHRI KANWAR LAL GUPTA: I beg
o lay on the Table a copy of the Evidence
given before the Committee on Govern-
ment Assurances,

11.051HRs,

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH) : With your permission, Sir,
I rise to announce that Government Busi-
ness in this House during the week com-
mencing Monday, the 15th December,
1969, will consist of :—

(1) Further consideration and passing
of the Monopolies and Restrictive
Trade Practices Bill, 1969, as
passed by Rajya Sabha.

(2) Consideration of any item of
Government Business carried over
from today’s Order Paper.

(3) Consideration and passing of :

The  Assam Reorganisation
(Meghalaya) Bill 1969.

The Indian Tariff (Amendment}
Bill, 1969,

and Acquisi-
Property
1969.

‘The Requisitioning

tiop of Immovable

(Amendment) Bill,

SHRI RANGA (Srikakulam): What
about Mr. Imam’s Resolution 7

SHRI RAGHU RAMAIAH: It was
agreed yesterday that it will come up on
Tuesday.

SHRI RANGA :
mentioned.

It should have been

SHRI RAGHU RAMAIAH : It was an-
nounced in the House yesterday.

SHRI YOGENDRA SHAEMA (Begu-
sarai) : Sir, a very serious situztion ob-
tains in Jamshedpur. About 40,000 engi-
neering workers have been on strike since
18th Novemberr 26 days ha\-_re passed.
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[Shri Yogendra Sharmal

This question was raised here and the hon.
Labour Minister had assured that there
will not be any victimisation. About 200
workers have been suspended and because
of that the strike is continuing, We should
ger some opportunity to discuss it. The
hon. Labour Minister had given an assur-
ance and this assurance has not been im-
plemented. You may kindly ask the hon.
Minister to make a statement at least of
what has been done in order to see that
his assurance is carried out and the strike
is called off. If the strike is not called off,
anything may happen. You know the
situation in Jamshedpur. Lately, 1 have
got the informztion. There have been
police provocations and, if they are not
stopped, anything may happen.

MR. DEPUTY-SPEAKER : Note will
wiil be taken of that,
ot fra w7 v (waEr): s
ST, st o Az wEi § S SHARgT
T gEa & qafeas Far &, & vawr
FAGT FLATE | TCH FT THIT STodY
ey & iR |

e ag fr g gw § ¥ 3 agam
ars 4t f =T deaiy aer § 3
2t @ & R 9H ww g F gawr anr
H AIHR TS AL FT T 8, A 799
w4 # safg §R SRR | zEte
F 9w £ fF 7@R, @ ak 9
A AT #39 F J4E 6 gREa 7
T FTSAT H2 & AT F9 IF HTCAT |

st R fag  (deaw): fesdt
=FT TERA, TF qgT TR AT AT R
W ¥ qIeE TEAT g qg AT Avfewy
H WA ATeAT § #E T g fF aadie

HT A€ A& faer A gw oA w7
i | g T 9 w1 A ¢ 9 dme
frasr faor afs maa =g & &
3 F AT9 IO WEH HEAW Geer
T T TA FE § 1 AW AT TR
frd 4w fawifedl & faeams am &7
@ & | T TIF A @avAT & (At
Fifea gq oifeariee &1 A TATRT
# aR aifgw 1 F SO ATGT
argm & aadave 57 faafaw & oo
FX | GG F GH AAATRA ofsefadi=
e & A1 gar Aifawed & | 3FTE A1
f §7 1 @@ a1 6T G 7 v
@ ? AR F 9% 3¢ a9 o
& S aifeeam & a1a go e L=
TEnT AT FT & | &9 A8 & W AW
F1 Fa7 a7 7 & =meAn g 5 am A
7T gm fafaeee aga 39 faafaq &
i § 3 7a% fau zrsw faeme |

& fe &7 oy T wiawsa &
TF Wl WEd g s
g & a1 H FE A1 1 faw
fFaT a1 99F F 39 AT A7 ag 9
ATgfeeE aFT 4T FATA § A
TSI e A0FA g1 @ & HIT BT W
FAFT & UF 46 § f2A7@Ts AT E
g & gifadt gra TET AT Y TS
F @t 2w &7 fag R = #1691
fa=ar & =1 faum 2 o qws | A8 ar
a1 TgT & T anfaT 5o 3 § A1 g aren
g1 & =g e g fafeeee amea
1 AT 9T | A1 97 2 € A1
ETSH H1 37 13 | aqamy |

FEIT AUAT A T | AT EA LR aw SHR! CHENGALRAYA NAIDU
ih‘gi' ST TR 27 ﬁmﬁ;m (Chittoor) : 1 support Mr. Randhir

- Singh.
=H a7 T AT T@ AT AT 5H 79 &7
- fir SFp SHRI BAL RAJ MADHOK (South
BT T | 91T A g * T UH Delhi) :  Sir, only eight working days are
fafreer wgar & f& s S¥7G lefi—5 days next week and 3 days there-
o e afaT @ s after. The Government business now an-
T M e L ¥ nounced by the Minister will consume all

I ATGN | AT ATq A W FEAT & 5 the eight days.
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Sir, there are a number of important
things which need to be discussed. There
is a report of the Committee on Defections
which is being postponed week after week.
Then there is the discussion on the resolu-
tion of Shri Prakash Vir Shastri about sub-
versive aclivilies.

Then there are certain issues over which
the Delhi Adminisiration or the Metropo-
litan Council have no control and which
have to be discussed in this House. They
include the problem of uncuthorised colo-
nies and admission to Delhi colleges. I
want that discussion on these matters must
be held. T do not know if the time will
be found for them. If there is not time,
then Government  business may be post-
poned to the next session, but these matters
should be discussed,

Then T come to the question which Mr.
Randhir Singh has raised, viz., the ques-
tion of Chandigarh and about the repor-
ted talks between Pakistzois and  some
Punjab leaders. Government must make a
slatement  about that. I also want the
Government to make a statement to give
us an opportunity to discuss what is hap-
pening in West Bengal. To-day only we
read about an armed robbery in a Calcutta
bank. It is not a State subject, it is a sub-
ject dealt with by the Finance Ministry and
1 want that the Finance Minister should
make a statemen; about it.

MR. DEPUTY-SPEAKER: A calling
dilention motion on this subject has been
admitted for Monday.

SHRI BAL RAJ MADHOK : There-
fore, for all thesc questions time must be
found. If time cannot be found—do what-
ever you like—these subjects cannot be
postponed just because Government’s busi-
ness will be held up and they want to ob-
lige this man and that man and moke the
Parliament go on holiday.

SHRI RANDHIR SINGH : That Pun-
jab Minister who spoke against the coun-
try should be arrested.

MR. DEPUTY-SPEAKER : You have
made your submission. There are other
things also. T am sure all that you raise
here is being noted down by the Minister
and will be considered at the proper time.
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DR. RAM SUBHAG SINGH (Busxar) :
There is another point. It is not the busi-
ness of the head of the administration here
to go and criticise the other heads of ad-
ministration in States as the Prime Minis-
ler has been doing frequently, Therefore,
that meaiter also must be discussed next
week.

it Fo A0 foamt (3fFar): uTemer
nEEg, TUT %! faAT & afewdr e
# 7 UF oTET Y O A% A8 &1
wdfaat @@t 97 9z @ § 917 77 ot
faizere Fo9d & UF 4% § 4 &9
62 FATT BIU FY THal 987 21 0
T I Fg1 fF 37 aTC F AETE #1 0F
Fifer srdorr Afem a1 @ 2 A A
gara 77 ¢ ¥ @ a3 #1 52 shfoar
I & g W § TR
¥ F W 9T AN H grIw@ W
ferror OeTs: fram o0 AT 3w w1
FTAT & & FH A T

g1 wa fraew & o fagre 7 af=i-
T3 famin & game #1997 9@ a@
FY AT A0 T AT EHE AT IW LA
2159 | UF fesoe 9 ¥ 9 oF uee
FT qT AT °7E HT TAT AT ATl fagre
& AT 1 997 7 5 F ST faawa
FEI 2|
MR, DEPUTY-SPEAKER : This, 1 told
you, has been admitted.

DR. RAM SUBHAG SINGH : This is
a very pood point that must be discussed
because the Government of India is inter-
fering in the State of Bihar. They are not
allowing the leader of the majority to form
the Government. Here the Governors’
Conference is going on. The leader of the
Congress Party jn the Bihar legislature who
h:s submitted a list of 184 persons must
be permitted to form a government, (In-
ferruptions).

ot faraaeg w1 fage § ©Ho wHe
Tro F1 Afrawiza am F7 A7 T
T1fgw | ' .
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Tt T gt TAg: THe Ao o

TIATE

MR. DEPUTY SPEAKER : This is not
an occasion when we can enter into argu-
ment with each other. Submissions have
been made by various members who feel
that certain important items should be in-
cluded. I am sure all these are being noted
by the Minister in-charge and they will be
taken up and considered and whatever can
be done will be done. Kindly have pati-

ence. Let us hear one by one patiently.
SHRI SEZHIYAN (Kumbakonam):
Regarding the proposal of the Govern-

ment to decontrol cement from Ist Janu-
ary, 1970 I feel it is a very important
question that should be discussed by this
House. 133 Members of Parliament dur-
ing the last session have sent a Memo-
randum to the Prime Minister and the
Minister for Industrial Development. No
reply has since been received for that so
far. Also, the Members of the Consulter
tive Committee have also expressed them-
selves against any decontrol at this stage
and for that also no positive action has
been taken by this Government. It is a
very important question. This is going to
affect the consumers throughout the coun-
try. If they abolish the price control sys-
tem it is going to encourage monopoly in
cement industry and help big business. So,
J would call upon the Government to
give some opportunity to this House to
discuss this question of decontrol of cement
on a positive Motion. 1 don't want to
have some discussion and then it is left
off. I want to have a positive motion
which should be discussed so that the
opinion of the House can be expressed in
unequivocal terms agamst any decontrol
that is contemplated by the Government.

AN HON. MEMBER :
bungling is going om...

Too much

MR. DEPUTY-SPEAKER :
been noted.

Thay has

T oW (gAf) : IereEE
A, 7€ 7F T Ml § 18
s gorg wE & R degee wew
0% WeEee g mAwT @ foid
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A A 15 AL R QU A F wE B o
T A TR gL

ol i 9 9y w2 R oW
seferdt w1 fritd @ v Ay ot
& A | I 9T WY fEewew g
qET IS & | AT ST w7y @ FF qw
feerm it % o= fseww grft afsa
F¥T aF 39 9% ferwom aEy 21 am
2 e F A qrw A 3w T T
w ot S a7 3@ w1 faag 2 fr ot
I I 9 I F agW @ g wE
ag 31 g sl a5 feerm &0 &
arf & i fFaga e £ a7 wfaaa
F1 TFOUTSH F44 ATAT 2 1 FH T FW
oF fOE qr @ T A F wae
feerma gr

SHRI CHENGALRAYA NAIDU: I have
to bring to your kind notice two things. One
is. the situation in Kerala. The United
Front Government was there. The marx-
ists communist party Government  had
resigned. The communist parly today
who are in  miunority party  lodav
Government, Our Prime Minister had
instructed the Governor to allow them to
form the Govemment. They have allowed
the minority Government there. That is a
very serious things, asking a minorily group
to form the Government.

MR. DEPUTY-SPEAKER : You want
that to be included as a subject for dis-
cussion ?

SHRI CHENGALRAYA NAIDU: Yes.

SHRI A. SREEDHARAN (Badagara):
It is not a minority Government. 1 want
1o raise a point of order. (Interruption)
In Kerala, it is not a minority Govern-
ment. It is a majority Government. We
will prove our majority absolutely.

SOME HON. MEMBERS—rose

MR. DEPUTY-SPEAKER : 1 request
Hon. Members to resume their seats. Why
did you not call the Assembly ? (Inferrup-

tions)
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SHRI P. GOPALAN (Tellicherry):
What the hon. Member has just now said
is absolutely correct, it is a minority Gov-
ernment. {/nterruption)

MR. DGLEPUTY-SPEAKER :  Kindly
resume your seat. Kindly let me say one
sentence. ([nferruption) 1 am on my legs.
‘What he has stated is one point of view
and he is entitled to have his point of
view, But this is not really the time or
the occasion to enter into a discussion over
this issue. It has mot been admitted. Tt
is only a suggestion made,

SHRI A. SREEDHARAN : I want to
make a submission. We can understand if
they want a discussion on the political
situvation in Kerala with regard to the
formation of the Government—we can
understand all that—but he said that the
Kerala Government is a minority Govern-
ment. (Interruption) It is not a minority
Government.

SHRI P. GOPALAN : Who said so ? It
is a minority Govsrnment.

MR. DEPUTY.SPEAKER :
conclude.

Let  him

SHRI CHENGALRAYA NAIDU: 1
want to say this about the proposal of the
Government to decontrol cement from Ist
January, 1970. Government have taken
a very big donation for their party, that is,
the rebel Congress Party and that is why
they want to decontrol cement. ...

SHRT RAGHU RAMAIAH : This is a
wholly untrue and an unfair allegation.

SHRI CHENGALRAYA NAIDU : The
price of cement will go up by Rs. 5 per
tonme; Government purchase about one-
third of the cement that the consumers
take; as a result, the country's finances will
suffer, and Government will lose about
Rs. 3 crores...

MR. DEPUTY-SPEAKER : The hon.
Member has started a discussion.

SHRI RAM KISHAN GUPTA
(Hissar): They have taken about Rs. 25
lakhs.

SHRI HEM BARUA (Mangaldai); May
1 make one submission ? This is for you.
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I have already submitted an adjournment
motion on the failure of Government to
prevent the armed robbery at the State
Bank of India branch operating at Cal-
cutta. This is not the first time that such

an armed robbery has taken place
there. ..

MR. DEPUTY-SPEAKER : That has
no relevance to the statement made by the
hon. Minister,

SHRI HEM BARUA: That was why
I said that it was meant for you.

MR. DEPUTY-SPEAKER : That is a
separate poinl. We can discuss it sepa-
rately. That has no relevance to the
statement made by the hon. Minister,

SHRI HEM BARUA: 1
matter to be discussed. For,
the first time that there has
armed robbery at Calcutta.

want this
this is mot
been such

MR. DEPUTY-SPEAKER :
now only concerned with the business of
the House for the next week which has
been announced by the hon. Minister.

We are

SHRI HEM BARUA : That was why I
said that it was meant for you.

MR. DEPUTY-SPEAKER : 1 cannot
say anything on that now. Wga are now
concerned only with the list of business
for mext week as announced by the hon.
Minister.

SHRI S. M. BANERIJIEE (Kanpur):
The business for the next week is discussed
in the Business Advisory Committee first,
and a convention has been developed that
normally we should not raise issues here
in the House without first discussing them
in the Business Advisory Committee. But
when the business is announced here,
naturally we get scme opportunity to
highlight some problems. On the 24th of
this month, the current session of Parlia-
ment is coming to an end. News has
appeared in various newspapers that the
life of the Preventive Detention Act is
poing to end very soon. We would like
to know whether that is true or not,

I would plead that we should have some
discussion regarding the abolition of the
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[Shri S. M. Banerjee]

privileges and privy purses of rulers, a
motion for which has already been tabled
and we would like to have a discussion on
it for three hours,

1 would also like to submit that in spite
of the assurances of the Prime Minister
¢nd the Home Minister, 1,200 Central
Government employees are still rotting in
the streets and have not been taken back.
We want a statement from the Prime
Minister on this matter. She delivers
speeches to those who go and meet her,
and they sound very well, but actually they
have not been taken back. T would request
the hon. Minister. ...

SHRI BAL RAJ MADHOK : Thou too,
Brutus !

SHRI S. M. BANERIEE : ...of Home
Affairs or the Prime Minister to make a
statement on this.

Shri Kanwar Lal Gupta called us the
other day as the drummer-boys of the
Prime Minister, I was thinking that I
could call them the dancing girls of the
Syndicate. . .

MR. DEPUTY-SPEAKER : Order,
order. Let us not enter into that contro-
Versy now.

SHRI RANGA : I would like some time
to be found by Government, if possible,
during the next week, as early as possible,
or if necessary by extending the duration
of the or by postponing the rest of
the work. to discuss the law and order
situation in West Bengal. The whole House
is aware of what is happening there. All
over the State, humger-strikes or fasts are
going on. The Chief Minister himself
who belongs to one of the constituent par-
ties of the United Front has made so
many allegations against his own Ministry
and agamst his own Government and has
given figures of the number of people
killed or mauled or robbed and so on. He
himself bore wilness to the fact that there
is no proper law and order there and there
is mo security of life, not to speak of pro-
perty. 1 would request Government to
give us an opportunity to have a full dis-
cussion of this particular matter.
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SHRI P. GOPALAN: On a point of
order. . .

MR, DEPUTY-SPEAKER: How can
there be a point of order now ? A certain
submission is being made by the hon.
Member for consideration for the purpose
of its being included in the list of business
for next week. He may not like certain
things which are being said by the hon.
Member, but it is only a submission that
he is making for consideration by the
House. TIf the hon. Member Shri P.
Gopalin has any objection, he can raise
it at the appropriate stage. Already, 1
find that this item is taking more time than
it should. So. let hon. Members be very
brief.

SHRI RAMNIJEET SINGH (Khalilabad) :
I would submit that time should be found
and also allocated for discussing the
following subjects which are of primary
importance. We are already going to have
a discussion on the law and order situa-
tion in certain places...

MR. DEPUTY-SPEAKER : It is only
a submission which has been made.

SHRI RANJEET SINGH: 1 submit
that we discuss the nation’s security in
general, because disclosures have been
made even by people concerned with the
defence set-up of the country, by people
like Vice-Admiral Soman that our defence
is weak in general and that, coupled with
the breakdown of law and order in certain

States, affects the nation's security in
general.
Then, the Bank nationalisation Bill is

pending before the Supreme Court, and
judgment may be delivered any day. We
should be permitted to discuss the conse-
quences arising out of that judgment.

MR. DEPUTY-SPEAKER : That can
be considered when the judgment is deli-
vered.

SHRI RANJEET SINGH : We should
also have an opportunity to discuss
another small matter relating to the large
business empire of Ministers, especially a
Minister- who has got his hand in 42 orga-
nisations; I am referring to Shri Jagjivan
Ram.



18  BOA.
st Mo A/ (@) : fagR &
UF o Qo To ot 2T a0 ¥ WX
9 OF @ wer g fawwr § avowr
AT A T WA {EW | A
fagx wT § waAEye feww gamr or
T2 | GA NI HT EE A F Adr
wgRa 7 avvaraA faar 4 0 ¥fEw
WIH TAT 9% 7 § 0 ar Ay aw Har
AT AT VY 9T AF] AL T @ AT BT
® fat & we) 7 4G RN &, A
g #1 9ft s T TRy § 0
T rwg B fF SRR & e 9T
T 1 AT A gY | A G ATeATET
fear a1 g gAY TR QY W@ R0
fagre & st Fmv T s B
fagrT = e 85 wTETT &
R 9 g 72 fF ¥ avErEw ST
IHUT B @ Y, Tk A F %
TFE GG |

fagie ¥ wEeE wdwT T HOHY
fooe 2 € § & a1 & uw fafaeT
Frret Aroaw faz #1 gaR gRfor
qar ¢ e e el & fag
T 9% ¥ geeEm fEar § o oSy
QT FFETAHT FIH TG P W g | F
e § fF g el 57 AR F 0% @
T | TR ALY I T W AT
FAEN § WS T 1 TEN QA7 ARy 7
d oY e @ =W AT XY E@A
9 T"AT SR |

MR. DEPUTY-SPEAKER : Ha canmot

lay it on the Table of the House now. He
can only make his submissions.

it gawiteTe arvEe( AT ): giet
F I IR A E AT LA
FEATT H BN ZA E ) FWI XTE T
BT &, T e 92w A AT Fy wem
WA | e & P smadd § WA 3
o faeiw s & Mfemy mia 7 s
LA2LSS/69—7
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& gfaAT qT A o AT I8 G
srafrgi &1 wi@e foar | W 9IEan
fir gfeidl &1 @217 &9 & T1Ed SEWT
UF 9 qE9FE F d1C 97 @1 Y
T §F 9T A5l a8 AT A1C |

SHRI 5. M. BANERJEE : The Labour
Minister has already made a statement om
Jamshedpur. So, you may kindly ask the
bon. Labour Minister to make a statement
on this again.

SHRI SAMAR GUHA (Contai): I am
very sorry to point out that the motion of
Shri Prakash Vir Shastri on violent activi-
ties in the country which had been im-
cluded earlier in the list of business for
todsy has suddenly been removed in the
Revised List of Business for today. I had
to go to Calcutta today morning but I
cancelled it yesterday as I found this
motion was to be taken up today becanse
1 comsider this motion to be very impor-
tant in relation to West Bengal. You know
the harvest there has tomed into a bloody
barvest, every day hundreds of people are
injured and dozens of people are being
killed. Every day reports are coming in
the papers. Coming as I do from West
Bengal I wanted to participate in that
debate and I cancelled my trip to Calcutta
yesterday evening, but now I find that the
discussion is mot being held today.

MR. DEPUTY-SPEAKER : The whole
matter was gone into by the Business
Advisory Committee and it was decided
that since there is a heavy backlog of
business, today, though normally it shouold
be a holiday, should be a working day in
order to dispose of urgent Government
business. So, it was the decision of the
Business Advisory Committee,

SHRI SAMAR GUHA: Why did he mis-
lead us then 7 It is the whimsical and mer-
curial attitude of the Minister of Parlia-
mentary Affairs that has changed it. Who
authorised him to change it?

Then I want to draw the attention of the
Government to a serious impropriety, breach
of the constitutional provisions, being com-
mitted by the Government of West Bengal.



194 B.OM.

[Shei Samar Guba],

You know that foreign affairs is under the
exclusive jurisdiction of the Centre. I have
full sympathy with the NLF, the Viet Nam
revolutionaries, but you might have seen in
today's papers that the West Bengal Gov-
ernment is going to officially accord a
reception to them and constitute a fund
from the Government coffers to give that
delegation.,
SOME HON. MEMBERS : Shams.

SHRI SAMAR GUHA : Unoffidally 1
will welcome them, and for that matter any
revolutionary, but the question is whether a
State Government can usurp the right of the
Centre defined in the Constitution. I want
to know Government’s attitude on that.

MR. DEPUTY-SPEAKER : That is a
different question. I take it that you would
like this to be discussed,

SHRI S. M. BANERJEE : Why don't you
allow us to congratulate the UF Govern-
ment ?

MR. DEPUTY-SPEAKER : Shri K. L.
Gupta. Kindly conclude in one or two
minutgs. Otherwise, it becomes difficult,
the whole day will go on like this.

it wag Aw = (fae wwx) ¢
I WG, HH F9AA I1 AT TEA
Z | UF §1 ag fredy F7 g waw
& AIATT H & A star oWl MRAY
TEYF A1 7 T % ag0 67 gEHNE F
TEe , wAAEE W oAy ]
A gHwn ¥ o7 e wr E fEoaw
% @9 i faes ¥ o A7 91 39
feewa frg 3@ 2, SfF a7 ogen
T £ foed faedt 71 18 39 7df
Ecz T A

I A oE EAA T oare ®
F5 wears faar qr 3 ag $aaF gRa T
T 9377 fogs Fo & WY =7
@ 41, 37 99 7 W e G
& 4 wEAE AET ' g
D % fo o A o e

DECEMBER 13, 1969

BOAH. 192
Ao = 7 T@ F|F A A AT g (F
afsfrga sdmw fasrm @ faad
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feadr fasem & stz fosdl Twa
. fasqe § 1 A1 98 I
AT F1 A| A9 § E qgA AT
8 TWF I HHA HAT AHE 3

SHRIMATI LAKSHMIKANTHAMMA
(Khammam): Sir, you are a tribal; they
are Harijans and we are women. We are
also very backward, The other day we
passed the Constitution (Amendment) Bil,
extending the reservation period for the
Schedunled Castes and the Scheduled Tribes.
Now, there are alarming reports in e
country, in different parts, that some re-
actionary partics—the Jan Sangh and the
Akali coalition—are pressurising the Cem-
tral Government to amend the Hindu Sue-
cession Act regarding property rights of
women and also they are pressurising the
other Governments. [ want an assurapce
from the Central Government that they
are not going to yield to this. The Law
Minister roust make a statement about it

MR. DEPUTY-SPEAKER : All right;
you have made your point.

SHRI KANWAR LAL GUPTA: The
hon. lady Member meed not worry aboumt
it. (Interruption)

this is mot going to happen and the Govera-
ment are not going to yield to this.

Another point is this. We read in the
papers today that in U.P. 17 SSP members
are defying their own party, and thero

e

for the suspension of their
(Interruption)

SHRI P. GOPALAN: Mr. Deguty-
Speaker, Sir, about the decision taken by
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the West Bengal Government to give a re-
ception to the NLF delegation—

MR. DEPUTY-SPEAKER : This point
has already been made. If you want to
raise it separately, it can be d.lscl.l.ﬁed at
that time. There be any d
on this subject now.

SHRI P. GOPALAN : I take this oppor-
lunity to congratulate the UF Government
of West Bengal for giving a grand reception
to the NLF delegation.

MR. DEPUTY-SPEAKER : You are en-
tering into a discussion now. Shri Sayeed.

SHRI P. M. SAYEED (Laccadive, Mini-
coy and Amindivi Islands): Sir, this is a
very serious matter, and this subject has
not been covered by the Business Advisory
Committee, It is this, In Uttar Pradesh,
a minority government is functioning under
Mr, C. B. Gupta. A section of the people
who have called themselves dissidents of
the Congress party and some MLAs have
already conveyed their assurance to the
Crovernor, and they have all said that Mr.
C. B. Gupta is running a minority govern-
sment. T request that this subject be in-
cluded in the agenda and it should be dis-
cussed threadbare in this House. An oppor-
tunity should be given to the House for
discussing this matter.  (Interrupticn)

SOME HON. MEMBERS rose—

=t THo CRo FYA (TAT) : IIETA
WRRT T AR g v AATAH AT AT
a=1 qfrferfy &, =6l & Fror Ay
T IZT ATAT 1731 2 417 57 SRHa-
a2 Frrm ars Ifem Ao foa
S Fgr wan g 5 48 wwast e

¥ w7 F fas gamwsr Gfew
aarsmanﬁmﬁﬁ g
WA gAFAT ArfEd F@iE A 7
%qa-rgasr ATt Erafe
TATA F1 W AL fasar & 7 @@t
% w21 FAr g % o uHe Fo FT
F@izT 7 fa7 3% 9% f2g ww ok
TFTT T OGAEC A P owm, @t
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~ AT g fr Az 438 & @ 7, 79w

$T«ta=ﬁzmwmfg=rl

situfe quor (@) @ SaTemR
T2, AEE gfaaE § afeEm
Togfe & atfes afaerd &1 aafa
T §4T § §F g&4 W 991 21 Arigd
forad fad arg ¢ o @7 fad 492 &
qT AT 7LD & O GCHT A1 a<F 4
FYE =T AT a7 g A1 F1 /AFT L
a1 4 & g |

UF I AT 0/ TG g7 T
TG AAT HIEAT mr Fi ARAT TE
gl & 93 F frcdi gl €
FOTT § =% are svearae fzav g fr
% IAF AT F7 @l & | q1EF
HIH F1 R 791 AT | 7 9 TEEarRa
F< @ g {7 73 97 591 F73 F1 9197
famr @17

MR. DEPUTY-SPEAKER: 1 do mot
think there is anything more to be raised.

Everything has been said. (Interruption)
SHRIMATI  SUSHILA ROHATGI
rose—

MR. DEPUTY-SPEAKER : I you agree,
I will allow that gentleman ope minute
and the hon. lady Member onc minute.
After that, T will call the Minister.

»t 3w sFm @l (REaR) ¢
n¥ faqz § o7 AEAE | AT T F
saafy 41 & A7 A 0¥ fowz T oA
T T |
MR. DEPUTY-SPEAKER : From your

party, many hon, Members have made their
submission.

wgrRa, q@ I AT FT g | OF
Tt g fF IO TRW F qET FeAT AT
T 49 94 2 72 g fF 39w gaw
¥ ATy et 7 7T srag frp 2
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Is st firet)

TR FY AR A AVE AqHF Y T
2 1 g aga g e A @ 1 <f
w&7 qdl ¥ A0 qg @A G, W
T3 9T Fgi 9«1 T AfeR o
§ T Wt ¥ wgw 7 ¥ g7 9%
ot a7 mm 2 fF @ @ ¥ dmr
g fam g 7 ax famm & @Y 9%
famedra &, s =@t faFa &Y ST AW
¥ 7sr A § fawe F FEA
o AT €1 wET g o

gy fada o € e el e
afmafed afafee 7= & g 3=
%, mafa g s fagn = &, ¥fea
faw awg ¥ amer —qfaiady vis
FAIAA F UF AT FIFAC A qg1 K1 TF
qEFT T AT I fRaT, I a9g ¥
g F+F 97 fawq 1 AmaT § | 57 IAY
fa=re 3w & /g Aey 9= @1 O
w2 &1 wwa fear s Jfgg |

SHRIMATI SUSHILA ROHATGI
(Bilhaur) : Seeing that the normal civic life
in Calcutta bas been dislocated and busi-
ness iz paralysed, and the citizen is denied
basic things like security of life and seeing
that the Constitution is being openly flout-
ed as it happened at the civic reception
which the Calcutta Corporation accorded
lo the President when peither the natiomal
flag was unfurled nor the national anthenf
wWas sung, can we not have a special
session of the Parliament tomorrow or on
some other day for two or three hours and

give priority to the resolution moved by
Shri Guha ?

=t W AeTm @i, SeTses
AT, § qCHT T AT FEA 5
TE TH 91 97 TFA THA—FE AN
feew dfeaw & T 97 37 SE
1 2T e aut fems st @ g forear
A & ANAAE 97 T WA qE
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faerdr a4t WY 9gi 0% 4, THH OH
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So far as the International Film Festival
is concerned, we are unable to tyag those
films, If Mr, Tyagi wants, let him ryag
them. There is nothing immoral in them.

st S FwT ww o A9ET 5
Rt fawrem, a==t a7 famg | sy @1
¥ € fers-fameme &

SHRI RAGHU RAMAIAH: Hos.
members have made various sugpestions
about various matters which they consider
important, Some of them were before the
Business Advisory Committee when it
considered spome of these things at the last
meeting. In respect of some of them, pro-
vision has alrcady been made either in the
business of Government or by way of
discussions which the hon. Speaker  has
fixed, 1 am not belittling any of these
items, but it is a question of priorities and
time.

SHR] RANDHIR SINGH : Let there be
a debate in the House on Chandigarh.

SHRI RAGHU RAMAIAH : If there s
any item of great importance which has
been left over, I am sure the Businem
Advisory Committee will again consider
such matters,

Mr. Guha raised the point about Mr.
Prakash Vir Shastri's part-heard motion.
Mr. Prakash Vir Shastri had himself said
that be will not be in Delhi today and be
had requested the Government to postpone
it to a later date. That i why it has been
done.

11.45 Hns,

RE : INDIAN TARIFF (AMENDMENT)}
BILL

MR. DEPUTY-SPEAKER : Now intro-
duction of Billa, Shri Bhagat.
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): On behalf of Shri
Bhagat. . ..

MR. DEPUTY-SPEAKER : At the intro-
daction stage the Minister in whose pame
@e Bill stands should be preseat. Under
the ruleg it cannot be done by some other
Minister, So, ]I will go to the next item.

1.46 Hgs.

BIHAR LAND REFORMS LAWS (REGU-
LATING MINES AND MINERALS)
VALIDATION BILL

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATHA RAO):
1 beg to move :

“That the Bill to wvalidate certain
provisions contained in the Bihar Land
Reforms Act, 1950, and the Bihar Minor
Mineral Conce sion Rules, 1964, and
actiop taken and thinge douoe in connec-
tion therewith, be taken into considera-
tion,™

The Supreme Courl in Baij Nath Kedia ws.
State of Bihar held that (a) to the extent
uof the topics covered by the Parliamentary
lagislation [the Mines and Minerals (Regu-
iation and Development) Act, 1957] the
powers of the State Legislature are exclud-
ed; (b) after the creation of statutory
mining leases wunder the provisions of
sections 9 and 10 of the Bihar Land Re-
forms Act, 1950, any attempt to regulate
those mining leases will fall not in Entry
18 of the State List but in Entry 54 of the
Unmion List although it touches land not
wice versa; (c) the whole ficld of regula-
won and development of minor minerals
have been taken over under the control of
the Union and consequently certain provi-
wons of the Bihar Land Reforms Act,
1950, as amended by the Bihar Land Re-
forms (Amendment) Act, 1964, and sub-
rule (2) of rule 20 of the Bihar Minor
Mineral Concession Rules, 1964, as inser-
ted by the Bihar Minor Mineral Concession
(First Amendment) Rules, 1964, were
suruck down,
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The Government of Bihar have pointed
out that as a result of the aforesaid judg-
ment, the levy and collection of royalty
on minor minerals in respect of statutory
leases by the State Governmeat under the
provisions of the Bihar Minor Mineral
Concession Rules, 1964, have not oaly
become void but they may also be required
to refund royalty collected by them on
minor minerals in respect of those leases
which runs into a few crores of rupeea, It
is also likely that as a reult of the general
principles laid down in the aforesaid
Supreme Court judgment, the proceedings
initiated by the State Government to resume
unworked statutory lease-holds  under
section 10(2) of the Bihar Land Reforms
Act, 1950, as amended by the Bihar Land
Reforms (Amendment) Act, 1965, may be
challenged.

In view of the principles laid down by
the Supreme Court in the aforesaid judg-
ment, it is Parliament which is competeat
to frame legislation in regard to matters
referred to in paragraph 1 above, The
Bill seeks to re-enact and validate the pro-
visions of the State laws specified in the
Schedule to the Bill.

Since it is a simple non-controversial Bil!
it is hoped that it will be passed unani-
mously.

MR. DEPUTY-SPEAKER : Motion
moved :

“That the Bill to validate certain pro-
visions contained in the Bihar Land
Reforms Act, 1950, and the Bihar Minor
Mineral Concession Rules, 1964, and
action taken and things done in connec-
tion therewith, be taken into considera-
tion.”

It would like to acquaint the House with
the time allotment in regard to this Bill.
Altogether two hours have been allotted
and the division of time is as follows :
Congress (O) 12 minutes, Swatantra &
minutes, Jan Sangh 6 minutes, DMK 6
minutes, CPI 6 minutes, CP(M) 4
minutes, SSP 4 minutes, PSP 4 mibutes,
UIPG & minutes, BKD 2 minutes, Un-
attached 6 minutes and Government 44
minues.

SHRI JAIPAL SINGH (Khuntij : May
1 know whether the areas which will be
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[Shri Jaipal Singh]
affected by this amending Bill will get two
minutes ?

MR. DEPUTY-SPEAKER : During the
discussion all this will come into light, I
am sure,

SHR] P. G. SEN (Purnea) : Mr. Deputy-
Speaker, Sir, you know that Bihar is suffer-
ing under President's Rule and the admi-
nistratiop is being carried on from here.
Shri Harhar Singh, who has been Leader
of the House, approached the Governor
with a list saying that be holds the majority
in the House. Nobody, I think has con-
tested that because the list shows majority;
aill, there is a report, which came here,
which says that about 50 members of that
list are such upon whom the Government
could pot rely or who may be said to
vacillate to one side or the other. They
are members of the Legislature, no doubt.
Whether they vacillate or do whatever they
like, it is within their right. They can do
it. But we find that things have been
fomented from the Centre which are having
their effect there. Chief Ministers who
are having majority find that there powers
are being eroded. Some time back the
DMh ministry and the ministries in Kerala
and Bengal were trying to find fault with
the Centre but now, it is very much dis-
beartening to find and it is a disappointing
affair, the Centre is trying to find fault
with the States. The burning case is that of
UP. From the papers I find that the Prime
Minister goes there and says that because
the UP Chief Minister was quarrelling
with the Centre, UP is a backward area is
not getting the proportionate help that it
should have got from the Centre. As an
mstance Shri C. B. Gupta has cited the
example of the DMK ministry and said
that the Madras Government got Rs. 24
crores out of the Congolidated Fund of
India for relief and, 1 do not know exactly,
what as help was rendered to that State,
whereas the same amount of or more
damage has been done to UP because of
Boods and other things and UP is the big-
mest and the largest State in the Union of
[odia, still the proportion of help rendered
to UP is far from that for giving help to
the rural people there. They are at a loss
and it i very difficult affair for them.

This Bill is a very .onocent Bill, [ am
bappy over the fact, though Bihar is under
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President’s rule, that there are two advisers
there—Sarvashri P, K. J. Menon and T, P.
Singh—for whom I have got the greatest
regard. That is one hope. They have
been to my area; they toured there and met
the people. They are conversant with the
area, I was there as Secretary of the District
Congress Committee when Shri P. K. J.
Menon was the District Magistrate there
and 1 had the opportunity to work with lelm_
I bave the greatest regard for him,

I can assure the House for the reforms
which have been sent here in regard to the
difficulties facing the Bihar Government in
regard to the small minerals. Bihar s a
mineral area and it is true that we find in
papers reports of how mica is being smog-
gled out. It is a very valuable commodity
for export. These areas should be fully
developed.

Now we find that the Supreme Court has
gone against the executive power of the
Bihar Government so far as the small
minerals are concerned. The basic matter
of the Bill is very good and I am glad to
support it. This has been brought under
the purview of the Union Government asd
Parliament to legislate on these matiers, As
the Lists have separate fields the Supreme
Court holds that the Union Government or
Parliament is the fittest authority to legis-
late. If it is not given, the Bihar Govern-
ment will have to incur a great loss, They
have already realised money in respect of
these small minerals and if that rule is
made void the Government will have to
make repayment of Rs, § crores to Rs. M0
crores which the Government i¢ not in a
position to do. In that respect, the Bl
should receive the support of the Howse
and it should be passed,

What I was going to say, in eespect of
Bihar, was as to why the Central Govern-
ment is not allowing Shri Harihar Singh-
to form the Ministry when he claims a
majority. Let the Legislative be callad.
Otherwise, there is no alternative for yew
but to go in for another mid-term poll.
You must decide one way or the other.
Why are you playing with them? Why
are you dividing them ? You are dividieg
those who are within the party, those who
are loyal elements in the party, and you
are instrumental in bringing a bifurea-
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tom betweon them. You are bringing
doom to ‘the whole of the country by
your own actions, here and in all the
Sites. You must take a lesson, As you
are dshowing the example here, the States
are doing there.

SHRI JATPAL SINGH : Sir, on a point
of order. 1 do not kmow what connection
U.P. end other provinces which ‘the hon.
Member is memtioning has with this Bill,

MR. DEPUTY SPEAKER : This is not a
polnt of order. |t is a part of his speech.

SHRI P, G. SEN : So, my peint is, when
a2 midterm poll has been dome, if you do
want another mid-term poll to be
must call either of %he parties or
the Opposition to form the Mini-
Why don’t you call the Opposition
to form the Ministry? H you think that
i Herihar Singh and others are not in
a position to form the Ministry, why don't
yom call Shri Tiwery or the other SSP.
feader who had seen the Governer? They
can try to form the Wimistry.

LY

g

So far as this Bill is concerned, T welcome
the Bill and, T hope, it will be passed by
the House,

SHRI RANGA (Srikakulam) : Mr.,
Deputy-Speaker, Sir, 1 thank you for call-
ing me to speak on the Bill. Befere 1
begin to speak, let me request you to ascer-
txin whether there is querum in the House,

MR. DEPUTY SPEAKER: The
Quorum Bell is being rung...Now there is
quorum.

12 Has.

SHRI RANGA : Mr. Deputy-Speaker,
Sér, there would have been no need for this
Bl if the Central Government and its Law
Ministry and those Advisers who are asso-
ciated with the President had done their
daty properly and effectively as per the
Censtitution. They bad their own Congress
Ministry, their counterpart, in Bihar, That
is happening in the case of other States also
wherever they have their own Congress
Ministries. It is just because they allowed
Iheir Advisers in Government and those
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associated with the President to go to sleep
whenever these Bills came up for discussion
in the Legislatures that this Bill has cosse.

We come across certain objections being
raised by the Government only when mon-
Congress Ministries were in power and pro-
posed certain legislation in their legislatwros
and then the advisers to the Presidemt in
the Home Ministry as well as outside woke
up, began to be rather watchful and began
to examme every Bill in order to wee
whether that particular Bill came within the
ambit of the Constitution or not, withia
the list of legislation that was specially
abotted for the States. But, wherevar
there were Congress Ministries, they were
not bothered at all. Any Bill could be
passed in any legislature provided of course
the local Government has made itself res-
ponsible for introducmg it. This is bew
this legislation also in Bibhar came to be
passed. That only indicates that the Gov-
ernment here at the Centre has not beem
fanctioning as a federal government. It
has been functioning in a political manner
as a Party government looking into things
merely or solely from the Party ends and
that led the Constitution to be ignored sed
led the advisers to the Presidemt in the
Home Mimstry as well as outside ulso to
go to sleep. Worse than that is this. Some-
how somebody took it into his head to -
voke the court. They went to the Supreme
Court. Even then the legal experts of this
Government did not have the foresight, did
oot display the necessary wisdom to admit
that this particular legislation was beyond
the ambit of the State's powers and there-
fore, they were prepared not to contest that
case at all. On the other hand they were
trying to justify this kind of legislation amd
they persisted with their refusal to accept
the truth, to accept the obvioss. They
fought in the Supreme Court and the
Supreme Court in its wisdom decided agninst
the Bihar Government and incidentally aleo
against the Union Government. This is bow
the need has arisen for this legislation.

What is happening in Bihar ? My hon.
friend from the Congress Party has al-
ready enlightened the House, Is there a
Government 7 Which is the Government in
Bihar which has informed the Government
of India that if this Bill were not passed
now, it wouldbe put to so much less, crores
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of rupees loss ? Is it the advisers' Govern-
ment or the previous representative Govern-
moat 7 Why should there be this advisers'
Government 7 Now in the very beginning
when this question was being mooted there
whether there should be advisers' Govern-
meat or not and whether the legislature
should be suspended or not, a group of
poople came together, a group of political
parties came together under the leadership
of Mr. Harihar Singh and offered to form
a Ministry and showed evidence of there
baing a majority behind them. We thought
a4 Ministry was going to be formed.
Seddenly something happened within the
Coagress Party and as a result of their poli-
tical upsets, they have been preventing a
Ministry being formed there. Ome can
uaderstand if these two sections within the
Congress go on fighting on the all-India
level. 1Is it necessary for them to go on
fighting at the State level also? All right,
even if they want to fight there, is it not
possible for them to think in terms of work-
ing together along with nom-Congress politi-
cal Parties in a coalition and help Bihar
peopls to have a represcntative Ministry, a
coalition Ministry responsible to the legis-
lature and in that way help that legislature
to begin to function effcctively 7 It ig the
cussedness and the partisanship and the
vindictive spirit and un-cooperative attitude
of the ruling group within the Congress even
at the Centre that they should perpetuate
this kind of unsettled conditions in Bihar.

They make it impossible for Bihar to
have a real Government, a good Govern-
ment, a people’s Government. In the name
of a Government which is not people's
Government at all, a Government that is
being run at the behest of the ruling party
bere, but in the name of the poor Presi-
dent, in the name of Rashtrapathi there,
they just come here and say : Bihar Gov-
ernment is likely to lose crores and crores
of rupees if you do not pass this legisla-
tion. Now if they are somehow managing
ta carry on without this legislation here at
the Centre, why should not the Govern-
ment wait for another 4 months or 3
months or 2 months, or at the worst, 6
menths for this legislation to be plated on
the Table of the House ? They have brought
it forward here becauce of their ewil
designs, because of their wfong intentions
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which they keep as a secret of not enabling
Bihar to have a really full-fledged repre-
seotative Government in the next 6 months.
That is the game behind this Bill. If they
are really keen about having & Government
there as soon =s possible, a Governmemt
which is representative, a Government which
would be backed by the legislature, it need
not be a Government representing one party
or even two but thers can be a number of
parties, getting together into a coalition. Kt
is not such a new thing either, for, Bikar
has had the expericnce of a number of
cosalition Ministries. It should bo the pri-
mary duty of the Government of India to
explore every possible way to see that re-
presentative Government is formed there by
viable coalition. Instead of that Minister
after Mimister—opot one Minister but fomr
or five Ministers—go there on official dety
simultaneously. They go like a gang of
thieves—but they are Ministers, how cam
I say that they are thieves 7 but they may
be thieves in political terms; we do mot
know—but anyhow, a group of 4 or 5
Ministers go there in order to prevent a
reprasentative Government, &  Coalition
Government, from coming into existepec
in that State.

This is the most heincous thing that amy
representative Government can possibly try
to do, They claim here to be a represen-
tative Government, but they are not really
representative also because it is a minority
Government. They want to perpetrate ther
insult on the constitution and they are
following their own practice by preventing
a representative coalition Ministry from
coming into existence in Bihar.

My fear is this. They want to continue
the present arrangement for another 6
months, Otherwise there would not have
been any peed at all for this legislation, 1
would like to call upon the Government te
give us a clear assurance that this Govern-
ment will not perpetrate the absence of a
representative Government in Bihar but
that they will consider it their constitutional
duty and politically their sacred duty to
help the legislature there to provide fer
those people a representative Government,
a coalition Government which would be
representative of the legislature and enable
that legislature also to function in a normal
manner. Thank you.
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DR, RAM SUBHAG SINOH (Buxar):
There is no quorum ia the House,

MR. DEPUTY-SPEAKER: The hon.
Member Shri Brij Bhushan Lal may resume
his seat now. There is no quorum, The
bell i being rung—

The hom. Member Shri Brij Bhushan Lal
may pow resume his speech,
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1 SwT St faer iy fir a2 fagie
g FATT | 99 R} ¥ fag o
wfag gaat T AE W g
T T § A @ &Y angHr  wEw
o FRE A ¢ 7 Afew oW aw
o+ gwEt o sifegw @ifs d@fae
TER A 9UY 929 2 § 27er &1
THI &ew w1 e sy fn
1, A T & fog & F9 T wE
fer g, 37 Fl #Y 98 qu w7 /%)
a1q g1 avg fage w1 TR freer awman
¢, fgre & w9 oER a4
frew 22 @1 7, Aty s fag= da=
¥ A o fegm Y ad-sreew
1 g7 TR L T §, Ea-2Ey
fergeam 1 ard-sreaT SRR €1
Tt &, AP Ao Fowe 7 g
T 21 F a9 TwAfaw A anfaw
R 92 fae %1 w8 frm @,
w1 fage #1 am vafus @
%1 g% g1 &, = 5 g gifraw g i
o fade & 7 7€ I g I
wzré € §, ¥ fagre qarfas qaifen
fagas it gr AW Y AT @, TR
1 7g 79 ¢ 5 agt o erfas =@
Tg Ty | AL fagi agw € fower
AT &1 UF alHT FY B I AR
forara & Fa & 9 w0, fawey sam@T
faeraT == wo | aTeTETe #Y gl
ot qgi @Y & 1 == 9T aW H A=Y
T wETT § A uF FA R arar
¥ agi wng s FEAr § A gy
IR TR o TFA G | AT 0T I
F A H qIa FE TE 47 I fagw
F T & W 9% I=9 aTK § ar
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[« frer @ W]
YUY ¥ IAWT A A AW AT &
awar & Afew agt i Tow #1 IO
X B &I F@, TOEIL F Y TG
TAW & IET 0T g AT § KW
g A fagme &' &g F & Sad fage
MW IER A e @ &) @
feas & Ifcg afz a9 FOE @
AT A § A faay @@ A g,
T, AT FE F WY w3
q 99 @ &, I TIAH X, Tt
ATETA § ATTHT SATATE TwET ATt |

12.25 Jers.

At this stage some persons from  the
Vicitors' Gallery threw some leaflets on the
floor of rhe House.

DR. RAM SUBHAG SINGH : What has
happemed may be taken note of.

MR. DEPUTY-SPEAKER : Some people
have thrown some pamphlets.

SHRI JAIPAL SINGH : This is the first
opportanity 1 have to congratulate you. 1
am very glad that at long last an Adivasi
is m the Chair, 1 hope Adivasis will be
occupying other gaddis also throughout the
country.

I have been very surprised at the irrele-
vant speech that has been made over this
Bill. This Bill affects Jharkand, Jharkand
is the richest mineral belt in the world.
f.iwrytﬁ.i.ng is there, There is nothing that
i mot there,

) SHRI J. B. KRIPALANI (Guna) : Inclod-
ing poverty.

SHRI JAIPAL SINGH : Yes, not povert
of the heart. d

I rogret 1 cannot go all the way that my
very old friend Shri Ranga did, although
1 do believe that there is some truth in

what he has said. Let us not talk about
Coangress Ministries and ex-Congress-
men’s  Ministries, They have all

beea in the Congress. W‘!mt has hap-
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pened is that they cannot get together.
Congressmen have been caught out, ex-
Congressmen have been caught out, and we
are victims in Jharkand,

This colonial empire of the Bihari mmst
disappear. There must be a Jharkand State.
Then only there will be happiness in that
area, Much is said about representative
Government. I am very happy that there
is President’s rule. As far as Jharkand is
concerned, we are for a change, for getting
some justice, otherwise these Biharis would
pot be here today, Let me point out to
them. I can give facts and figures as to bow
Members of Parliament here, when they
belong to committees, just go there to get
their sons and daughters and pephews and
nieces and in-laws also jobs there as though
we are no good.

Sir, 1 am afraid hon, Members do nol
quite realise the significance of this Bill.
‘What has happened 7 It does not matter
which Ministry was there, The fact is that
teachers, professors, and even other Gov-
ernment civil servants have not been paid
for months, For months they have not been
paid. I suggest that we pass this Bill um-
animously, T admit the mistake that bas
been made in the State, just as mistakes arc
often made by the Centre also. The Bills
that are pushed through Parliament here
because of a majority there are held invalid
by the Supreme Court. Prof. Ranga is per-
fectly correct in saying this: what is the
Law Ministry there for 7 Do they not under-
stand the Constitution, the implications eof
the Constitution, if certzin legislation is
passed, whether it is in order or not in
order 7 Well, T do not wish to say more.
All that T say is, let us pass this Bill un-
animously so that people who have Dot
been paid for six months, eight months, at
least might get their pay. Let us mot harp
on the fault of the Congress Ministry or
any other Ministry or even the Centrel
Ministry. If we go into the details like that,
1 regret to say that I think the fault is mote
on this side than on that side,

Thank you,
st ®o o fmart  (&fa) :

Irere wEved, & 57 faw 1 @vw
F7a § | A @ Are-mg 7 98
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Fgar =Irgat g fr i fawam sgrket
# ¥t Y § A oq aF aHAr &
Y A FEI AT W F@E @, g *®
fagre &1 &1 a1+ # o &), I
efnfrgaT § 38947 g9 &1 W@ a1
FHT WY 30 FT AV FAAT FT WAT AHY
g wwa 8 wiew ¥ awer s
2 fe =g faslt ag Y &Y &t foeeY
aifeat fagre # § ag @ ofewt ™
am & fag wifim ¥ @ § F =@
U HTETL ATC, ST qF 5 FTHATET
gafg €Y faelt fs agt & Taq ¢ 9ea
™ vy o @t an &% f5 FAe
M wenfEr & g, sfea iy o Ot
YfEr 7 &1, 99 T & fae 1m
Fmr g7 Tifew o= fr ag fagre
AT | Toeifas wfgEiwy I
iR e oA augfe 3
fa=me 7% @1 oifew ok ;W 71
T #1 w gfe & 3§ g fauw
At o arfed ) fagre k@ e &4
a1 feean st < femmmy
(w@am=) - HITEE |l § AT |-
g 7 A vF ww § fr Ay W
sem femr s Sifgd 1 g oA A
Y 7@ SR R A FAT fed qw
@@ <+ § fr greas g wfeg av i
g sfed | <t 3o &Y, g IEEr
aifed, g ot a| w7 T Sfgg, T
@ v a7 WY aTa @ 3 wfed | Ad A
g AR TEA W& A qr aga B
AW I ¢ ST it 99 # F e
9 faormer g1 oran & 9% A" 7§ @
A1 @R AR AT F1HAFT AT
Afag @ 77w A1 sare S A
st far ot s fag oft & ot weT

gadt am 7g g 5 fagre & sy Y
few €, sod Tfilr famr afe gzt
¥ W g1 2| AT FWIC WTE ;W
DNAF AW FTF T AAE | OF
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g7 fo ofeds dwex § et & o

oY &R gE wrww a4 R
A | FTEA & A A g e
fawrs g fr fomsr 1§ g7 i

a7 3T =9 A7 7 g A foa wIe-

RO § ¥ Y &Y 7 g wWifw F1e-
IR w1 W) Ygoia § A faast &g
fafrdta € 998 o fafaet & wee
2

Q® AR QT § AT FIRAIAF
T AT ATTHT T faar I | ?

oY wo ATo forar : F &Y 7Y =gE
g fewmagmamE S fawm
g | O o WO & T T § AT W
TaEa § 5 o1 FTORT & YaEw
&, T o7 g F R & | a9 & A
Fa7e feefy wm Y g, Wi & fafres
s fordlt 9@ Y 91, A 3T ew
# fF 7TF TTE FT T S0, AT
&y e ¥ ) are ag faret o
T KT W STET At 6T Ag g7 Hfeww
2\ gt amw fesr o fafae ¥ T
& %W A | FTERUN & g
que-fafred § 1 o8 a9 ofms dwv
$ 5FFE § FE AT, TEHT qaww
7g 7@ & fr F ofems d%ex & firams
7, S 7 3w Foerivee & faems 9w
g1 fow @ & o ofees dRT &
AT 1 FW Y W —Ar dAr
1 FW G—aTET AT oA gaw
FT g1, IaT 7 @i 5 ot & o
a7 TR WO g A | H T AW
fagaT &1 9fems v § o1 F §,
W JEHI AVET aE A Fifww, W
TAHT 47 A=W qIg T {Y ATAE, T
AT g T A w1 a1 TH qW
FYE s 7EF & 1 FTORT gETHT
farg TFTET 21 dl ST oA Fifem
i gy ot Aif §F afada e g,
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[ ®o 10 feraréi]

IRy Afa s e gAY 7 Affa
adt &Y, Iy vt ST w1 aferw §RT
T ST SR &1 WY A 7 98 A
&1 fom s wrrfza e F ofeers deet
F faoms g A AT AR F o
g, A F ag w2 2| i gwrdy
et g faeT 7 ag W@ 2, Suw
it fagre gaw fagsT gam & i< fag=
# WY 3% fage #71 greva aferor fagre
¥ w1 T WY o e —
we, Atfean @ far—3o T 2,
faam adFT &1 fagre &7 s¥edee §
THWE Tga e g, safea § few
FXAT AR 5 9w aF fag s
AT §HR F 29 F g—37 = #+0
T e faar s arfagda

A T & E R 954 & FEae
I ) AF-UTETINRE 9 N A7 IAR!
aarfer @00, SfF AU = § aR
g 1 sfogre oY oE adwET & f'
I T% I 19 ALV qgAT AT THA FT
geqra =g faagar &< ifwd, a@-
URATGEE &1 GHET 29 AEl gmv |
fagre & <Y TR § I @R ¥
it ®1 w0 A fawar &l
¥ A g fr 3w w1 oo =y
ATH AT AT 1

TH We1 & W19 W g4 fa+ ®1 @
Fa@T § &1 gAwa g o ozawt ame
arg fear s

W Faraw 1A (et W) o
I WENRT, §EA H R el g |

MR. DEPUTY-SPEAKER : The bell is
being rung—MNow there is quorum. Mr.
Khushwah.

ot queateg wwar (fAus) < AT
IS WEIRT, T A FT GHGT FA
FU H qrE 8 T AT R FACAT AwEar
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g UF Y 3g fr FTe wwm By AW
Y @ & T w9 3 av 9 wmE
T T ferraedt TR &, I 7
@ ¢ v &=ml a1 e far
AM—g A & fag ot feawe @
R aft ¥ fodr o feare 21 2w 4
TR ¥ ford ot 7z smavas g 2w
* 3wt a1 aifes ¥ afas wew
fer sy oifs 2w o & fad
TR A &) §F | 97 gad fawmt
q UFEFIT FT qTT A A E,
51 *1 LT e w97 fF
I T TURT IEA AEL AT, fHe A
TEAF T 7 IAFT Arafawan &
TE &Y wHw F 7Y oqraw 3w A wmfr
F foa o v 99 22 ¥ "I
T TEITFCT F41 TE7 R QU @I 8
ZH T o JCT e feor s =nfag

o g e ag @ fr
TVF ST AT ZH T 1O
77 ArAEr veAr =fzm fe 7 s
T T FHF7 AF A7 T3 & TAANAT
FAUT F g garfag F 1) 77 A
% zafas 7w ardi g fF €7 o
Fog A FEAA, A AET 99 T £, TR
T Al ™ (faRT A) a9 T A
HERTFH 21T AT AT3% (2317 F Teq919
FY Ay gad gET 0 afEs ww o
7 waq 99 F T2z oz
= a7 1 AT &4 £ fF aw v
AT A FqH F, A1 IE AT 4T AE,
faan sran 7 adrEw F §17 97 £1 IS,
qrr frar sAr 2 9 3| da fw
T EE T AFT Z AT qE | AT@
# TATHZ T T AO—3EF (5T
¥ A &1 fRET AT @ 1 qE
Fr difs 980 swwAEr =GifEm 1 4R
T @esa 21, ST "RTgaT 1 Afq
s =t | 59 @1 fAEeE § A
7z faw &1 AwdT w0
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12.38 Hrs.
ADJOURNMENT OF THE HOUSE

st s fog (wiewer) @ et
#eT aregm, w fraga ¢ 5 & &2
W, F 7T FEGHE ATsA F WA
1 feF W g, 39 feefay &
TW q39 #T 93F USAN 2§ A | I
TR YA IT AT FT AZHT faaar
¢ % o3 3, fot 2w o &1 ¥
may 2 1w fraa g fr 9 e
T A FrIW UTHH AT AT
MR, DEPUTY-SPEAKER : Kindly listen
to me for one minute, This is not relevant.

1 would request him to resume his seat
when T am on my legs.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Sir, T endorse him and support
him. This is a secular government and

every religion should have equal opportuni-
ties.

=it e fag (gEw) TR
Fra fag 7 &1 w77 2, 3z faag A=
o

MR. DEPUTY-SPEAKER : I am on my
lege. Let all hon. Members resume their

scats,
=it fewx Fag : 29 TR ANAIET S
qEE A fgR AT wET ANEdE |

MR. DEPUTY-SPEAKER : We are in
the midst of the discussion of a Bill. I
thought the hon. Member was raising a
point of order with regard to the Bill or in
regard to what some other membens have
said about the Bill. But he is raising some-
thing very different which can be discussed
on a different occasion.

Sl CACHR N © T I AT A
At oA & gar 91, T 97 feeweA
9 T AT, THG A% DET A1 A7 A0 |

amy g § qfen fF a2 % fad
darv g A oA ?
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o T g Tz FeeRfro A
gy =ifzg

MR. DEPUTY-SPEAKER : Please help
me to cosduct the bosivess of the House.

SHRI KANWAR LAL GUPTA : Let the
covernment give their view.

MR, DEPUTY-SPEAKER: 1
request the hon. Members to approach the
Minister of Parliamentary Affairs with the
request that this may be included for dis-
cussion, But let us not interrupt the discus-
sion on this Bill. We will take it up at fhe
appropriate time.

SHRI KANWAR LAL GUPTA :
ask the Government,

You

DR. KARNI SINGH (Bikaper): The

followed for different commumities ?

MR. DEPUTY-SPEAKER : The Govera-
ment proposed yesterday.

SHRI KANWAR LAL GUPTA : No, the
Government did net propose. It was Shai
Randhir Singh who sunggested that,

SHRI RANDHIR SINGH : [ suggest it
even today.

MR, DEPUTY-SPEAKER : Yesteeday
the proposal was made but pot in the mifat
of a discussion of another matter. Mow
we are in the midst of a discussion of a
Bill. Let us finish this,

DR. RAM SUBHAG SINGH (Buxar):
You were not present here when the pro-
posal was made yesterday It was pot oaly
the Minister of Parliamentary Affairs or
the Prime Minister who came and agreed
but the entire House agreod to if.

MR, DEPUTY-SPEAKER : Noi in the
midst of a discussion,

DR. RAM SUBHAG SINGH : If thosc
people did not know and if the Govers-
ment did oot aggee to have today as a
holiday . .. (Interruption). .
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MR. DEPUTY-SPEAKER: You can
ceosure the Government on that or bring
up another motion but not in the midst of
a discussion,

DR. RAM SUBHAG SINGH: I sup
port Shri Kikar Singh. Today is the day
when Guru Teg Bahadur made the supreme
sacrifice and the House should be adjourn-
ed,

MR. DEPUTY-SPEAKER: Let wus
fimish this Bill. . .. (Interruption).

12.41 Hrs,

BIHAR I.LAND REFORMS LAWS (REGU-
LATING MINES AND MINERALS)
VALIDATION BlLl—contd.

SHRI HIMATSINGKA (Godda): Mr.
Deputy-Speaker, Sir, in view of the decision
of the Supreme Court I have no alternative
but to support this Bill but while | do so
I jost want to invite the attention of Gov-
ermment to the casual manner in which the
Bills are rushed through the House. Not
moch care is devoted to examining the
psevisions of the Bill and no one gives any
kimd of attention to the provisions of the
Bill; as a result, a large number of Bills
awe beiog struck down by the High Courts
and the Supreme Court. Therefore what
is mecessary to avoid this kind of decisions
from the courts is that proper attention
should be given when a measure is being
discussed in the House and proper time
should be allowed 1o Members to discuss
the same. They should not be hustled and
siopped from putting forward what they
wanl L0 say.

This s one of the simple pieces of
legisiation for the lawyers of the two gOV-
ermments, the Bihar Government and the
Central Government, to examine the posi-
tien so that this could have been avoided.
Fo bring forward a measure to make it
effective from the very first day the Bihar
law was passed seems rather very awkward,
but we have to support it in view of the
diffacolties which, otherwise, the Bihar
Gevernment would be put to.

I feel that greater aftention is required
to be given to legislative measures which
are discussed in this House and in other
Legsiatures which, unfortunately. is not
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being dope. Very important jegislatibn
affecting the whole country and ecomomic
questions are rushed through without muoch
attention  being allowed to be givem %
them. But because of the difficulties which
will be innwnerable and the Bihar Govern-
ment will be placed in an awkward situatiom
I support this Bill. However, I request the
Government to allow sufficient time w0
Members in this respect.

Then, I am rather amazed at the attitude
of the Central Government in the matier
of a popular government being allowed
10 be cstablished in Bihar. Shri Haribar
Singh, ope of the members who has been
clected the leader of the party, has beea
very definitely stating that he has got =2
majority but somehow or other the Central
Government is not allowiog the Govermor
to invite him to form a ministry. Attempl
are being made to set up another set of
persons and to put forward that gentleman
to be invited by the Governor, That does
not seem to be very fair in the circum-
stances. When Governor's rule is there,
every possible opportunity should be given
for a popular government to be establish-
ed so that people may have their own
representatives functioning as the goverm-
ment and the present state of affairs in the
State may come to an end. As a matter of
fact, at the present moment pot ope single
gricvance is being attended to by officiab.
I personally complained to the Advieer
about particular case giving definite proofl
of money having been taken, But even the
letter has wot been acknowledged. This
the state of affairs uonder the President’s
Rule. Therefore, it is high time that Gov
ernment takes steps to allow a popular
Ministry to be installed there by the party
which has got the majority; Mr. Harihar
Singh is claiming a majority; another per-
son is also claimiog a majority. So far as
we know, Mr, Harihar Singh has got the
majority and he should be invited to form
the Ministry. If he canoot form the Minis-
trv. then, of course, somebody else shoull
he given an opportunity to form the Mims-
iry. Why should the matter be delayed
simply because he is not in tune with the
wishes of the people in power here, T fecl
this kind of discrimination should not bu
made and an opportunity should be given
for a popular Ministry to be iostalled
there,
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ot W |\ (SEER) IR
2y, 74 fagg s s1€Y |l § Ay
¥ nE At " & e gEa Ifa gaw
¥ fage & qfw ga= Fa g9 F
T3 FZ T A T T T g
97 ARG A 1 A7 22T F1 AR
149 § 1 T2 97 9f7 T AT an
TENGAT §, qT 97 TeAAAT F €9 & 21
AT ATFTIA Y | H7, 7 O FE AH A
FLIEAT AIg A1 AE TET AT AT H |
g 1 &1 wAR ¥ = g, fawe
AT § JEFT FTL AT Traed 721 ¢ |
gafae 4 wemg fx S=Em e
e fems s 1 4 s g &
fadide & 1 geaq ZUT AU F
ITF A W1 I ATE 92T AET R
FCETT AT W T=T 7 ST § | FEI
qwg § 5 26 faal & sSA@TgT § g1
99 @I § T T s #r fgem
T gEr & £ T AR R AW T
T | agr Frow g fw smEr s ft
qZT TR § 22 AL & AR 91 Af
I TAA ¥ ag G0 T F1 AT
g7 § f5 wwwsgs ¥ admRe 2@
g g | Ffaw swwE F7 oaw g
T AT 3T AT A1 RIS AR AZT HT
€ g1 F sy avar g 5 g fagaw
% afw T AT T AA AT H{TA I
ST |

#gw w1 98 Wi AR g % fam &
i F wwar § S oA o
FTTEaT AaraE fag FF 3% 2HT §
uragd gy @A & aifes 4, a7t 9w
FFE AGT AT M, AITHT T/ AT A
IAFT AT F1 AT T FfOT 9T MO
afew arer Wit e W GE
fafaegt anm & o wTag S T 57
TG | qE AEEAT HER A AT
farg 2T 1 & s s g fa s
weard fgems F4 e gaw qeaw
LA2LSS/69—8

Bill
ITE FAELT @ T | oy gl
wrfas g & I5% gq+E AT iy
g fagr & o1 3332 T E, faed-
F & Tf fafaezs qam =y g,
ARG {THTE A qreT § T g A
QAHET T HT AIFT AT TGN T Al
7330 9% 57 XA FT WA F
WA (swmE@)

Wt gduw wER (FETTRiA)
AT Fr, AFET ATGET B R
ﬂr#@ﬁﬁr&:&fmzﬁm
FHAT E, AT T ZR T WY FA
afa g |

That is a sub judice case. The Ayyar
Report has not yet come out. To anticipatc
what the Ayyar Commission will say is
most improper.

SHRI YOGENDRA SHARMA (Begu-
sarai): He has referred to the Mudholkar
Commissions Report which has found the
Raja of Ramgarh guilty of misusing power
-« «.(Interruptions). Such a person should
rot be allowed to join any Ministry. This
is our charge against the Syndicate, that
they are trying to form a Ministry with
such people. ... (/nterruptions).

MR. DEPUTY-SPEAKER: The hon.
Member referred to the Mudholkar Com-
missions Report which has been publish-
ed. There is no point of order.

ot W WY ITge WEET, o
a7 @ arfx st Zare fom i faqeft
TR T F AT o 71w guw fag 7
1 7g F71 {07 fazme § wedraes am
1 At A4 gfvge fag &1 faar s
199 F OF qOTT T T FIHIEAT
A g qaee A @ ais
¥ smax 93 gafw erfaw go 7
(e
SHRI MRITYUNJAY PRASAD: Hec

referred to the Aiyer Commission ziso.

SHRI YOGENDRA SHARMA : Aiyer
Commission has yet to zive its findings. He
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[Shri Yogendra Sharma]
is saying that it will be coming sometime
in the month of January, That is what he
has said.

SHRI MRITYUNJAY PRASAD : More-
over, he has said that other Ministers also
will get handcuffed after Aiyer Commission
report comes.

MR. DEPUTY-SPEAKER : Anyway 1
would request Mr. Jha not to say anything
by way of anticipating about what a Com-
mission that is inquiring into the matter
is going to say or not going to say. If you
refer to a report that is already published,
that is all right but don't anticipate any-
thing.

DR. RAM SUBHAG SINGH: The
Ministers whose cases were examined by
the Mudholkar Commission were in the
United Front Ministry which had your own
Party Ministers and they worked with your
Party people.

SHRI YOGENDRA SHARMA : Mudhol-
kar Commission’s findings are that the
Ministers of the United Front Ministry
have acquitted themselves even better than
what their admirers expected,

DR. RAM SUBHAG SINGH: Raja of
Ramgarh was in your Ministry,

SHRI YOGENDRA SHARMA: Mr.
Bhola Paswan Shastri said that the Raja
of Ramgarh should not be taken into the
Ministry, He staked his Ministry on the
question of Raja of Ramgarh. (Interrup-
tions).

MR. DEPUTY-SPEAKER : There is no
point of order. He is making his own
points. You had your opportunity, I will
request you to kindly co-operate io allow-
ing him to conclude,

ot WRR 7 : ST F A @ A
fag & @@ ¥ wwems & S qwlm
&, T FwreTr A fag i g

T F "TAeT I A F AAT 4,

w5 o &5 wAgT W MW, AL

FATT A IT R AT ST AT AT I

# qafor arg 7 ¥fea et o arx

& e o T ¥ gy T v 3 9 fafaws

Bihar Land Reforms DECEMBER 13, 1969

Laws eic, etc. Bill 224

A § 1 T IA T FAG &1 ATTIAT
fose1 ax W1 a8 Tofveet v q %)
afeas § o FE I gern a1 w9
a7 | FAEET FEEH T Tw FTH
AT fag &1 quier e seeETd
qraT & 1 8F wwiw a7 M gfge fae
7w wErAee &1 SEorfad gt ¥
g &l & =Er § | e qE £
e FrEvET A fag 1 A o
ghedme & g ¥ Y g 7 =
AT AT F A9 FASE § AT A
§ 1 g I fawmT T AT AW
a7t Fom fx ag gF awfw a9
fovgiw fa fagre %1 fagsr 22 @@ @
7T ¢ 0 forg fr moee s A
Fifi 7 qurfer g § @ fafree ey
I favans & 5 swaT oy 1 39 F1
qafw s &m AT gy gawiEm
TEAT | 0 agl el f@ 9w T
START 57 97 G100 | 797 7%
favam & fr a2 -0 & 77 g+f=
aifga faw son #7 aw guwfen
TET |

@ #1 feafa 7 ov o€ aaem=
arfow faged g1 @ &1 fAaq adi-
== it § mifaw § 9g famw & a3-
a3 msdw fadide § 1723 @1 M
g1 78 wdfad F Fa1 Fwar o F
T fadrez 12z 9 ez @1 M E
I FAAAT GET F FA T AHEAT
a7 fag s qwfor arfaw g m
g (o)

it wo wio frardt: wEEER Ffwww
#t foe sife safre 1 W g 99 &
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MR. DEPUTY-SPEAKER : 1 have said
0.

SHRI YOGENDRA SHARMA : He only
says that all the landed interests in Bihar
have assembled in the Syndicate, That is
what he has said,

SHRI K. N. TIWARY : He has referred
to Aiyar Commission also.

MR. DEPUTY SPEAKER: I would
agmin request you not to say anything or
create even a suspicion that you are referr-
ing to the work of a Commission which is
still working.

=t WA AT ¢ TF A1 Faw ag w2
2 ¥ e Fdw 3=ivew fagm 4 fadl-
FEHFATATMF TCE | AW T IT
F T ATAN L AZAZ AT HIE 1 AT
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fafaezs qamr g ® & TfF g7 9@
FTE FTETEN 7 1 90 73 AT A
Tz ox 99 7E § ) AT T g 3q
A9z § fadrez 13z F &, €997 aef
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13 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock

The Lok Sabha reassembled after Lumch
af Ten Minutes Past Fourteen of the Clock.

[MR, DEPUTY-SPEAKER in the Chair.]

MOTION RE: CONTEMPT OF HQUSE
BY SOME VISITORS

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR! RAGHURAMAIAH):

I beg to move:
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“This House resolves that the persons
calling themselves (1) Shri Tarachand C.
Shah, (2) Shri Krishna P. Patil and (3)
Shri Gulabrao R. Deshmukh who threw
some leaflets from the Visitors' Gallery
on the floor of the House at 12.25 p.m.
today and whom the Waich and Ward
Officer took into custody immadiately
have ccmmitted a grave offence snd wre
guilty of the contempt of this House.

This House further resolves that they
be s:ntenced to simple imprisonment gill
6 p.m, on Saturday, the 20th Decem-
ber 1969 and sent to Tihar Jail, Delhi.”

MR. DEPUTY-SPEAKER : The quesiion

“This House resolves that the persons
calling themselves (1) Shri Tarachand C.
Shah, (2) Shri Krishna P. Patil and (3)
Shri Gulabrao R. Deshmukh who threw
some leaflets from the Visitors’ Gallery
on the floor of the House at 12.25 p.m.
todey and whom the Watch and Ward
Officer took inte custody immediately
have committed a grave offence and arc
guilty of the contempt of this House.

This House further resolves that they
be sentenced to simple imprisonment till
6 p.m. on Satiirday, the 20th Decem-
ber, 1969 and sent to Tihar Jail, Delhi.”

The motion was adopted.

14.12 hrs,

BIHAR LAND REFORMS LAWS (REGU-
LATING MINES AND MINERALS
VALIDATING BILL—contd,

SHRIMATI ILA PALCHOUDHURI
(Krishnanagar) : 1 would like to make on¢
point. T want to bring something to the
notice of the House. It is something which
is agitating the minds of the people of
West Bengal. ...

MR. DEPUTY-SPEAKER : We are now
in the minds of the discussion of a Bill.. ..

SHRIMATI TLA PALCHOUDHURI:
I am not talking about bank robbery, but
| huve received telegrams and trunk calls..

- MR, DEPUTY-SPEAKER : It cannot be
raised like that here. Let her do it with a

proper motion.
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SHR'™™MAT! il.a PALCHOUDHUR! -

Luitivators are being kitled in West Beugal

whien paddy 1s harvested and taken home.

In Ludwan and Midnapore and other
pirces, this has happened. . | |

MRE. DEPUTY-SPEAKER: | would
request the hon. Member to do it with a
proper motion,

Now, the hon. Minister.

SHRI JAGANATHA RAO: I am grate-
ful to the hon, Members who took part in
thz dJebate this morning. . ..

ADJOURNMENT OF THE HOUSE—
conid.

ot www fag  (wiewer) @ fewd
MR. DEPUTY-SPEAKER: The hon.

Member may raise his point after the hon.
Minister has firished his speech,

SHRI SHRI CHAND GOYAL (Chandi-
garh) : May I make one submission?....

MR. DEPUTY-SPEAKER: The hon.
Minister has vielded and I have allowed
Shri -Kiker Singh to make a  submission.
I.et him make his submission first,

ot wre fag: o gger W A wRr
a1 o 57 FH 1 G FL A &Y, TH F
T T FI 74, AT A g gEAH

FF I MU AT A fogaee adr

fF =g ni-adt teww &7 fam

1]

SHRI SHRI CHAND GOYAL : Usually,
after the lunch-recess, new subjects are
raised, and in the morniog you were kind
enough to point out that in the midst of the

debate, it would not be desirable and proper
lo raise new issues,

Toduy is a great day, Guru Teg Bahadur
Lizd laid down his life here in Delhi. It was
an act of suprems sacrifice in the history
of Tndia. We adjourned yesterday when all
the Members had come here and today the
attendance in the House is also thin....

MR. DEPUTY-SPEAKER : I think Shri
Kiker Singh is going 10 make the same
<ubmisston. I have allowed him, Let him
first make his submissions, and then I shall
allow the hon, Member, -
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SHRI SHRI CHAND GOYAL : I rise to

support th: motion moved by Shri Kiker
Singh. ...

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH):
It is not a motion. but a suggestion.

SHR1 SHRI CHAND GOYAL : [ rise to
support the suggestion made by my hon.
friend Shri Kiker Singh that the House be
adjourned.

MR. DEPUTY-SPEAKER: 1 think he
has not made that submission, He has only
made the submission that the House rise in
honour of the memory of Guru Teg Baha-
Jur. He did not make the submission to the
House that the House should adjourn.. ..

SHR] SHRI CHAND GOYAL : I do not
know whether he has bzen able to convey
his request clearly,  His request was for
adjournment of the House.

MR. DEPUTY-SPEAKER: Let me
clarify from Shri Kiker Singh what exactly
his submission was, 1 think his suggestion
was that the House should rise and stand
up in honour of the memory of Guru Teg
Bahadur. Was that his suggestion ?

=Y w17 fag: & =gan § 5 arew
AT F7 T o

MR. DEPUTY-SPEAKER : Now, 1 have
undersfood Shri Kiker Singh correctly.
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SHRI SHRI CHAND GOYAL : He has
made a request in his language that the
House should adjourn in memory of Guru
Teg Bahadur. In Indian history, such ex-
amples will be very rare where a person
laid down his life in such a manner, It
has no parallel in history. ...

MR. DEPUTY-SPEAKER : We all know
the very great and glorious part played by
Guru Teg Bahadur in the history of India.
The country knows it. So, the hon, Member
need mot go into that, He has already sup-
ported the motion or suggestion of Shri
Kiker Singh and 1 think that that should
be sufficient.

SHRI RAM CHARAN (Khurja): I also
support the suggestion made by Shri Kiker
Singh,

SHRI SHRI CHAND GOYAL: The
Government and the House should not dis-
criminate bstween the wvarious communi-
ties. ...

MR. DEPUTY-SPEAKER: The hon.
Member has made his submission already.
Everybody knows the great part played by
Guru Teg Bahadur. Let us be business-
like. . ..

SHR1 SHRI CHAND GOYAL: I was
on a different point that we should not dis-
criminate hetween community and commu-
nity, It was in deference to the wishes of
another community that the House adjourn-
ed, even though the festival had already
been celebrated on a holiday earlier. . ..

SHR1 SONAVANE (Pandharpur): 1|
object to the observation of my hon. friend
Shri Shri Chand Goyal that any differen-
liation has been made. . . .

MR. DEPUTY-SPEAKER: The hon
Member may kindly leave it to me.

SHRI SONAVANE : That was a highly
objectionable remark,

MR. DEPUTY-SPEAKER: 1 have
already said that the hon. Member may
leave it to me,

SHRI BUTA SINGH (Rupar): 1 do not
want to base my argument on the remarks
that my predecessor has chosen to make,
because Guru Teg Bahadur does not belong
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1o a community. He belong not to any com-
munity but to the whole of the community.
Guru Teg Bahadur’s sacrifice has no parallel
in history. He had sacrificed his life. if 1
may say so, for the protection of the help-
less people. His was the first. sacrifice in
India which was honoured not only by one
particular community but by the whole of
the community . . . .

MR. DEPUTY-SPEAKER : We all know
the great part played by him. So let not the
hon, Member go into that just now. I think
he is also supporting Shri Kiker Singh.

SHRI BUTA SINGH: 1 support Shri
Kiker Singh's motion and I request that for
the rest of the day the House may be
adjourned.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : I think there
is no more point in having a discussion
about this. It is now before the House.

SHRI ABDUL GHANI DAR (Gurgaon) :
I only want to sav one word. I admire the
fact that you have appreciated the great
and glorious sacrifice made by Guru Teg
Bahadur, and you have every mind to ad-
journ the House. . .

MR. DEPUTY-SPEAKER: The hon.
Member should not anticipate what I am
going to say.. ..

SHRI ABDUL GHANI DAR: I think
so. Yesterday, the House was adjourned for
a political reason, There was no Td yester-
day. It was only because the resolution on
Shri Jagjivan Ram was coming up and they
wanted to avoid it that they had adjourn-
ed. ...

SHRI SONAVANE: I do not know why
why he is importing politics into that. I
do not know when good sense will prevail
upon him.

Wt T AT o™ (S
S1%): SUe wEEE, § ATE #hE
feg & e &1 wwdw v § 1 o
St vt safirer 4 7€ oY, wg €% F W
wafira 2 m€ 4Y, 3 wrf W afw §,
Tt 9% oy wr vy v o iy fredfy %
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SHRI RAGHURAMAIAH : Government
are no less in their devotion and respect to
the late martyr, There can be no two opi-
mons about that. It is for the Hon, Speaker
and the leaders to mest and decide from
time to time what should be holidays and
what should not be. Government have re-
gard for all communities and for all reli-
gions and for saints in an equal degree.

If that is the wish of hon. Members and
if it is a question of taking part in the pro-
cession, may I say that we may sit till four
o'clock and then adjourn ? That will enable
Members to attend the procession and also
pay their respects to the sentiments express-
ed here, and those who want to take &
procession can do so, This is only a hum-
ble suggestion by me. Hereafter, the Speaker
and the hon. Members. . ..

st TR AN ATeET™ e o
THT &Y "Far or AfFT sy wk faw
¥ forg graw wafim fear ar w6 wm
tframiicitag e far ¥ faxr
99 @i @ar =fge ) ag AW
TR A R B E AN T
wifre T SRy € ¥ w9 ) ag
FEHL AT AT TEorT FX T 8
7 a7 ¥ faw g &7 9 g7
¥ oY, IE T ¥ A o T wifgw
SHRI RAGHURAMAIAH: 1 am not
saying no to anything at all, The Govern-

ment is entirely,in the hands of ths House
in this matter. Without showing any dis-
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[Shry Raghuramaiuh )
regard 1o arvbody, I would only suggest this
for the consideration of the House, The
hon. mcmber said there is a procession in
Chandni Chowk at 4 o'clock. The House
may consider  whether it would sit  till
4 oclock. To avoid any misunderstanding
in future, 1 sugeest that the Speaker may
meet the leaders of various parties and
groups and decide what holidays should be
observed by the House. So far as today is
concerned, T am in the hands of the House.

SHRI KANWAR LAL GUPTA :
can take the serse of the House,

You

SHRI RAGHU RAMAIAH : In any case,
it is not an adjournment of the House.

MR. DEPUTY-SPEAKER : The whole
country knows the great part played by
Guru Teg Bahadur. This House also knows
it. As Sardar Bute Singh said, he does not
helong to any one particular community,
but to the whole of India. Today the House
is half way through its business. It is not
an adjournment of the House any more,
but 25 thy Minister of Parliamentary Affairs
has said, if the House is so pleased, to
enable members to participate in the pro-
cession, we may agree to sit till 4 o'clock

s TH AR MAA - g2 AV
= et e

MR. DEPUTY-SPEAKER: For the
future, it would be very good if the leaders
of the various partics and groups and the
hon, Speaker meet and decide as a matter
of policy what is to be done, You don't
expect the House or the Speaker to take
any snap decision on a matter like this. So
far as today is concerned, since the matter
has been raised and the Minister of Parlia-
mentary Affairs has made that suggestion.
it is for the House to decide now.

SHRT KANWAR LAL GUPTA : We may
finish this Bill and then adjourn.

SHRI RANGA (Srikakulam): That is a
very good compromise,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUEKLA): After this.
there is a small Bill for reference to the
Joint Committee, It is abcut the Commis-
sions of Induiry (Amendment) Bill. Tt may
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be passed without discussion because aficr
the Commilice has considered it
come back for our consideration,

SHRI KANWAR LAL GUPTA: If you
want us to adopt it without discussion then
we have no objection.

it wit!

SHRI RAGHU RAMAIAH: May 1
appeal to the  House to pass that motion
alvo without discussion because it is only
for reference to the Joint Committec ?

SHRI SHRI CHAND GOYAL: No,
Sir. Two hours have been allotted for this
Bill. We want to discuss it and make some
suggestions for its improvement.

MR. DEPUTY-SPEAKER : So, the con-
sensus of the House is that we must finish
this Bill, Let us see¢ what happens after that,

SHRI KANWAR LAL GUPTA: That
is not fair. It was a compromise formula
which was presented to you and all of us
agreed 1o that. So, do not make your ruling
vague, In that case. we will demand imme-
diate adjournment of the House. You have
1o appreciate the feclings of the Members

Why do you insist that the other Bill
should be taken up ?
SHRI RAGHU RAMATAH: Sir. as ]

have said, in a matter like this Government
would not like to stand in the way. But this
should not be treated as a precedent. So
far as the future is concerned, I would
suggest that all these matters should be
thought out in advance by the Speaker in
consultation with the leaders of groups and
Tet us have a settled policy, Today, in view
of the fact that it is the martyrdom day
of a Sikh guru, we do not want to stand in
the way. We leave it to the House to take
a decision. Tf the House so desires, we can
adjourn after this Bill is passed.

MR. DEPUTY-SPEAKER : It seems that
the consensus of the House is that the
House will rise immediately after the pass-
ing of this Bill,

14.27 Hrs.

.BIHAR REFORMS LAWS (REGULAT-

ING MINES AND MINERALS) VALT-
DATION BILLS—contd,

SHRI JAGANATHA RAO : Mr. Deputy-
Speaker, I am thankful to the hon. Mem-
bers who have supporied this Bill in the
morning. No point has been made out by
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aiy hon.  Member agamnst the Biil, Hon.
Members have given their whole-hearted
support to the Bill. Most of them spoke
ubout matters which arc extraneous to the
subject-matter of this Bill, most of them
political, Almost every member stressed the
twed for ushering in popular government in
Hihar, 1 am sure the House would not ex-
pect any reply from me on that point.

Some hon.  Members spoke about the
carly implementation of the Bihar Land
Reforms Act. It is true that the Bihar
Land Reforms Act, like Land Reform
Acts ol other States, has to be implement-
ed soon. 1 also feel that the ceiling on
lund put by the various Staty governments
in their enactments should be revised be-
cause of the development of agriculture in
the Siate Sector, But they are all matters
not connected with the Bill,

Oune point made by Shri Ranga and re-
peated by one or two other Members is
that the State Assemblies pass Bills wihout
proper scrutiny by the respective Law De-
partments. In this case, may I submit that
this legislation relating to mines and mine-
rals was adopted by this Housg in 1957 ?
Act 67 of 1957 was passed by this House
inder entry 54 of the Union List under
which Parliament alone has the power to
‘make laws for regulation and aevelopment
of mines. Subject to this law, there is enjry
23 in the State List which gives power to
the State Government to legislate on matters
which fall in the State List. So, there was
no misunderstanding on that,

But the Supreme Court in a writ petition
filed by a party which was aggrieved, has
interpreted the position differently and stated
that once the power of regulation is taken
away by the Union Government under entry
54 of the Union List, all matters connected
therewith should also be legislated by Par-
liament and pot by the State Assembly.
Ihat was the interpretation given by the
Supreme Court, the highest judiciary in the
land and everybody is bound by that. There-
fore, 1 am forced to come to the House
to validate the enactments and rules made
by the Bihar State Assembly and the Bihar
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Government so that pe injusuce, difficulty
or bardship is caused to the State Govern-
ment. Crherwise, they may have to make

refund of the royalties and other sums
collected by them.

It is a simple Bill, Every precaution 1s
taken and every thought is bestowed before
a Bill is brought before Parliament, But
when the Supreme Court gives a different
interpretation of the Constitution, we are all
bound by it. That is the reason why this
Bill has been initiated and we have come
before the House with it.

MR. DEPUTY-SPEAKER : The question
is

“That the Bill to validate certain pro-
visions contained in the Bibar Land Re-
forms Act, 1950, and the Bihar Minor
Mineral Concession Rules, 1964, and ac-
tion taken and things done in connection
therewith be taken into consideration.™

The motion was adopted.

MR. DEPUTY-SPEAKER : The question

is :

“That clause 2, the Schedule, clause 1,
the Epnacting Formula and the Title stand
part of the Bill”

The motion was adopted,

Clause 2, the Schedule, clause 1, the En-
acting Formula and 1he Title were added 1o
the Bill,

SHRI JAGANATH RAO : Sir, I move :
“That the Bill be passed.”
MR. DEPUTY-SPEAKER : The question

is
“That the Bill be passed.”
The maotion was adopred.

14.31 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock vn Monday, December 15,
1969/ Agrahayana 24, 1891 (Saka),



